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LEGISLATIVE ASSEMBLY.
Saturdey, 15th March, 1924.

‘The Assembly met in the Assembly Chumber at Eleven of the Closk,
Mr. President in the Chair.

r

QUESTIONS AND ANSWERS.

CountervalLiNg Dury o8 Boura ArricaN Coal.

845. *Sir Campbell Rhodes: 1. Haa the attention of the Government
been drawn to the statements in the SBouth Africam Press that the amownt
of Indian goods exported to SBouth Africa exceeded by £1,500,000 the value
of merchandise exported by the Union to India, and that the exports from
India to South Africa consisted largely of rice and cottom-goods for the
use of Indians in Bouth Africa?

2. In view of the fact that o retaliatory fiscal war between Bouth Africa
and India might injure seriously the interests of the Indian eotton mills
and of Indian subjects in South Africa, are Government prepared, before
putting into effect the Resolution passed in the Assembly on the 7th
Pebruary, to order an imquiry by the Tarif Board as recommended in
paragraph 188 of the report of the Indian Fiscal Commission ?

The Honourable Sir Charles Innes: 1. Yes.

2. T must point out to the Honournble Member that the Resolution
adopted by the Asscinbly said nothing about retaliation. The Assembly
recommends the imposition of n countervailing duty on South African oon+
on economic groundr and in view of the depression in the Indian Coa
trade. As I indicated in my speech on the Resolution, the Government
doubt whether the action recommended by the Assembly can be justified
on ceonomic grounds and whether that action is in the true interests either
of the Conl Trade itself or of consumers in India generally and in Bombay
in particular. In view, however, of the expression of the Assembly's opi-
nion contained in the Resolution, the Government have decided to refer for
inveatigation to the Tariffi Board the guestion whether the Indian Coal
Trade is in need of protection cither ngninst coal from South Africa or
against imports of foreign coal generally and, if so, whether, having regard
to all the interests concerned, protection should be accorded to it.

Nrew Prnsion RuLms.

846. *Mr. Harchandrai Vishindas: Will @vernment be pleased %o
state when they intend to publish the new pension rules which were
promised in the fundamental rules regarding grant of leave, etc., which
were brought into force from the 1st January 1922? .

The Honourable Sir Basi} Blackett: I would ask the Honourable Mem-
ber to gpfer to the reply which T gave to Bardar V. N. Mutalik's question-
on the same subjeot yesterday.

{ 1809 ) a
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*ALL-Ixpia CENSUs RePORTS.

847. *Mr. Harchandral Vishindas: Will Government be pleased to
furnish the Moembers of the Assembly with all-India Census reports?

The Honourable Bir Malcolm Hailey: Copies of the Report and Tables
af the Census of Indis, 1921, have been placed in -the Library of this House
both in Simin und Delhi where they are available to be consulted by Hon-
ourable Members. Government do mnot propose to supply all Members of
the Assembly with copies.

Tue Parsi PioNEERS.

844 *Mr. N. M. Dumasia: (a) Will Government be pleased to
state whether their ‘attention Las been drawn to a leading article in the
‘* Indian Daily Mail "* of February 23rd, 1924, under the heading of the
Parsi P'ioneers?

{b) Will Government be pleased %o state whether it is o fact that the
Battalion of the Parsi Volunteers which was distinguished by the title of the
*‘ Parsi Pioneers '* and formed after the Bombay riots of 1921 was intended
w0 be for local service only? , .

(c) Will Government be plessed to state whether it was not clearly
understood from tne beginning that the formasion of a volunteer battalion;
axclusively of Parsis was intended to ward off local menace such as arose
in Bombay on the occasion of the Royal Visit in 19217

‘Mr. E. Burdon: (s) Government have seen the article.

(b) and {c). No. The battalion was constituted under the Indiam Ter-
ritorial Force Act—vide Gnzette of India Notifieation No. 2452, dated the
80th Decembor 1921, and is, therefore, liable to general service in addition
to local rorvice. The battalion was never cially designated ‘‘Parsi
Pioneers. "’

Tn» Parsi PiroNgers.

® 849. *Mr. N. M. Dumasia: () Will Government be pleased to
state whether it is not & fact that the title of the Parsi Pioneers was given
to distinguish it from the Taritorial Forees and whether the ressons for
the special title were not publicly stated by Colonel Lavie?

(b) Wi Government be pleased to state whether the Parsi Pioneers
were given (i) British uniform, (ii) British food, clothing and accommo-
dation, (iii) British ranks, (iv) Conveyance allowance on the British scale?

(¢) Whether the Parsi Pionecrs were not’given training on the same
line as that given to the Auxiliary Forces?

Mr. E. Burdon: (a) As already stated, the title “Parsi Pioneers’’ was
never given to the battalion officiallv. Ity offical title was originally the
1sv (Territorial) Battalion, Bombav Pioneers. This title was subsequently
changed to the 11th Battglion, 2nd Bombay Pioncers—vide Gazette of
India notifieation No, 19087 dnted the 1st December 1922. The battalion
was formed as a Pioneer battalion at the request of the r’ursi community
of Bombay but the Government of India have no information of any publis
stafements having been made by Colonel Lavie in this connexion. '

(b) (i) Members of the Parsi battalions were given the same scale of
uniform as members of the University Training Corps, that is, Briﬁ\sb.

(i) Yes.
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. (iif) They nse British ranks in the same way ns the University Train-
ing Corps. c

(iv) They rcceive the samce eonveyanoe allowance as the University
“Training Corps. ' .
{(¢) No.  They are trained on the same lines ag the University Training
~Corps. '

Tug Parsi PIONERRA,

850. *Mr. N. M. Dumasia: () Will Government be pleased to
-stato whether they are aware that-€olonel Lavie represented at the time
-of formation of the DP’arsi Pioneers that the battalion enjoved the same
rights and privileges as those enjoyed by British territorial rogi.nents?

(by Will Governmnent be pleased to state ‘whether military ‘suthorities
had authorised Colonel Lavie to make such représentation as aforesaid?

Mr., E. Burdon: Tho (Government of India have no infarmation and
are making inquiries the results of which 1 will communicate to the Hon-
-ourable Member, .

C'ONVERSION oF T PaArs! Prongers INTo A TERRIToRisr. BATTALION.
L]

851. *Mr. N. M. Dumasia: (a) Wil (iovernment b2 pleased 1o
state whether the military authorities have now decided to convert the
Parsi Pioneers into an ordinary territorisl battalion ?

(b) Will Government. be pleased to stute whether th”éy are aware that
such a decision has caused- great discontent and irritation in the Parsi
-community ?

(o) Will Government be pleased to state whethar they are aware that the
Parsi Pioneers have declined to acoept that decision on the ground that

it is a4 breach of promise made to them?

Mr. E. Burdon: (a) The conditions on which the 11th Battalion, 2nd
Bombay Pioneers, was formed are given in the statement on the table.
‘The:s terms were, I may mention, acoepted by 8 leading Parsi gentlemen
o]f ?&n‘ba"" and Government sce no reason why these terms should be
nltered.

The unit wna constituted under the Indian Territorial Force Act and,
therefore, already forms one of the wmi': of the Indian Territorial Force.

(b) and (¢). Do not arise,

Statement showing terms und conditions om which the 11th Battalion, #nd Bombay
Pioncere, waz formed.

L]

1. That a technical unit of the Indian Territorial Force be formed in Bombay from
the Parsi community exclusively and recruited under the conditions laid down for the
Indisn Tervitoriul Force generally.

2. That the rules should provide for the continuous training of this unit on lines
approximating to thome laid down for the University Training.Corps. .

3. 'Thnt as svch training wonld differ in character from that prescribed for the infantey
branch of the Indian Territorial Force the Parsi unit should belong to another branch.
4. That the unit sliould be designated the Bombay Pioneer Battalion, *

6. Tht. the umit should he nllowed the same choice as regards uniform as the
University Training Corps (British), S _

6. Thut when called out or embodiell for training or service it shovld be given s
speoial rcale of rations, the British scrvice scale being suitable for this purpose,

» A2
[
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7. That the umit should be officered by ﬂlmmmol’the Parsi community, but that
in the first instance European Officers for post of Commanding Officer and second.
in command should be eligible.

8. That a regular officer should @ appointed as adjotant.

9. That headquarters should be provided by the Government together with all
clothing, equipment, as in the case of other units.

10. That the unit will be subject to all liabilities as regards service as other unite
the Indian Territorial Force.

1. as poon as may be practicable a Cadet Company of the Datialion be
ormed in order to give iminary training to prospective recruits.

2

ey
|

AMALGAMATION OF THE PaARsI P'1oNKERS WITH THE TBRRITORIAL koRCE.

852. *Mrx. N. M. Dumasia: (a) Will Government be plessed to-
state whether an option has been given to the Parsi Pioneers to agree sither
to the disbandment of the Parsi Pioneer battalion or to ite amalgamation
with the Territorial Force such option to be exercised within a month of
the motice?

(b) Will Government be pleased to state whether they are aware
that a large majority of the members of the Parsi Pioneers have decided to
resign rather than accept conditions of service that they regard as humiliat-
ing and different trom those originally promised?

(c) V/il Government be pleased to state whether the period of the
option will expire on the 106th March?

(d) Will Government be pleased to state whether the military authori-
ties would see their way to extend further the period within which the
option is to be exercised until the committee proposed by Mr. Venkata-
patiraju has reported upon the steps to improve and expand the Indian
Territorial Force so as to constitute an efficient second line of reserve of
the regular army and to remove racial distinctions?

. Mr. R. Burdon: (a) No option of the kind hag been imposed. As &
result of n meeting held in Bombay on the 17th December 1928, at which:
two prominent members of the Parsi community were present, it was de-
cided thut ns there uppenred to be some misapprehension regarding the
liabilities of members of the battalions under the Indian Territorial Foree
Act, the members should be called upon to complete nnd sign a certificate
declaring that they fully understood their linbilities for service and training
as soldiers of the Indiun Territorinl Force and that they were desirous of
completing their engagement.

Those members who are not willing to sign the certificate will be allow-

ed to takt their discharge. One month has been allowed to members in.
which to decide whether thev will xign the certificnte or noe.

{b) The Government of India have no precise information on the poi.l;t.

(0) and (d). The time limit given by the local authorities was to expire-
on the 15th March, but in the meantime, His Excellency the Commander-
in-Chict hing issued inatructions that no final decision is to be taken locally
regarding the future of the battalions. A repprt has been called for, whish-
will be submitted for the orders of the Government of India, and the Gov-
ernment of India will also consider the suggestion which T understand the
Honourable Member to put forward, namely, that outstanding questions
relating to the Parsi Battalions should be examined by the Committee
which he has mentioned. . '



UNSTARRED QUESTIONS AND ANSWERS.

OverTIME ALLOWANCES To CLERES OF THR G. P. O,

196. Mr. K. 0. Neogy: (2) Will Government be pleased $o state whe-
gher under Government sanction overtime allowance used to be. paid %o
-clerks of the Calcutta G. P. O. for the disposal of inward foreign parcel
mail articles on account of there being no permanent staff for the work?

(b) Is it not a fact that the payment of overtime allowance has been
suspended and the work iy being managed by auxiliary hands drafted from
different departments?

(¢) In view of the possibility of drawing from other departments olerks
to do suxiliary work in the Foreign Post Department twice in a week,
are not the departinents from which glerks are so drafted for auxiliary work
actually overstaffed? If =0, do Government propose to abolish ths
quperfluous appointments? If not, will the drafting of auxiliary hands be
stopped ?

. Mr. @. R. Olarke: (¢) The inwurd foreign parcel malls formerly arrived
in Caleutta in the evening and, in order to prevent delay in their delivery,
overtime work had to be resorted to and paid for; but there was also a per-
munent staff sanctioned for the Foreign Parcel Department,

(b) Yes; but there is also a pennanent staff sanctioned for the Foreign
Purcel Depurtinent.

(¢) The inward foreign pnreel mails now arrive in Caleutta usuolly in
the moming on » woek day. Under the arrangements now in force, no
clerk belonging to another Depurtment of the General Post Office is requir-
ed to work in the Foreign Parcel Department for more than one day in
each month and, if the arrangements were discontinued, no reduction in
thd staff of the Departments from which the auxiliaries are drawn would be
possible. Ar the nrrangements do not cause any dislocation of work in the
other Departments nor any hardship to the clerks who are employed as
suxiliuries in the Foreign Parcel Department, Government do not propose
to discontinue the practice. It may be mentioned that the permanent
staff of that Depnrtment hus recently been strengthened.

WORK IX CONNECTION WITH THE INWARD FoRrmioN Panrcer Mam..

197. Mr. K. O. Neogy: (a) Will the Government be pleased to state
whether in Bombuy the inwurd foreign parcel mail articles are disposed of
by auxiliary hands requisitioned from other departments or by permsnent
staff attached to the Foreign Parcel Department?

(b) If the work in connection with inward foreign parcels in Bombay
is done by a permanent staff attached to the Foreign Parcel Department,
-do the Government propose to adopt the same system in Caloutta?

Mr. G. R. Olarke: (¢) In the Bombay General Post Offico the inward
foreign parcel®mails are disposed of by the permancnt staff of the Foreign
Parcel Department ussisted by extra clerks on overtime allowances.

(b) As stated in reply to the Honourable Member's question No. 196,
‘(Government do not propose to make any change with regard to the arrange-
ments in force in the Calcutta General Post Office.

OrperLy PronNs ror INspecTORs oF Post OFFICES.

198. Mr. XK. 0. X : Will Government be pleased to statec when
«orderly peons were sanctioned for Inspectors of Post Offices and when and
why they were withdrawn?

{1818 )
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Mr. @G. R. Olarks: Orderly peons for laspectors of Post Offices were
sanctioned from various dases up to 19UB. 'They.were withdrawn during
1028-24 as a measure of retrenchment.

RBRecovery or MonicipaL awe Halkhuri Taxns raoM Postal. aNp TELEGRAPE
'BTAFF OCOUPYING GOVEENMENT QUAKTRRS.

199. Mr. K. 0. Neogy: (a) Will Government be pleased to state whe-
ther postmasters are not required to live in the Post Office quarters in the
intareat;;l of the Department? 1ls municipal and halkhuri tax recovered.
from them?

(b) Will Government be pleased to state if municipal and halkhuri tax.
is recovered from telegraphists living in quarters provided for them ?

Mr. G. R. Olarke: (a) The answer to the nrst part of the question is
in the affirmative and to the second part in the negative. .

(b) Yes.

ToraL MONTHLY EXPENDITURE AND STAFF oF CERTAIN l'orT OFFIOES 1N
CALOUTTA.

200. Mr. K. O. Weogy: (a) Will Government be pleasod to state what
wae the total monthly expenditure of the old Bimla snd Beadon Btreet

T. 8. Os. in Caleutta nnd what is the total monthly expeadifure of the
new Deadon Btreet T. 8. O0.?

(b) Will Government be pleased to state the amounts of house rent
paid for the old Simla and Beadon Street Post Offiees and the new Beadon
8treet Post Office?

(c) What is the amount of house rent paid for the Barabuzar 1"..0. %

(€) What is the number of (e) the clerical staff and (b) the postmien’s
staff (1) of Barnbazar and (2) of new Beadon Btreet T. 8. Os.? Are not
the rates of house rent of the Barabazar locality higher than that of Beadon
Btrect? 1f so, why is the house rent of the new Beadon Street I’. 0. so muoh-
in excess of that of the Barabazar P. 0.7

(¢) Has not the amalgamation of the Simla and Beadon Street I'. 0.
increased the delivery area of the Beadon Btreet Post Office 1o a very great
oxtent, and is not the delivery of postal articles delayed by the amalgama-
tion?

Mr. G. R. Olarke:

Rs.
(¢) 8imla T. B. O. w. 4,958 a month..
Beadon Square T. 8. O. . B9
(This was the correct name).
Beadon Street T. 8. O. .. 10,984 .
(b) Bimla 1580 v
Beadon 8quare 225 e
Beadon Btreet .. 1,500 '
(¢) Rs. 490 a month.
* (d)
Clerical
o atadl, Fostgen.\
Bara Bazar vas 78 128

Beadon Btreet w81 100
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Government have no information on which & eomparison can be made' be-
tween the rates of nouse rent prevailing in the two localities. The esti-
mate for a dspa.rhnentul building was 4 lakhs in the Beadon Btreet office
arca. The Barubazar T. 6. O. bulld.mg was occupied on a lease for 10 years
in 1916, that is, before the riso in rents in Caloutte took place.

(¢) The delivery area of the Beadon Btreet T. 8§, O. coincides with the
delivery areas of the Bimla and Beadon Square T.8.0s. taken together. The
amalgumation has not resulted in delay in the delivery of posta] urticles.

Woamm Houns, INCREAKE oF liBAVE RESERVE, Al.wmmmn. ETC., OF
Posrar, Exrioyxss.

201. Mr, K. 0. Neogy: Will Government be pleased to state what ae-
tion is proposed to be taken on the recommendations of the Joint R, M. B.
Conference of the Doputy J’ostmusters-General R. M. §. and Sorting and
representatives of the All-India (including Burma) Postal and R. M. 8.
Union held in the Calcutta office of the Director-General of Posts and Tele-
graphs in April 1928 under the chairmanship of the Deputy Director-
Jeneral of Posts and lelegraphs, specially with reference to the under-
mentioned items:

(a) The present standard of 86 and 80 hours per week for day and
night work in 11. Al. 8. Sections to includ: work done at re-
cord offices ai.d the poriods of attendaice at railway stations,
for these two classes of work 6 hours per week to be held a
fair avcrage.

(b) In stationary »umil offices the standard for day work to be 42
hoursperueeknndformghtwork%homperwoakmdfm
work partly by day and partly by night 8C hours per week,
inclusive of office duty. .

(c) The increase of leave reserve to 80 per cent. with a view to re-
ducd the number of double duties to a minimum.

(d) The sorters doing double duty in stationary mail offices to be
ontitled to double duty ance.

(¢) Double duty allowance for R. M. 8. officials in sorting offices
or those resting at outstations or headquarters to do double
duty at the same station to be entitled to double duty allow-
ance.

(/) Overtime nllowance for 1. M. 8. officinls in travelling seetions
detained on duty for more than an hour.

(9) Increase of double duty allowance.

(h) Diem sllowance % cover expenses at outstations.

(/) lncrease of the number of mail vaus..

(j) The scale of pay in the R. M. B. to be the same as in the Post
uttice (1) in the time reale and (2) in the selection grades up
to Rs. 250—850.

(k) House allowance for R. M. 8. menials where house allowa.noe
is paid to post office menials.

The Honourable Mr. A. 0. Chatterjss: The Director-General has care-
fully considcred the recommendations of the Railway Mail Bervice Confer-
ence rcferred to. Of the 24 items, 8 have been accepted, 7 were not ac-
vepted by the Leputy Postmastors- ‘Gieneral, 4 were rejected by the Diree-
tor-Gencral, and 10 are under further consideration.
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‘With reference to the ilems specially mentioned by the Honourable
Member:
(a) and (b). Have not yet been accepted as they involved oonsider-
able additionul expenditure.
(¢) Tho Honourable Member is referred to the reply to Question

No. 424, given to Mr. Kamini Kumar Chanda on the 45th
February, 1924

{d), (¢). (f). (g9) and (k). Have not yet been acoepted on the ground
of expense. At present honoraria at half the rates of double
duty allowance nre paid to sorters of stationary Mail Offices
when detained overtime, .

(i) The Honouyable Member is refarred to the reply given to Ques-
tion No. 483 of Mr. Kamini Kumar Chanda on the 26th Feb-
ruary, 1924,

(/) The scale was fixed by the Postal Inquiry Committee after care-
ful consideration.

(k) Government are prepared to consider any proposal which the
Director-General may have to make.

CompULBORY PrEPAYMENT oF FrEianr oN CoaL.

202. Mr. K. 0. Neogy: (a) Are Government aware that on the Esst
Indian and B. N. Railways the coal traffic, unlike any other traffic, is
subject to the disability of » compulsory prepayment of freight?

(b) If the reply to (a) be in the affirmative, will Government be pleased
to state the section of the Indian Ruilways Act (Act IX of 1880) under
which this differential disability is laid on the coal tratlic in the face of the
provision of section 42 (2) and section 65 of that Act?

The Honourable 8ir Charles Innes: (a) Government arc aware that the
#ast Indian and Bengal-Nagpur Railways enforce prepayment of freight on
ooal traffic.

(b) This was found necessary as consignments were frequently not taken
delivery of by consignees and Railways were consequently put to loss.
Government do not consider this action inconsistent with the provisione of
the Indian Railways Act.

WrrHDBAWAL oF Rannway DrrarTieNT Norrrioarion No. 1-D., patep

TR 28t Drcemsrnr, 1016,

208. Mr. X. 0. Neogy: Will Government be g:l’:lﬂmd to state if the Rail-
way Department Notification No. 1-D., dated hi, the 238th December
lﬂfb.instiﬂinfmeorhubeehﬁthdnwn? In the lstter case will
Qovernment be pleased to state when was it withdrawn?

The Honoursble Sir Charles Inmes: The Notification referred to has not
been withdrawn,

-

. MESSAGE FROM THE COUNCIL OF STATE.

of the Assembly: Sir, the following Messagu has been receiv-
od from the Becretary of the Council of State:
*“J am directed to inform thet the Council of Btate have, at their meetin
of thesi3th March, 1924, » without any amendments to the following Bills w
weze passed by the Legislative Assembly at its meeting held on the 8th March, 1994 :

1. A Bill further to amend the Sea Oustoms Act, 1878, for certain purposcs,
3. A Bill further to amend the Indisn Tarifl Act, 1804, for certain purposes.”



T'"HE BUDGET—LIST OF DEMANDS.
SECOND STAGE— conid.
Laxpenditure from Bevenwe~— contd.

DeMaND No. 21—BSurvey oF INDIA,

Mr. President: The Assembly will now resume consideration of the
Demands for Grants.

The question is:

* That & sam not exceeding hﬁ E,ﬁﬁ,ﬂn be granted o? the Gnvo;:u;r Gu&erd in
Council o def the char, ich will come in course payment e
ending the S1st dsy of March, 1825, in respect of the ' Burvey of India g ey

Mr. K. Rama Alyangar (Muadurus and Ramnad cum Tinnevelly: Nom-
Mubammadan Rural): Sir, I beg to move:

* That the Demand under the hoad * Survey of India ' be reduced by Rs. 3 lakhs."

1 procoed with this cut on the recommendations of the Retrenchment Com-
mittee. This subject is dealt with on pages 179-182, and on puge 182
their figures are sununed up. They propose a reduction of 9 lakhs in
paragraph 10 on page 182, and they take into consideration two other
items of expenditure which were charged to other heads that have to be
taken into this and say that it must be put at at least 28 lakhs, of which
Rs. 7,009,000 comes under the saving that they propose. Honourable
Members will see that the detailed estimates from page 76 to 82 deal with
the subject, und it will be seen that practically nothing definite has been
done as suggested by the Retrenchment Committee. Twelve survey parties
continue to be maintsined. 1 have tried ta go into it as carefully as I
<an, but [ do not sec what policy is being adopted now by the Government

«of Indis. Do they propose to trunsfer some of theso parties to the Pro-’

vinces, or do they propose to continuv the parties here and levy monies
from the Provinces for work done, or do they agree with the Provinces
that they should pay cortain amounts and ‘keep these survey parties under
the control of the Government of India? 1 do not think that the latter two
have been adopted as u policy by the Govermmnent of India. It looks to
me that all the parties are being continued ss the Government of India
purtics. T am not sable to find out the total extent of work available with
the Government of India to be done by these partics and-for what length
of time they will have to be maintained for finishing the work. I am
not able to sev that. It is impossible for one to conceive that the Gov-
ernment of India will he permanently keeping the establishment on which
they will have to apend about 28 lakhs for any work they may have, espe-
cially after the reforms have been introduced and most of the work has
been transferred to the Provinces, If extra moncy has to be spent on
them because they have to keep themn and others have practically to use
them, it will not be proper to keep them at that high figure. I do under-

stand that there may be a portion of this expenditure which will always have

to be spent by tho (Government of India, for example, the permanent
establishment under the first two or thrce heads noted in- the detailed
estimates, Controllingsand Administrative staff, Corrcspondence and the
Drawing Office, Photographic and Lithographic Office, Engraving Office,
Trizonometrical Office and the Drawing Office.  All these and a portion
of tho survey parties may be necessary. For example, it may be that 4 or
5 rarties may have to be permanently maintained to re-survey in places

(1817 )
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whinch have to be re-surveyed or to undertake surveys in places where
the administration is extended, or in the bhill tracts or the frontiers
and in war zones and probably coal ficlds. Therefore, you may have to
keep 4 or 5 parties permanently. But the continuance of 12 parties is not,
in n:g opinion and in the opinion of the lletrenchment Committee as I
see they have récommended, & proper charge on the revenues of the Cen-
tral Government. The 8 lakhs reduction that 1 propose is practiocally
what they have recommended. The difference between my proposal and
theirs will be about a few thousands of rupees. Yor example, thoy pro-
28 lakhs as the final limit. My proposal will take it to Rs. 27,07,000.
ut it will be seen that the recoveries from the varioue heads noted on
page 82 have increased from 21 lakhs to 1is. 22,89,000. Bo that, prac-
tically the one lakh that I have added will be covered by the extra
receipte from these sources. Thercfore, 3 lakhs will be the amoumt to
be deducted if these principles arc adopted. 1f, on the other hand, it is
proved or established or if it is explained, that 8 lakhs is really not a drain
on the Central Government but is only profitable, then that may be con-
sidered. But as far as I have been able to follow closely the figures, i*
Iz not possible to say that it is nccessary to keep that establishment. 1
sce that two parties are proposed to be put to work in Burma and that
next year sbout Rs. 1,80,000 is expected to be recovered from the Pro-
vince of Burma. I tako note of thut alwo. All the same I really cannot
see that a permanent cxpenditure of 80 lakhs should be made from the
revenues of the Central Government for this. The tendency seems to be
not to reduce but to rise higher bit by bit. It will be seen that on page
82, the lump reduction recommended by the Retrenchment Conunittee of
Rs, 6} lakhs is noted. But the next line will show that, while the Budget
estimate for 1928-24 was Ne. 86,88,140, the revised ostimate is
Rs. 87,16,700. The two items that I refer to, charges under forest and
land revenue, have heen treated in this ax credits from those departments.
That appears lower down. It is mentioned: Debitable to Forest, 1,10,8060,
That is estimated in the coming year's list. But the portion from the lan.d
revenue is kept on. So that, therc is need for the reduction of & lakhs
that has been recommended, unless it can be shown that the parties are
going hereafter to be either dispersed or to o over to the Provinees or to
be otherwise disposed of. Therefore, I am unable to see why this reduc-
tion should not be made, unll I reccommend that this reduction he muade and

I request the Honourable Members to support mv motion.

Mr. President: Reduction moved:
** That the Demand under the head ' SBurvey of India’ be reduced by Rs. 3 lakhas."”

Mr. M. 8. D. Butler (Secretary: Department of Education, Health
and Lands): Sir, it has been truly said that virtue ix its own reward. There
is no other Department, T think, which has made a heavior cut in its
,Expenditure as a result-of the Retrenchiment Conunittoe's report than the
Survey of India. and yet my Honoursble iriend gets up aud tells us that
pothing has boen done, snd that the tendency-in for the expenditure of the
department to rise highcr and higher. I am worry to have to inflict
figuges on the House, because they are always tiresome, but in order to
show what we have done, 1 must quote the actual sums involved. If
the Houpe will look at the Budget for the Burvoy of India on page 82 of
the Demands for Grants, they will see that in 1028.24 the net total expen-
ditire was shown as Rs. 29.50,000. This wns after making a cut of

Y
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Rs. 6,650,000, which is shown higher up in the same column, on account
of the retrenchments recommended by the Retrenchment Committee.
The previous figures were thereforc Iis. 29,50,000. plus Rs. 6,50,000.
Thus we actually reduced in 1928-24 straight off a big sum amounting to
nearly one-sixth of the total Budget from the Survey of India grant.
8o, to say that we did nothing at all is not at all correct. I may also point
out that it is equally incorrect to say that the expenditure of the depart-
ment is rising, on the contrary it is falling. The figure Re. 20,50,000 for
1028-24 has really to be increased by the sum of Rs. 1,10,000 debitable
w Forests on the same page in order to give a comparison with the cur-
rent ycar. Thus the actual Budget {for 1928-24 should have been
Rs. 80,00,000. This year our net Budget figure is shown as 1is. 80,07,000
and this includes a charge which has never been made before, and which
will be found on page 75, namely, ¢ustoms duty on stores, Rs. 57,000
Previoualy, that was not charged to the Burvey Budget, but under the new
system of accounting it js chagged. No that really the figure Rs. 80,07,000,
which is our net Budget for this year, for the purposes of comparison
with last vear, should be Rs. 20,50,000. Thus therc has been a-fall
from Hs. 80,60,000 in 1928-24 to Rs. 20,50,000 in 1924-25. This shows
that there has been a steady reductioy each yvear,—in the first year Rs.
6,501,000, and this year another lakh or #, and we shall endeavour as far as
is possible to go on making reductions as opportunity occurs, until we reach
the re of 28 lakhs proposed by the Retrenchment Committee. Whe-
ther this will ever be possible 1 cannot say. Obviouslw each year the
tendency is for salaries to risc as increments fall due, and therefore it can
never be said exactly what one vear’s total will be as compared with the
previous one. But it i quite clear from the figurea' that I have quoted
that in the first vear we made a very heavy eut, and in the second year
we have made a further cut, and we have always cconomy in mind and
thall do whatever we can in future vears. 1 hope then that what 1
have said will show that it is not fair to charge the Department with
having done nothing in the matter of the Burvey, and also’ that we are
making suscessive reductions and very considerable reductions.

The Honourable Member nlso nsked whether we proposed to bill the:
Provinces for work done, and what we ‘were going to do in the way of
transferring the work to the Provinces. Obviously the ultiinate object of
the Burvey of India department is the production of maps, and all its
work must be centred in the place where maps are made. There is no
uee in telling the provincex that we will give them our survey staff, and
that there is an-end of the business. They want the maps. The pro
duction of maps requires a central office with the most elaborite modern
wachinery, and for reasons of economy that must be gentred in one place,
and therefore the control of the survey must be with a central body.
All we can do to the provinces ir to bill them for anvthing which is pro-
perly debitable to them for what we do for them. That we do alread:.
1f Houourable Members will look at page 82 of the Demands for Grants
they will see that we aotually receive Re. 22,809,000 odd for our services
in one form or another. Some of these recoveries are on account of maps
and instruments supplied and others on account of contributions. For
instance, we take Ra. 55,000 as the contribution pavable hy the Hyderabad
Btate; we debit cerfain emounts to .the Marine. Department, gpd to
the Public Works Department of Provincial Goveraments. Then we
charge the Provincial Governments on acoount of Forest Survey
Re. 2,44,610. We charge the DProyincial Governments on aceount.of
Revenue Survey, Re. 1,00,000 and sc en, making altogether, as I have aaid

’
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.before, nearly Rs. 22} lakhs. These sums arc deducted from the gross
total, and thus we arrived at the net Budget figure whish I have already
-explained. ’

The Honourable Member also asked why we still keep up twelve pur-
ties. But, if he will look at the Report of the Retrenchment Committe,
he will see that they say that we should go into the question whether 12
partics are needed, or failing that, that we should so reduce our cxpen-
diture ae to bring it within the recommended limit. Well, we had been
into the question of the number of parties necessary, und we found thati,
India being the large country it is, we cannot get on without 12 partics.
So we preferred to make our economies, not by cutting off one party or
two parties, but by reducing the strength of cach purty in the sume way
that the Army Department have made reductions, not by abolishing a large
num:ber of individual regiments, but by bringing down the strenglh of
all the regiments so that each will coxt lef thar*it did before. But the
.skeleton will be there, so that it may be expanded if it is ever neccssary,
and I think that the House will fecl that that is the best method to ndopt.
8o long as we get our economies, it is surely better to keep thesc skele-
ton parties slive and to spend legp on them, but to have them ready far
.oxpansion in case that is necessary in future.

The only other thing that I need say is that I have been instructed by
my chief, the .Honourable Sir Narasinha Sarms, to say that he hopes
that, when Members of the Legislature go to Debrs Dum, they will take
the opportunity to see the branch of the Survey of ludia which is located
there. As Honourable Members sre aware, the headquarters of tho
Survey of India are in Calcutta. That is the big map producing ceatre,
but we have a very im t branch at Dehra Dun, which deals largely
with the production of forest mups, and there is there in miniature every-
thing that they will see in Caleutta. 1 went there myself six nonths
ago, and Members will certainly find that a visit will interest thein greatly.
Not only will they see map production, but Dehra Dun is the centre of the
geodetic activities of the SBurvey of India and there are many interesting
things in that connection which can be seen. I trust that those Mambers
who go to Dehrs Dun will take the opportunity which will be presented
to them of visiting the Burvey of India, and I am sure that, when they
‘have done. 80, and seen the humble quarters in which the Burvey is work-
ing, they will come back here full of zeal to have more money spent ou
housing the Survey of India better than it now is at Dehra Dun. and to
mcrease in every way the activities of the department.

Mr. K, Rams Alyangar: I withdraw the motion.
The motion was, by leave of the Assembly, withdrawn.
Mr. President: The question is:

“ That & sum not exceeding Rs. 22,385,000 he granted to the Governor (eneral im
Council to defray the charge which will come in course of t during the year
-ending the 31st day of March, 1925, in respect of ' Burvey of India'.”

The motion wae adopted.

. Dxuaxp No. 22.—MgrsoRroLoay.
Mr. President: The question is:
"'l'hnl.nmnol.nondin;ilh. 6,322,000 be granted to the Governor General ;

M
Cowntil to the charge which will come in course of pavment during the
‘ending the 3ist dsy of March, 1925, in respect of - Metaorology " your
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Dr. H. 8. Gour (Centrul Provinces Hindi Divisions: Non-Mubam-
madan): I beg to move:

“That the demand under the head ' Meteorology * be reduced hy Rs. 100."

I base my motion upun the rocommendation of my Honourable friend:

Hir Purshotamdas Thakurdas as s member of the Inchcape Committes.
His supplementary minute is printed on page 190 of the Committee’s
report and all I have to suy ix borme out by his very weighty observa-
tions. Honourable Members will find that the Simla office of this de-
partment costs something like 4 lakhk of rupees. There is moreover an
office in Agra and one in Alipore. They will find the information on W'
88 of the detailed estimates for grante. The Simla office costs Rs. 8,75,850:.

Last year the Budget estimgte amounted to Rs. 8,12,000. Now, the

point I wish to make is, why is the continuance of the Simla office neces-
sary. Sir Purshotamdus gives three reusons why it should be abolished.
He says that the Bimnla allowances of the clerical staff would be economised,
lower travelling charges and allowances will ensue and the cost of build.
ing would be cheaper. Those Honourable Members who have visited’
8imla in connection with their legislative duties myst have seen the
offioc of the Meteorological Department therc and my submission is that
that office is more like a barrack and in the near future the departinent
will ask for the reeconstruction and improvement of that building. st anv
rate this was suggested in the Inchcape Committee’s report. T submit,

8ir., that I have yet to see whether Bimla affords any special facilities

for the eetablishment of the headquarters of this department there. It
wouvld seem that places in the plains are ar suitable for the location of
the office at Simla and I therefore move-that the motion 1 have ret down
be carried.

Mr. @. Pllcher (Bengal: European): I do not clsim to be a meteoro-
logist or a physicist but 1 should be guilty of a very grave dereliction of
duty if T sat here silently whilst this vote for the Meteorological Depart.
ment is under discussion and #aid nothing about the extremely grave mis-
givings which exist in Calcutta in regard to the conduct of this depart-
ment. It ir quite possible that in the general opinion of this House this
department existx merely to provide n very interesting quarter column in
the daily newapaper or to give early intimation of the necessity of buying
a new umbrella when the monsoon ix coming on. Thin department exists
for very much more important purposes than that and I want to say just
a word, first under the gencral heading and then under a particular
detailed heading, in regard to its functions and its cxecution of, or its
failure to execute, them, %

The general functions of the Departinent seom to me to be of twd
descriptions, firstly, protective and, secondly, oonstructive. It exists
primarily, T imagine, to give warnings of the sort of weather we are going
to have in a country which is subject to extraordinary variations of climate
and weather conditions and, secondly, to assist the Finance Member and
the Agricultural Department by giving thom some eatimate in advance of
the kind of rainfall we are likely to expect and that in a country where
tho whole course of year's finances depends, as the Finance Member told
us the other day, on the nature of the monsoon. In regard to the first® tho
protective funotions of the Department, we kmow in Calcutta that there
iy running thmu.fh thig' department & spirit which I cannot help regarding
a3 one of excessive economy and, as Mr. Hindley told us the other day,

oy
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.there is all the difference in the world between economy and retremch-
ment. A policy which blindly cuts down the expenditure of a dcpurtment
of this nature can hardly be described as a policy dictated by economy,
by a desire to obtain better management, to get greater yield from tho
asseta of the department. The Inchoape Committee took Re. 84,000 out of
this department rather in the extravagany fashion of the woodmen we some-
times see engaged in so hacking and cutting a tree that all ite beauty
and utility disappear. Under this head 1 should like to get some definite
imformation from the Honourable Member in charge of the Depsrtment.
In Caloutta we have seen one extremely able member of this service dis-
appear. I refer to Dr. Harrison who is now employed as Chiet Scivntist
to the Bchool of Mines, under the Admiralty, in Portamouth, a post than
which there is none more productive and important in the Kmpire. Why is
it thought worth whilo to let men of that calibre leave this country after
they havo been herc for 15 or 16 years and thus lose their services at u
moment when the couniry might justifiably hope to profit from their
training and experience? Then there is another point. We hear of obeerving
rtations in the Bay of Bengal being closed down. I speak withaut my
book and 1 have not been able to verify the references but I should like
to know whether it is a fact that as 4 messure of pure economy, the Table
laland observing station was closed down and also whether the Honour-
able Member’s departinent has record of a storm of which duve waming
oou'd not be given, or was given at a later than but for the closing
.of this station it would have been given? Then right threugh this Depars-
ment, as far as I can see and judge from all we hear in Caloutta, there iz
somr: dissatisfaction among the European personnel. 1 saw a statement
the papers recently that within the last 5 or 6 yvears the superior por-
sonnel, which was formerly recruited in the proportion of 4 Indians to 10
Eviopeans, is now in the proportion of 10 Indians to 4 Ewropenuns. 1
make no complaint at all on that score if Indians are efficient. If you
can get men like Professor C. V. Raman, ¥.R.8., by all means use them.
I want to know whether the efficiency of the department is being jeopar-
dised by these changes. One hears that the efficicncy of the upper air
observations in Agra has been impaired. We hear from time to time that
Mr. Field is going up and down to Simla and being asked to do work of
n clerical nature in 8imla. This officer is a very highly qualified technical
expert and should be employed, in our opinion, om specialized work for
which his high attainments qualify him.

Now, Sir, I want to turn to & very important itom of a particular
nature connected with the working of thig department. It arises out of
the terrible disaster to the ‘‘ Okara '’ which occurred on Mnv the Bth
last year. That disaster occurred a few months after the duty of giving
storm warnings had heen removed from Calcutta to» Simla. It mav be a
mere coincidence, but it can hardlv be a matter for complaint if a com-
munity which depends on sea-faring endeavour is inclmed to sece mome

“"sort of connection between these events, and we should like to know whe.-
ther the Department has vet made up its mind on the recommendations
made by the Committee which inquired into the * Okara '* disaster. That
Court of Inquiry anid, Sir, “ Tt is evident from the evidence of the wit-
nesieu that Captains of ships in the Bav are quite out of tonch with the
Metrorological Officer "'—that is sjnce there has been & removal of thesa
functions to the Ctnl Department in 8imla. *‘ He in a rentlaman for
away up in Bimls “"—this is mot mewspaper gossip, but the considered
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opinion of the Cowrt of Inquiry appointed to examine the ** Okara ™'
disaster—

" He is a gentleman far away up in Simla, whom they are never likely to meet;

yet ho is one with whom they are o correspond by wireless and from whom they are
to receive what ought to be valuable information, In fact he appears to be a gentle-.
man with whom they have not much concern.”
The Court of Inquiry go on to criticize the distribution of storm wam-
ings in some detail and to voice the complaints made by captains al sea
and so forth. With regerd to the delay that may occur in sending wire-
less warnings from Bimla instead of from Calcutta, they say that it
involves n ‘delay of half an hour, but, the Court of Inquiry contintie:

“ It dors appear to us that the advantage that would be gained by having
Meteorological Officer in Caleutta so that he could meet personally the captains wi
whom he corresponds and yet to know_+those who are keem amd willing to
useful information, and 1o urge others to do the same, is so great that we recomm
Ahat his question should be considered as being one of prime umportance to shipping in
the Bay of Beugal.”

1 understand that & conferemce sat in Caloutta which Dr. Gilbert
Walker and possibly Mr. Norman attended. We should very much like
0 know what, if any, decisions have been come to. 1 may draw the
attention of the House und of the Homourable Member in- charge to «
statement—1I think it was made, 1 have not werified it, at the annual
me: ting of the Bengal Chamber of Commmerce by Sir Willoughby Carey—
it was snid, if my recollection is accurste, that the Chamber of Commerce
wero extremely anxious to lmow what was being done in this import-
ant maitter.

Arising out of the Court of Inquiry into the fate of the ‘*Okara ' there
are several other important criticisms and suggestions about which I should
liko to have an answer if possible. For instance, there is the question
<f summer time for loading. Summer time lasts, I think, fro;m November
16 to May 25. The evidence given before the Court of Inquiry
showed conclusively that some of the worst storms in the Bay occur in
October and May, and the ' Okara " was actually lost in: May. 'The
Court of Inquiry wisely suggested that the period for full summer tim«
loading should be restricted to the time between the end of November and
the end of April. -

The Honourable Mr. A. 0. Ohatterjee (Industries Member): May I rise
to a point of order. The question of summer time—I do not wish to inter
rupt the Honourahle Member—the fixing of the summer time does mnot
ar33 under the Demand which is now under discussion, that is, Mcteorology.

Mr. G. Plloher: May I suggest, Sir, that if we are to have a Meteorolos
gicnl Department manned by cxperts which costs us Rs. 7 lakhs a year, it
ie not usking too much to expect that their knowledge und experience
should be utilized in the fashion in which undoubtedly they would be utilized
if one of their experts were stationed in Calcutta, as he used to be.

The second point to which I would like an answer is whether the
Tepartment has donc anything to recommend a permanent all day and
nigﬁl watch by & wircless operutor at the Sandheads. The whole safety
ol the shipping in the Bay of Idengal constituting four or five millions of
tons of shipping pev annum inward and outward depends on the efficiency
of this Department, It is the only Meteorological authority in this codntry.
If it fails to oxercise its influence and keep our shipping safe, then there
i8 no one else who can do so. Thca there is the question of the Admiralty
1mne for the change of the international watch keeping period which passes
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thr~agh 900 Longitude—that is, half way scross the Buy. 1 should like to
know whether any recommendetions Lave been made to the Admiralty.
Probably it is outside the technical functions of the Department. Never-
thelees we should like to know whether and how far the Departinent has
exercised ite influence with the Admirulty so that sqmec of these unhappy
ronsequences sy be avoided in the tuture.

My last inquiry concarns the whole question of the expenditure on
the Meteorological Office in Caloutta. At prescnt, so far us 1 am able o
ascertain’ from the accounts, there is a half-time officer there. He is given
something like Rs. 800 to 450 over and above his pay derived from the
Bducational or other service to which he may belong. Bir, I would like
to point out how muoch the Finance Member relies for his ways and means
on safe communications in the Bay of Bengal. How much does the
¥inance Member derive from that port of Calcutta? Bomething like 16 to
78 crores out of his 40 crores of customs revenue come from there. In the
Income-tax Department alao he relies oa that gity for five or six crores; and
I think the Bengal Chamber of Commerce and Calcutte opinion generally
is in u very strong position in claiming that more of the ental
expenditure shall be expended there ad hoc, and that the Meteorological
Department should keep in close touch with the Port Officer and the captains
of ships in the Bay of Bengal. And, BSir,if I may anticipate the next two or
three votes for a moment, I should like to say that this tendency to limit
expenditurg on the Scientific Departments has been of a general character.
I would not confine myself solely to the Meteorological Department. The
next vote concerns the Zoological SBurvey. The distinguished head of that
Department: has recently been elected a Fellow of the Roval Bociety. It
is anly a few weeks since he described how he and his superior officers look
anxiously round their shelves to see whether their valuable specimens have
been stolen merely on account of the valuc of the glass hottles in which they
sre contained . . . . .

Mr. President: There ix u motion for reduction on that point; and 1
cannot allow the Honourable Member to anticipate it.

Mr. W. 8. J. Willson (Associated Chambers of Commerce: Nominated
Non-Official) : Sir, T have only u few words to say. With u great deal of
what Mr. Piloher has said 1 am entirely in accord, but T do not agree with
the suggestion that he has made for anv reduction of the period of sumpmer
time. Bhips arc lost on 385 days in the year, and meremecmse a ship
cr two or three ships get lost at times inside the summer scason, that is
nol in my opinion any adequate reason for reducing the time thereof.

Sir Gordon Fraser (Madras: Furopean): Bir, there is just one small
roint which T would like to refer to which affects Madras. I want to ask
the Honourable Member in charge whether it would not be possible to resume
the publication of weather reports in Madras., These used to be issued
daily, but one of the very small cuta cfected wax to cut these out from
Janusry to March. Now there cannot possibly be any real economy
offected there if the accounts are taken on s commercial basis, because we
do pay for the charta and there must be the atanding cxpenses. In the
case of Madras we have got n long coast-lino, shipping is a very important
msttef, and we look with the greatest interest for these reports every day
a8 we should get the aq-liagt information concerning the weather in t é’
Bay and srrange owm shipping and our steamers accordingly. I do.not
think, it the Honournble Member were to look into the matter carefully,
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‘that be would find that he is really effecting any saving. Another point
is that it is rather a strange coincidence that during the three months far
which the reporte are cut out, January to March, as being the three quiet
‘mounths of the year, the first three weeks of January this year and last were
wecks of depressions in the Bay: which means that we were put to the
grestest inconvonience as we did not know what the consequences might be
to our steamers in Coconads, Viragapatam and down south. We have only
cue protected port on the comst, Madres, und thet iteelf is an artificial
port. I doubt if Government are effecting any saving; if there is, it could
only be a few hundreds or one ar two thousand rupees. I would, therefore,
ssk the Honourable Member in charge if he cannot resume publishing the
«barts during the whole of the 12 months. ’

The Honourable Mr. A, 0. Ohatterfes: I am very grateful to Honourable
Members for the interest they have evinced in this very important subject,
and 1 entirely echo the views expressed by my Honourable friend from
Caleutta when he said that this rather obscure department does a very
.great amount of valuable work, work that protects the agrioulture, commerce
and shipping of the country. I am very glad indeed that the work of this
department, done by scientific officers of very high qtandin& in fheir own
profession, is being recognised and adequately recognised. My Honourable
friend Dr. Gour referred to the question of the transfer of the central office
from Simla to a plains station. He based his argument on the. note
recorded by my Honourable friend opposite in the Retrenchment Com-
mittea’s report. He will find that the recommendation of 8ir Purshotamdas
Thakurdus was on the assumption that the transfer should be effected only
when the financial conditions permitted and when new buildings had to be
_put up. This is what Bir Purshotamdas Thekurdas said :

‘1 understand that the Government building which this establishment occupies at
Bimla is only temporary and will require to be rebuilt before long. I recomm that
at the latest, when the time for rebuilding comes, the necessity and advieability of
locating the Director General at Agra . . . should be seriously considered."

Dr. H. 8. Gour: The pasange I relied upon is this:

. ' The Director General of Observatories did not give any scientific reasons neces-
sitating that the lieadquarters of his establishment should be st such a naturally
axponsive and remote place as Simla."”

This is u statement which stande by itself and must be read apart from the
rest.

The Honourable Mr. A. O. Ohatterjes: I do not see, Sir, how one
acntenca of & note can be read apart from the rest of the note. Dr. Gour,
as & great lawyer, may be uble to do 5o, but I cannqgt do so. I contend again
that the recommendation of Sir Purshotamdas Thakurdas was based on the
-assumption that the building would be rebuilt in Simla and he recommend-
vd that, beforo that was done, the question of the removal of the head-
quarters should be taken into consideration. As a matter of fact, we are
not contemplating putting up permanent buildings in Simla at present.
Financial considerations entirely preclude that idea, but, when we do think
of putting up pernanent huil&ings, the valuable suggestion made by my
Honourable friend opposite will certainly be taken into consideration.

Now, 8ir, I turn to the very valuable observations of my Honoufable
friend from Chaloutta. He has observed that exoessive economy is being
wxercised hy this department. No ono, Sir, has regretted that more than
myself, hut, in accordance with the recommendations of the Inchoape
‘Committee, we had to fall into line, and I have felt that the retrenchments

B
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that were made went a little beyond what was really necessary. I am very
glad to eay that my Honourable Colleague, the Yinance Member, has been
persuaded to nllow us to spend g little more money in the budget year.
This will be evident from the additionsal grante which we have asked fpr,
printed in heavy type, in the Demands for Grants, We fully recognise,
a8 1 have already said, the importance of the department, and we are
proposing to spend during the next year u little more money than we were
allowed during the current year. Mr. Pilcher has referred to the retirement
of Dr. Harrison. Dr. Harrison was not a whole time officer of the Meteorolo-
gical Department. I am not personally acquainted with the circumstances
in which he retired. But he was an educational officer and, if he chose to
find & carcer elaewhere, the Metoorological Department could not prevent
him from doing so. Then, he said it was very deplorable that Mr. Field,
& very great authority on upper air work, should have been taken to Bimln
to do clerical work. I regret that Mr. Pilcher should have suggested that
Mr. Field was being made to do oleriecal work in Simla. lfar from it,
Sir. I think it is n great mistake to imagine that Dr. Gilbert Walker, the
head of the department, whose place Mr. Field had been usked to take up
duréngﬂa Dr. Gilbert Walker's leave, is merely employed on clerical work
at Simla.

Mr. G. Pllehor: I did not wish to make that suggestion.

The Honourable Mr. A. O. -Ohatterjes: I am very glad, Sir, that
Mr. Pilcher recognises that the head of this department does perform
very valuable work though his headquarters are at SBimla. Mr. Field went
up to Simla in order to carry on Dr. Qilbert Walker's work during the
time that Dr. Gilbert Walker was away. .

Mr. @. Pilcher: 1 am sorry I have been misunderstood. I merely
desired to suggest the urgent nccessity of maintaining continuity in the
upper air work at Agra; it seems scaroely desirable in a scientific service
continusally to employ a purely technical officer on administrative work and
impair the results of his scientific observations.

The Honourable Mr. A. O. Chatterjes: 1 do not want to suggest that
upper air work is not very important, but at the same time what I wanted
to point out was that the work of the head of the department is equally
important and we wanted the inost senior and the most capable officer to
do that work while the permanent. incumbent was away. Then, Mr. Pilcher
referred to the question of Indianisation. I do not wish to make any
observations on this point beyond stating that the young Indian gentlemen
who have been appointed to this department in recent years all hold very
high scientific degrees and have been well reported upon by the head of the
department who carries very high authority in these matters.

Now, T come to the question of the very deplorable disaster that took
place in the Bay of Bengal last hot weather. Popularly this disaster has
heen to a certain extent attributed to the transfer of the storm warning
work to Simla from Caloutta. This transfer wae effected upon the adviee
of Or. Walker and with the very best of intentions. We found that in
Caloutta we could only afford a half-time meteorologist, whereas in 8imla
we had two or three scientific .officers of very high standing and very high
qualifications. We thought that this sterm warming work, which was of
very great importanoce, could be done very much better by having two or

\
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three officers together who could consult each other and come to some kind
of decisidn on various important points, on the very complicated scientifie®
problems that arise in this connection. The delay in telegraphing the views
of the depurtment from Simla to Calcutta never exceeds more than hall an
hour. The inguiry report mainly animadverted on the fact that one parti-
|3 Nooy, Oulr messuge had not been broadcasted immediately. We have
" carefully ¢xamined that point and Mr. Field, who was responsible
for the decision not to broadeast that particular message, contended that
the conditions were far‘from definite an(f according to his judgment, it was
better that it should not be broadcasted. In a matter like this, where very
important considerations are affected, we can only depend on the judgment
of the partioular officer concerned. As I have already stated, we have
tried to develop again the work that used to be done in Calcutta. Honour-
able Members will find at page 88 of the Demand for Granta that we have
restored the system of weather telegrams in Calcutta at a cost of very
nearly Rs. 10,000. We have also appointed an Assistant Meteorologist in
addition to the existing staffl. We are doing all we can in the direction
of making the Calcutta Office as satisfactorv as possible. Then the
Honourable Member asked about .o

Mz. G. Pllcher: May I interrupt the Honourable Member and agk him
whether we could have a definitc statement as to the decision of the.
Government of India on the particular recommendation of the Court of
Inquiry on the loss of the ‘* Okara '’ in which they say that they would
‘“ also recommend consideration of the advisability of having the Meteoro-
logist who deals with the Bay of Bengal storms posted in Calcutta instead
of in Simla as at present.”” This recommendation was made severa!
months ago and Calcutta is anxiously waiting for some definite decision
on that point. .

The Honourable Mr. A. 0. OChatterjes: We have carefully considered
that point and for the present we have decided, at least for the Budgct
vear, that we should carry on the storm warning work in Simla as we have
done during the current vear. That is the provisional decision. But we
are strengthening the staff in Calcutta and the staff there would also be
able to co-operate with the Simla staff by getting in touch with tho
mercantile and shipping community. As regards summer time, that is &
matter which is dealt with in the Department of my Honourable Colleague
8ir Charles Innes and I do not know the exact particulars. But I have
no doubt that a definite decision will be announced. 1 may state that the
point with regard to the zome line, which Mr. Pilcher has raised, has
already been taken up and we are in communication with the Admiralty
with regard to this matter. -

The point raised by Sir Gordon Fgaser related to the publication of
weathe® reports in Madras. I regret very much that some inconvenience
has been causcd to the mercantile community in Madras on account of
the discontinuance of the publication of weather reports between the
months of January and Mar¢h. T shall look into this question and, if
it is possible, we shall try to restore their publication during these months.

8ir Purshotamdas Thakurdas (Indian Merchants Chamber: Indian
Commerce): I hope the Honourable Member opposite will not mind if
I rise to say that primarily my note of dissent. was based upon the ground
ﬂ:inrted out by my Honourable friend Dr. Gour. (Dr. H. 8. Gour: *‘ Hear,
") I have not been able to understand, and I am afraid the

remarks that the Homourable Member opposite has just made have stil}
/ B2
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left me unconvinced, of the reasons why the Director should bé stationed
at Simla, ospecially when he has such an important office at Caloutta and
such important work at Agra. But, as 1 was making a minute as s mem-
ber of t-Ee Retrenchment Committee, I had to base that recommendation
principally on the ground of econoiny. Therefore I say in the second sen-
tence that at the latest when the building of Simla has to be built the
headquarters of the Director should be removed to Agra. Incidentally I may
draw the attention of the House that, if the headquarters of the Director can
be removed from Bimla, there will occur the following two savings at least,
namely, the Simla allowance of the vlerical establishment and also their
travelling charges. I think, Sir, that the saving on this score alone will
make up for what Sir Gordon Fraser has ussked, namely, a thousand or
two thousand rupees which the Government at present are saving by not
priviing the weather reports during the three months that Madras so badly
wanis them. )

Dr, H. 8. Gour: But what scientific ncecessity is therc for keeping the
Diractor at Simla? -

8tr Purshotamdas Thakurdas: I therefore will not look upon what my
Honodrable friend opposite has said as final and I trust he will reconsider

* the decision, generally fromn the points of view that have been mentioned

in my minute of dissent, and especially from the point of view urged by
my Honourable friend Dr. Gour, namely, that there is no scientific reason
for keeping the headquarters of the Director at Bimla.

Mr. @. Plicher: Can I ask the Honourable Member for definite inform-
atin on the subject of the closing of certain stations in the Bay of Bengasl
on grounds of economy and inquige whether he can give the House an
assurance that there will be no further reduction or restriction on the
usefulness of the observing stations in the Bay of Bengal.

The Honourable Mr. A. 0. Ohatterjee: I regret to say that I-have not
got the paperr just now with me. 1 shall be able to supply the inform-
ation to the Honourable Member later on. 1 have no definite recollection
with regard to this particular question which he has asked me.

The Honourable Sir Oharles Innes (Commerce Member): May I just
supplement the remarks of my Honourable Colleague in regard to one
matter, namely, that of the period for the summer load line. That ques-
tion has been tanken up by the (overnment of India in consultation with
tha Local Governments concerned and commerical bodies in India and it
has also been taken up by an cexpert Committee of Board of Trade at
Home. T have no doubt that the labours on this side and at Home will
result in a satisfactory decision being arrived at on a very difficult question.

Dr. H. 8. Gour: May I ask th# Honourable Member in charge of this
Department whether he is prepared to give an assurance on behal of
<Government that the head offica will be removed from Bimla as soon as
possible because we see no scientific reason for its continuance there,

The Honourable Mr. A. 0. Chatterjes: Thore are many scientific reasons
for the maintenance of the office in Simla. But, as I said, it is not muche®
use our discussing tho question of the removal of the office until we know
that we can find funds for building & proper office in the plains or anywhere
else. When such a time arrives, certainly all the considerations will be
taken into account. I regret that I canmot give any assurance to the
Honourable Member because ft cannot be in my time that funds will be
available for the building of a proper office either in Simla or elsewhere.
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Mr. President: The question is:
‘ That the demand under the Pud * Meteorology ' be reduced by Rs. 100."
(DPr. H, 8, Gour asked for a division)

Mr. President: Those who desire a division will rise in their places.

Dr. H. 8. Gowr: The Honourable Members who want to take part in
this division ere in the Library waiting for it.
(Mr President again put the motion to the House, and it was negatived.)

Mz, President: 'Tho question is:
* That & sum not exceeding Ha. 6,32,000 be granted to the Governor Genersl in
Couuncil to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1925, in respect of ‘ Meteorology '."

The motion was adopted.

DeMAND No. 28—(GEOLOGICAL SURVEY.

Mr, President: The question is:

‘“ That a sum not exceeding Rs. 2,20,000 be grauted to the Goveruor (eneral ip
Council to defray the charge which will come in Uourss of lpnymm during the year
ending the 3lst day of March, 1925, in respect of the ' Geological Survey """,

Dr. H. B. Gour: Bir, my motions* under Demands Nos. 28 to 28 have
one object in view, namely, to elicit from Government information on the
following points. Honourable Members will find that under the head
* Archeology '', Demand No. 26, provision is made for Rs.3,980 on account
of Archeological scholarships. 1 wish to know, Bir, why similar scholar-
ships are not provided for under the other scientific heads, such as Botany,
Zootogy, Geology, Burvey of India, etc. It seems to me that if you are
to train up apprentices in these various branches to take their place in the
futurce cadre of the services, it is nccessary that scholarships be provided
and students drawn fromn the universities to undergo training in the various
scientific departnents under the Government of India. I therefore com-
mend my motions under the various heads to the favourable attention of
the Member in charge of these departments.

The Honourable Mr. A. 0. Ohatterjee: Sir, so far as the Geological
Burvey is concerned, I think for once I can satisfty my Honourable friend,
Dr. Gour. We ‘have already provided for one State scholarship in Geology
during the next year. The item will be found in the Demand for the High
Corumissioner. '

Mr. President: The question is:
“ That the demand under the head ' Geological SBurvey ' be reduced by Rs. 100.”
The motion was negatived.

Mr. President: The question is:
“ That & sum not excesding Rs. 2,820,000 be granted to the Governor General in

Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1925, in respect of the 'Geological Burvey '."
!

. The motion was adopted, .
* % That the demand under the head ‘' Geological Burva.y ' be reduced by Rs, 100.”
“ That the demand under the head ‘ Botanical Survey ' be reduced by Bs. 100.”
“ That the demand under the head * Zmlogllcal Burvey ’ be reduced by Rs. 100."
 * That the demand under the head ' Archmology ' bhe reduced by Ra, A
*“ That the demand under the head ‘ Minos' be reduced hy Rs. 100."
Re "l’gu.!, the demand under the head ‘ Other Beientific Departments’ be reduced by
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DeMaxp No. 24—DBoTaN1cAL SURVEY.
Mr. Preaident: The question is: .

*“That a sum not exoeeding Rs. 6,41,000 be granted to the (jovernor Genmeral in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1925, in respect of the ' Botanical Survey . :

The motion was adopted.

Dauanp No. 25—Z0o0L0GIOAL BURVEY.

Mr. President: The question is:

“That a sum mot eoxceeding Rs. 1,080,000 be granted to the (overnar General in
Council to defray the charge which will come in course of payment during the year
an&in;gﬁe&ll‘&y of March, 1986, in respmot of the ‘ Zoological Burvey ".'

The motion was adopted.

DeEMAND No. 26—ARCHEOLOGY.

Mr. President: The question is:

“ That a sum not exceeding Rs. 12,20,000 be granted to the Govermor Genersl in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1985, in respect of * Archmology '.”

Maclvi Muhammad Yakub (Robilkund and Kumaon Divisions: Mukiam.
madan Rural): 8ir, 1 understand that~the motion* which stends in my
name is nof in order; that we canmot move an increase in the Demands
under the different heads; but I can simply express my wish and desire,
and I wish only to say that this department s really a very important
department which ptreserves anmciemt monuments and I consider the sum
allotted to this head is indeed very insufficient. I hope that next year the
Honourable the Finance Member will have sufficient money to increase
the amount under this head.

Mr. K. Abmed (Hajshahi Division: Mubhammadan Buzﬂ: Bir, 1
assuciate myself with the amendment of my Honourable friend,, having
regard to the fact that the Honourable Mr. Chattorjec recently gave us a
sugar-coated reply. The Archmological Department is responsible for the
maintenance and preservation of the ancient ruins of Gour and Pandua,
the old capital in the District of Malda in Bengal. But what do we find?
Trees growing in the bui]dinin and the buildings in u dilapidated condition
are coming down. Sir, the history of India from time immemorial is fal¥
of neautiful monuments, tombs, mosques, temples and big buildings, and
when Lord Curzon was Governor General of India he personally took sn
ints rest in the preservation of historical buildings, and at the present time,
it is left to the Archeological Department to look after these buildings. It
in better for the sake of these historical monuments that more money
should be spent. I wish, 8ir, that the Government of India would take
care that this department is not neglected and that they may be able to do
justice to the preservation of those buildings and ruins of the old Empire
where the old Emperors ruled in this country for 800 years or say even from
the time of the Hindu poriod. You will see those buildings ar atill standing;
but probably after & few years you will never get the oppottumity of seeing
themn at all. Visitors to India should be allowed to see these huildings
andeepithetes written on them in gold letters and the engravings on them
hefore they are allowed to perish. Where are the Golden Mosques, the
Vigtory Gates, the Boundary Walls and those beautiful buildings of which

¢ That the demand under the hesd ' Archmology ' be raised hy 3 lakhs of
rupees.”’ 3 '
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the great Banskrit scholars have written during the time of Lakshman of the
12th Century? I request that this Department should be abolished if it
does not take the trouble and care to visit those places, inspect themn and see
what they should do. It is no use the officials drawing their fat salaries
should remain idle. Every year there is a Budget which we are asked to
pass blindly and without taking care that there is a department of officers
drawing only salaries. I ask the Honourable Member in charge to take
a little oare to be good enough to go and inspect those historical buildings
and monuments and see if he can do snything for the cause of history and
for the purpose for which this department has been established. With these
comments 1 have no objections to the Demand, but if after another 11
months we shall again have to remind the Honourable Member in charge,
I shall be very sorry. My line of attack will be quite different next yvear..

Mr. President: The question is:

“ That a sum not exceeding Ra. 12,20,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1085, in respect of ‘ Archsology "."

The motion was adopted.
Deumaxp No, 27—Mrnes. .

Mr, Presldent: The question is:

**That & sum not exceeding Ra. 1,288,000 be granted to the Governor Gemeral in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1825, in respect of ‘ Mines '’ )

Mr. N. M. Joshi (Nominated : Labour Interests): Bir, 1 move:
“ That the demand under the head ‘ Mines ' be reduced by Rs. 100.”

My object in moving this motion is to draw the attention of the Honourable
Member in churge of this Department, as well as of this House to some
matters regarding the welfare of the workers in the mines. 8ir, the first
poini which I want to touch is about the employment of women under-
ground in mines. When the Belect Committee considered last year's Bill,
it recommended that within a short period of about five years the employ-
ment of women underground should be prohibited. The Government of
Indis had promised to call for the opinions of the Local Governments and
introduce this reform. I want to ask the Member in charge whether the
Local Governments have been consulted on this point, and 1 want the
Honourable Member to publish the opinions of the Local Governments
and various bodies concerned on this subject. The reform in regard to
the prohibition of the employment of women underground is absolutely
necessary and it should be made as early as possible. I am anxious that
the Government of Indis should, without delay, pass the necessary legis-
lation. I have no objection to their putting a clause in the Act itself delay-
ing the operation of the Aot for a few years.

"The next point om which I want information from the Honourable
Member is as to the introduction of the shift system in the working of the
coal mines in India. Bir, at present there is absolutely no limit to the
number of hours which workers in mines work during one day. It has
been admitted here, and it has been admitted in several reports- published
by the Government of India themselves, that workers in coal mines work
for more than 6 hours, sometimes with their wives and children under-
ground. The Ohief Inspector of Mines in his réport has pointed out that
it is quite poseible to introduce the shift system and stop this evil altogether.
Unfortunately, the GGovernment of India have not vet taken action on the
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report of the Chief Inspector of Mines. I know, Bir, that the Government
of Tndia have also consulted the Local Governments on this point, but I
am anxious that the Government of India should publish the reports.
which they must have received by this time from the Looal Governments
and state what action they propose to take. I feel, Sir, that action on
this matter also is absolutely necessary. We cannot allow the workers in
mines to go on working for any number of hours in a day. We must
fix a limit, as we have fixed d limit for the work in factories. I hope, Sir,
that the Government of India will take action on this point at an early date.
I know that the mine-owners will oppose both these reforme; but, Bir,
the Government of India should take this into consideration that at no
time in the history of factory legislation or any other lsbour legislation
have the employers themselves approved of any reform. Whenever any
reform bes been effected, it has been effected in spite of the opposition of
the employers . . . . . ' ) . _

Dr. H. 8. Gour: Who opposed the Workmen's Compensation Act?.
Did the emplovers oppose the Workmen’'s Compensation Act?

Mr. N. M. Joahi: Waell, Sir, the Workmen's Compensation Act was
introduced in India 25 vears later than it was introduced in other civilized
couriries, and, when the employers found that they would" be' dis-
oredited in the whole world if some wmall ineasure of workmen’s compen-
sation was not introduced, they consented. I do nob say that. they will not
conrent under certain circumstances. Surely I know that the employers
in Indis did not oppose the fixing of the limit to the working hours in
factories to 60 hours 8 week. I know why they did not, becaure the work-
ing bours in the factories were limited by the very practical means of the
stnke that took place in Bombay and elsewhere, and therefore, to make
a virtue of necessity, they did not oppose it. T feel, Sir, the employers
will oppose the introduction of this reform, but let the House remember
that, as the emplovers themselves want protection for themselves for their
interests, and the House has passed a Resolution giving some protestion
to the mine owners in India, they have no business now to come forward
here and oppose a small reform which is in the interests of the workers.

Then, Bir, I want the Government of India to inquire into the working
conditions of the mines in many respects. The House will remember that
last vear there was a great explogion in one of the mines as a result of which
about 70 lives were lost. B8ir, our Mines Act is the weakest as
its provisions for the safety of the workers. (TAe Honourable Mr. A. C.
Chatterjee: ‘‘No, mno.”’) The Honourable Member says ‘‘No,”’ I
say ““Yes”. I want the Government of India therefore to appoint
a8 Committee to inquire whether the Honourable Member is right
or T am rightt T am quite ready to have the matter inquired
into. Bir, I feel that our provisions for the safety of the workers
unierground are very weak comsidering the legislation that we . see
in other countries. Then, 8Sir, in the coal mines the wages are also very
low, considering the wages in factories. I want the Government of Indis
to inquire ‘whether the wages paid in the mines are really wages that will
suffice to enable people to make both ends meet and to save some money.
Thep, Bir, there are several other points which require inquiry, and I am
anxious that the Government of India should appoint a committea and
make a thorough muu-v about the working conditions in the coal mines in
India, ss well as take immediate steps to introduce legislation prohibiting
the employment of women and introduce the shift system without delay.
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Mr. Chaman Lal (West Punjab: Non-Muhammadan): 8ir, a remark
fell from Dr. Gour as to whether the employers had opposed the introduc-
tion of the Workmen's Compensation Act. May I ask him to read the
speeches of Honourable Members in the Assembly on the Workmen’s Com-
peasation Act, snd may 1 remind him further that the provisions of the
Workmen's Compensation Act, as applied in Indis, are very different to
the provisions of the Workmen's Compensation Act as it is applicable to
the people of Great Britain, and further that the Aet which was passed is.
so whittled down that it is really not worth having? May I also remind him
that that Aect, although it was passed in this Assernbly, does not come into
force until next year? °

Mr. President: The Honourable Member’s remarks are not in order.
This is & question of the adminirtration of the Mines by the Department of

Industries. o

Mr. Chaman Lal: 8ir, the question of mines is really a most distressful-
question. As I said vesterday, T have been to the mine-fields and found
more destitution there than probably exists in any other centre in India,
I saw women and children going about with bare regs on their backs,
I saw women wearing just an ordinary torn dhoti 5 yards long which does. the
work of n skirt us well as n blouse and that was all the clothing they
posscssed. I have seen such utter misery and destitution that unless
something drastic is done you are up against a very difficult problem. If
you go into the huts what do vou find? The huts are ill-ventilated with
barely room for a cot and a fireplace; and all the worldly goods of these
poor miners consist of just a few utensils, and hardly any clothing. Every-
where you go in the mine-fields you meet the spectre of poverty. You find
at the pits-mouth, as I found when I went there, that, whenever a labour
lender or philanthropist or.anybody else interested in {he men's welfare
goes there, a clamourous crowd of miners colleet round him saying bitter
things against the ocontractors, angents and proprietors; and you never find
sny denial of the things alleged except a vague sort of demial. And my
experience was that the agents, contractors and proprietors were ashamed
of the black misery they had brought on the black country. Wherever I went
I found complaints of starvation; the miners said they did not get enough
food ; their bousing accommodation was abominable, ‘their wages ‘were hor-
ribly low; and there has never been any challenge of these statements.
May T remind my Honourable friend Dr. Gour and those who think with
him that in the coal-fields you have something like 200,000 men working
in India, and you find that the average wages these men geb, it has been
reported by the Industrial Commission, are something like 7 annas a day.
These miners dig out on an-average about 2 tubs of coal—a miner and his
wife. For these two tubs they get 7 or at the outside 8 annas a tub. This
is all the work they are able to do in the course of one whole day’s
lahur. And what rort of labour? Ten, twelve and sixteen hours”
lahour underground. The proprietors complain that these poor miners do
not work more than four dava in the week. It is impossible for anv human
being to work more than four days in the week under those abominable—
nay, horrible conditions. I discovered a little while ago a certain report
in the newspapers and this is what it said nbout the miner’s conditign:

‘ Many aotuslly perish of starvation. Thesa poor labourers are supposed to worl
for 12 hours & day. Thev have to go through life on insufficient food. Thev do

not know from year's end fo year's end wl]at it in to have their hunger satisfied.
They live from band to mouth and have nothing to fall back upon in bad times."
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That is the condition of the Indian miner. Compare this condition,
Sir, with the condition of miners in any other civilised country in the
world and you will find that you are not very fur from a dangerous state
of affairs in the coal fields. You find when you look at the situation that,
whenever there is any illness, or whenever there is any injury, there is no
provision whatsoever mpde for the gubsistence of the miners or their
families. There is no provision made for the children. Are the children
to go hungry? Are they to starve? They merely fall back, on occasions
like these, on the charity of their neighbours. +Nobody can declare that
there is any shred, any shadow, of comfort for the miner or his family.
Prostitution, which is the handmaid of poverty, is to be found throughout
the coalfields, throughout .the ocoal“area. This is the state of the semi-
starved coal miner. The horrible conditions under which he lives produge
such a state of ph¥sical weakness that he is very much prone to any
sort of epidemic that rages in the country. 1 think if 1 am not mistaken the
Health Officer stated that 48,846 deaths took place in Bihar round about the
‘coal ares from cholera alone. Cholera, as everybody knows, is one of the
-epidemics which is directly due to poverty and insanitary conditions.

The Mr. A. O. Ohatterjee: May I ask if the Honourable
Member will kindly give me the date of the report from which he has
quoted. - )

Mr.. W. B. J. Willson: And the numnes of the collieries he visited.

The Honourable Mr. A. O. Ohatterjes: I want the date of the report
from which the Honourable Member was quoting.

Mr. Chaman Lal: Certsin gentlemen who were interested in labour
it Jharia wrote to the Health Officer asking for statistics, and the Health
Officer said he waa not going to give any facts to ‘‘ troublesome busy-
bodies.’’ He said the official information was to be found in the Inspector's
report. But subsequently the facts were supplied which revealed that
in those days between Mny, Ist, and September, the 10th, 1921, there
were these deaths from cholera in Bihar. '

The Honourable Mr. A. O. Chatterjee: Cannot the Honourable
Member give me the date of the report and the name of the Inspector?
May T that statements should not be mnade in this House without our
being able to verify them?

Mr. Ohaman Lal: I will certainly furnish the Honourable Member
with the references that he needs. ' '

.The Honourable Mr. A. O. Ohatterjee: Muy I ask, Sir, that the
reference be given here aund now in this House, so that I may give a reply
and other Members of the Housc may have an opportunity of replying to
these statements?

- Mr, Ohamian Lal: 1 am sorry, 8ir, 1 have not got the actual cutting
with me now but T ean vouch for the correctness of the remarks I am
meking and will find out the exact date of the Inspector's report from
whicls I am quoting and furnish it to the Honourable Member later oft
if that alone will satisfy him. But I can assurc hin that such a horrible
state of affairs exists and ought not to be allowed to continue. Men,
women and children are starving in the coal fields, and what are you doing?
We have done nothing to hetter their condition. The average output of
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& miner during the course of the year is reckoned to be 108:8 tons. This,
if you compute it at the average rate of the price of coal in the coal area,
you will find is worth Rs. 1,200 per month. The average rate of pay
earned by the miper is Rs. 67-11 per annum. Imagine this state of
affairs; imagine a family being brought up oo those rates? ~What sort of
decent living can you afford {0 8 miner and his family on wages such ns
those. I say they are really leading the lives of semi-slaves—lives which
no citizen of a civilised State should tolerate.

Mr. G. Pllicher: How many days in the year do they work?

Mr. Ohaman Lal: I have already told the House if the Honourabls
Member had taken the trouble to listen to what I was saying. The owners
complain that they work only 4 days in the week; but, as I have said, it is
not possible to expect them to work more than four days in the week under
the conditions in which they work.

Dr. B. 8. Gour: May T inquire of the Honourable Member if it is
free labour? :

Mr. Chaman Lal: Of course it is free labour in a sense. But there is
really no free labour in India. You are tied down to employment, to any
sort of employment when you have the dread spectre of Hunger following
ybur footsteps wherever you go.

The Honourable Sir Charles Innes: Will the Honourable Member say
if they work four days in the week all the year round?

Mr. Chaman Lal: My impression is that they do. Reuter cabled out
in 1920 that Mr. Swann imd questioned Mr. Montagu concerning the dis-
tressful lot of the Indian miner and suggested a minimum wage sufficient
to guarantee a decent living and compensation for accident. Mr. Montagu
said he would refer the matter to the Indian Government and ask them
for suggestions. 1 do not know what the Government have been doing ever
gince,—whether they have considered the ruggestion or nat; but, so far
a8 I know, no information is available on the subjéct and nothing has
been done to better the lot of the Indian miner. I remember once tliere
was a ocartoon in 8 paper depicting an African plain with hundreds of dead
and mutilated bodies of negroes and in the foreground there was a semi-
fashionably dressed figure with a cannon in onc pocket, a rum bottle in
another and a sword between his clenched teeth, while in his hand he held
the Holy Bible. Underncath were inscribed the following lines: ,

* When Bol brought Morning to the Dawm
Said He to Her : My dear,

‘Tis evident some Christian folk

Are opening murkets here.”

A

Thav, Sir, is the condition of thousands of our countryinen in the coal
fields and euch the utter cyniciam which ignores their needs. '

The Honourable Sir Malcolm Halley (Home Member): Is he a

European or a Europe-returned gentleman? .

Mr. Ohaman Lal: Waell, Sir, the Honourable the Home Member wants
to know whether that was a European or a Europe-returned gentleman.
I do hope that a Europe-returned gentleman will have more humanity in
him than is displayed by our proprietors in Indian coal ficlds.
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Mr. Devaki Prasad Sinha (Chota Nagpur Division: Non-Muhammadan)
Bir, my Honourable friends who have preceded me have described rather
poetically the difficulties and miseries to which mine workers in India
are subjected. Sir, I have also some knowledge of these troubles, because
I ropresent in this House a constituency which contains perhaps a larger
pumber of mines than that contsined in any other constituency of this
Assembly, and I can say that the descriptions given by my friends are
not much exaggerated. ' '

“Well, Sir, I do not wish to\@well upon those points that have already
been urged before the House by my friends who have preceded me, but
there is only one point to which I wish to invite the 'attention of this
House, and that is the question of accidents in the mines.. The Homour-
able Member in charge of thix Department will remembet that a very
short time ago there was a terrible accijent in one of the mines of my
province, and that was koown us the Parbelia: mine diraster. A large
number of men lost their lives. It was believed, not only by those who
are often dubbed as professional agitators by mine owners or by those who
are responsible for the control of mines, but also by persons who were
appointed to inquire into the causes of that disaster, that it wad dus to
proventible canses. Sir, a Committee, which was presided over by Mr.
Tallents—I believe the Honourable Member in charge must be aware of
that—was appointed, and that Committee submitted its veport some time
back. Their Report was circulated for opipion, but, so far as I am aware,
atla'itherr the suggestions made by the Commitfee had any effect upon

ose who are in charge of the administration of this department, nor were
the persons who were responsible for that disaster hrought to book. May
I, Bir, in this connection ask the Honourable Member in charge to offer
an explanation for that? That disaster,—the Honourable Member who
represents the Government of Bihar and Orissa will bear me out when I
say this—that disaster waa due to sheer callousness on the part of mine
owners. A large number of men lost their lives on account of the breakage
of the roof of one of the mines, and that incident, which resulted in loss
of Iife of so many innocent men, was almost ignored. Sir, I do not make
here any statement which is not enrroborated by fasts contained in Blue
Books issued by Government themselves. May I, 8ir, for the enlighten-
ment of thig se quote from a Report which is issued by the Govern-
me .t of Bihar and Orissa, ‘' Bihar and Orissa in 1922 . It is a book of
the same nature as the one published by the Government of India dummh
Mr. Rushbrook Williams. At page 78 of that book—I may inform the
House that this book is available in the Library to any one who is
interested in this subject—on page 78 of this bonk we find the following
parsage

* The number of coal mines in the province in 1021 was 622, employing an average
of over 126,000 persons daily. The average Indian Ishourer {s howmr‘nol. .
miner, and consequently the average output of coal per person employed (sbout 100
tons & yoar) is littlo more than half the output per person in the United Kingdom.
The ineficiency of the Indian miner also results in a high meccident rate. The death
rate per milliod: tons of coal raised at all Indian mines in the five years ending 1931
was very nearly 14, while in Englend during the ten yesrs ending In 1018 the death
rate per million tons raised way only 510.” . ' '

Mark®*the difference. Sir. The difference is verv considerable hetween the
desth rate in England and the death rate in India. '

Pandit Shamlsl Nebru: Chenper labour and cheaper life in Indis.



THE BUDGET—LIST OF DBEMANDS, 1887

Mr. Devaki Prasgad Binha: ‘I'hat is what 1 was going to say, that lives
are cheapor here than labour. -

Woll, Sir, with tragic humour, the author of this Report attempts to
moraslise upon these findings of fact, and says that the cause of this
heavy death rate in this country is not to be attributed either to the mine
owners or to the Govermmnent. This is what he says:

“ A lar, rtion of these accidents—in 1921, 37 per cent. of the total number—
was dimtf; ue to the fault of the deceased or his fellow workmen."

8ir, 1 wish the authour of thia report had been a little more human ip his
disgnosis of the causes of such serious accidents. May I place before this
House side by side with this quotation, a passage from an article written
the year before last by Mr. Simpson, the Chief Inspector of Mines in
India. This is the diagnosis by Mr. Simpson of such disasters. At page
288 of the Journal of Industries and Lebour, Volume I, Part 8, he notices
this fact. He also foels that in India the death rate per ton of cosl raised
in the minea is much higher than in England or in any other country,
and he secks to analyse the causcs at page 286, He says:

* The responsibility for these accidents, as ged the 'l'nm of Mines, over
the same quinguennial period from 1015 to wﬁ“m bxmuod as below :

Per cent.
Mizadventure ... ' .. B0
Fault of deceased 31
Fault of fellow workman 6
Fault of subordinate official 4 .
Fault: of management ... 9

‘Ahese figures show that one half of the accidents might have been prevented, and
there can be little doubt that this is generally true.” g

Now, 8ir, in this article, Mr. Simpson, who must be admitted by
every Member of this House to be a great authority on this subject,
suggests various remedics. That article was written about 2§ years ago,
but nothing has beeu, done by Govermnent to give effect to the recom-
mendations contained thercin. Bir, what he calls misadventure we
ordinary people attribute to the faults of the mine owner. I have some
personal experience of the disregard for the life of the coolies working in
the mines displayed by most of the mine owners in the Chota Nagpur
Division. If, 8ir, the Honourable Member in charge has any doubt on
thig subject, I would ask him to visit some of the mines in Giridih—I am
not talking of the mines in Jharia, because those mines are subjected to
inspections by manyv important persons and particularly when such in-
spections take place, the mine owners take very good care to show their
mines in very good condition. T would ask the Honourable Member in
charge to pay a surpriso visit to some of the mines ip Giridih or to some of
the mines in the district of Hazaribagh oreeven to some of the mines
near about Jharia without informing the mine owners, and then inquire -
from the coolies thomselves, not from persons who are supposed to create
& rebellion among the coolies, but from the coolies themselves and find out
‘how they are trosted by the mine owners. 8ir, I may state to this
Assembly a small incident which was my own personal experience about
a year and half ago. I went to visit a small mine in one of the districts of
Chota Nagpur. I went along with three or four students. Sir, if the
Honourable Member wants to know from me the name of that mine, I can
give him the name confidentially, but I will relate to this House the
ineident which has a moral all its own. I went 1o one of these mines with
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three or four students. 1 was mistaken by the manager in churge of the
mines to be a student myself. I went and visited the mines, made private
inquiries from many of the women employed in the mines and the little
boys working there, also from some adult coolies. They said: * What
is the use of making any inquiries from us; if you want to make any
inquiries about us, go and inquire from others because the only result of
making an inquiry from us would be that wc shall not be able to give you
the true facts.’’ Well, Sir, that is the phenomenon which can be per-
ceived by anybody who goes there with a view to carry on an imparial
inquiry. Thesc coolies are subjocted to such great hardships that they
have not even the courage to describe their real conditions to those who
go to them in order to find out what their conditions in the mines are. I
need not, Sir, relate to this House many things which we hear in our part
of the country, because 1 helieve that we must not make here a statement.

ich is not supported by facts cither on record or which we are not
prepared to corrobarate by means of sufficiently reliable evidence. But I
submit that facts as disclosed in the Blue Books issued by Government or
in the reporte issued by the Chief Inspector of Mines are sufficient con-
demnation of the present policy of the Government of India in the adminis-
tration of this Department. I hope, Bir, Government will have a tender
corner in their hearts for the interests of so many men whose lives are in
charge of one or two managers whose business it is, whose interest it is,
to get the utmost amount of work out of them without caring anythin
either for their lives or for their safety, much less for their health. Wi
these words, I support the motion of my Honourable friend, Mr. Joshi.

Mr. W. 8. J. Willson: S8ir, I only wish to make one remark in regard
to Mr. Joshi's observation regarding the attitude of employers which 1
am extremely sorry that he should have made. Mr. Joshi himself sat on
the Committee for the Workmen's Compensation Act and ought to know—
and I submit does know—that the employers cordially lent their aid to
the passing of that Act and the action of the employers last year was
the subject of high approval in this House and as such was remarked
upon by Bir Charles Innes in his final speech before the Act was passed.

With regard to the remarks of Mr. Chaman Lal, 1 have no intention
of treating them as entitled to the slightest consideration from anybody.
I have never listened to a more scandalous travesty of the faots, and
young men of his age have no right to visit coal mines or any other mines
or any other place with such warped eyes and come here and tell the
House that gemeral conditions exist which most emphatically do not
exigt and which he has not supported or attempted to support by the name
of a single coal mine that he has visited.

. Mr. Chaman Lal: May 1 point out, Bir, that every statement of mine
is supported by facts taken from Government records?

The Hononrable Mr. A. O. Ohatterjee: My Honourable friend, Mr.
Joshi, takes u very deep interest in the condition of labourers. I fully
admit his genuine interest in this matter. But sometimes he allows his
better judgment to be overcome by reports that he receives né sscond or
third ‘hand. 1 am not at all sure that Mr. Joshi has visited the mines or
msde & very careful investigation of the eonditions in the mines, as com-
pared with the conditions in the homes where the miners would live if the
were not employed in the mines. I should very much like Mr. Joshl.
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for whom I have tho greatest respect, to go and devote three months to
a thorough investigation of the conditions in the mines and the conditions
in the neighbouring villages. I think, then, he will revise his opinions
very considerably. I stated vesterday that I did not claim that the con-
ditions in the mines were perfect, but 1 said that they were improving.
These improvements caunot be effected in o day. The conditions will take
many years to become perfect. As a matter of faet, I do not believe
that they will ever be perfect, because our own standards will rise cor-
respondingly. But I do ask Mr. Joshi to go and see for himself and
then make his criticiems.

Mr. N. M. Joshi: I wunt to ask one queatibn. Bir. Are all reforms.
to wait till I go to the coal fielda?

The Honourable Mr. A. O. Chatterjee: No, thev will not wait. But
at the same time 1 am quite certain that Mr. Joshi's criticisms will be far
more valuable after he has mude s personal investigation.

Mr. N, M. Joshi: What arc Government reports for? Are we not
to use them? B

The Honourable Mr. A. O. Ghatterjee: I was coming to'the Govern-
ment reports. Mr. Joshi asked for information as to what was being done
with regard to the recommendations that werc made by the Select Com-
mittee on the Mines Bill lust year on the question of employment of.
women underground in mines and on the introduction of the shift system.
Government have carried out the undertaking that was given by my
Honourable Colleague, Sir Charles Innes, on that occasion. We have
made inquiries from Local Governments and Local Governments have
consulted all the intervsts affected. We have not yet received the replies
of all the Local Governments, and I am not therefore in a position to say
what the decision of the Government of India would be when these replies
are all received. As regards Mr. Joshi's request for the publication of
the papers, I shall eertainly consider that point when all the replies hav=
been received.

Then, Mr, Joshi asks for an inquiry into the working conditions ir
mines snd he reforred particularly to the disaster at the Parbelia col-
liery to which my Honourable friend Mr. Devaki Prasad Sinha has also-
referred. In this connection T should like to say that I have personally
very carefully perused the report of the Committee of Inquiry that had
been appointed by the Government of Bihar in accordance with the
Mines Act with regard to this particular disaster, and I am rather
surprised to hear from myv Honourable friend Mr. Devaki Prasad Sinha
that the report contained nllegatioms against the authoritien of the
particular mine concerned.

Mr. Devaki Prasad Sinha: I said that the report did fix upon in-
dividunls or upon certain bodies the responsibility for this. I never said
‘' attacked.’’ What I wanted the Government to say was whether any-
body who was fathered with thir responsibility had been punished in
any way or not, o

The Monourable M. A. O, Ohatterjes: I have not got the report with
me, Bir, and if the Honournble gentleman has got the report with him,
I ghould like to see it now 8o far as my recollection goes, the report

i
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said that the disaster was casused by certain circumstances which were
not under the control of the mine suthorities. So far ag 1 can recollect,
some of the work people had disoboyed the regulations. They had been
sinoking cigatrettes. If anybody was responsible, he was involved in the
disaster and was killed. That is iy recolleetion. Unfortunately I have
not got the report here, and my Honourable friend who mesnt to attack
the Government on the subject, us far as 1 can judge, has not got the
report with him either.

Mr. Devaki Prasad 8inha: 1 have not got it here but I have certainly
read the report. There is no doubt that it did contain much more than
what the Honourable Member now says. Cigarette smoking goes on in all
the mines. 1 have seen it myself.

The Honourable Mr. A. O. Ohatterjee: If it does go on, it is ageinst
the regulations. I should like my Honourable friend to report cigarette
sm.king if he next finds it going on in any mine that he visits.

Mr. Devaki Prasad Binha: All right.

The Honourable Mr. A. O. Ohatterjes: As s matter of fact, Govern-
aent have not sat gquiet. We have appointed a Committee to inquire into

the question of coal dust and its effecteé in the mines. That Com-
mittee has got to make very careful laboratory and field investigations.
ir We have not yet received the report of that Committee, but
¥ 1 am hoping to receive it soon and we shall take steps to
minimise similar risks in future. The fact is that in many of these
mines they are now employing machinery where they used to employ
hand labour in the old days and the danger from ecxplosion of coal dust
and similar circumstances has greatly increased within reecent years. But
Government have not been idle. My Honourable friend, who is & new
comer in this Assembly, has quoted certain remarks made by my friend.
Mr. Simpson, the Chief Inspector of Mines, in the course of an, article
in the Journal of Indian Industries und Labour. Mr. Devaki Prasad
Sinha says that since that arficle was written in 1821 the Government of
India have done nothing whatever to safeguard the health and lives of
mine workers. I am ustounded at his ignorance, absolutely astounded.
We passed the Mines Act only last year which provided

Mr. Devaki Prasad 8inha: 1 rike to u point of personal explanation,
Sir. I said that the suggestions made by Mr. Simpson in his article with
regard to the education of mine workers, and such other suggestions, have
not been given effect to. I should like the Honourable Mcmber to tell
ine in what ways they have been given cffeet to. I did not refer to the
Mines Act the provisions of which are honoured more in their breach

.than in their observance.

The Honourable Mr. A. O. ~Obatterjee: 1 certainly understood my
Honourable friend to say that the Government have not taken any action
with regard to protecting the lives and safety of mine workers since Mr.
Bimpson's narticle was written. I will just quote a poragraph from Mr.
Simpson’s last report to show, apart from tho passing of the Mines Act,
what has been done, and, as my Honoursble friend is apparently a very
diligent student of Blue Borks, I am rather surprised that this ‘para-
graph has not attracted hix attention. T an sorry I mentioned Me.
Hhapson's Iast report. It is a report written by Mr. Penman for the
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yeur ending with the 81st December, 1922. That is the last report avail-
able, und it is written by Mr. enman.  On page 18 he says:

“ It may be mentioned that the Government of India are taking advantage of the
opportunity presented by the enactment of the Indian Mines Act, , to revise the
-regulations relating to the safety of mines and of persons engaged in mining. The new
regulations will nut come into force until the 1st July 1924. In the meantime, they are
taking steps to ensure that the mine officials responsible for the regular inspection of
the roads and working places in minos and for tutinfz for inflammable and other
gases shall be properly qualified persons. They have also, following the practice in
other countries, appointed a Committee to inquire into the coal dust danger and to make
recommendations as to the raqulatians to he enforced in order to minimise the risk of

coal dust accidents in future.’

I my Honourable friend had only teken the trouble to read this paragraph
of the lust report of the Chief Inspector of Mines, 1 do not think he would
have made the speech that he delivered this morning.

Mr. Devaki Prasad Sinha: This very paragraph savs that the regula-
tions will come into force on the 1st July 1924. We are now in the widdle
of March 1924, and the regulatiqns have not come i‘nto force so far.

The Honourable Mr. A. O. Ohatterjee: Exactly. All that could be
done under the Act has been dome. We cannot introduce regulations
without first drafting them and without publishing themn according to law.
The Hongurable gentleman does not want me to be a law breaker.

Mr. Devaki Prasad Sinha: Nothing has been done so far.
The Honourable Mr. A. O. Ohatterjes: I ghall leave it at that.

Then he alio quoted certain remarks with regard to the death rate in
Indian mines us compared with the death rate in the United Kingdom.
Ho gave the death rate per million tons. 1t is & well known fact that the
efficiency of the Indian miner is not-as great us that of the British miner.
1 do not blame the Indian miner entirely beeause in the statisties that arc
published we include both women and children in calculating the efficieney,
0 that the comparison is not really fair in my own personal opinion betweey
the Indiun ininer and the British miner. But let us take the death rate
per thousand persons cmployed and 1 will quote from Mr. Simpson's
report for the vear ending the 31st December 1921, On page 7 it ix
stated : . -

** The death rate per thousand persons employed was 1'17 while that of the preced-
ing five years was 1'05. At coal mines only these figures were 1-35 and 1-14. At
cokl mines in the United Kingdom during the ten years ending with and including
1919 the average death rate per thousand persons employed underground was 1:46 as
compared with 1'74 for Indian coal mines."”

1 do not think we have very much to be ashamed of compared with condi-

tivns in England.

Pandit Shamlal Nehru: You have not very mueh to be ashamed of,
but therc is a little to be ashamed of.

The Honourable Mr. A. 0. Ohatterjes: I admit that the figures are not as
pood ns those in the United Kingdom because, as I pointed out, the
average death rate here per thousand persons underground was 1'74 and
i* was 1'46 in England, but then compare the education of the people
there. Safety in mines as well a8 in factories does not merely depeAd on
the employer. It depends to a very large extent on the alertness, on the
literacy and on the education of the miner or the worker himself. Even
though notices may be posted cvervwhere, if the worker is illiterate, he
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cannot poesibly read them. If he comes to the works only occasionally, if
he works in the mines only fitfully, he does not get to know all the

1egulations.
Mr. Devaki Prasad Binha: Whose duty is it to educate him?

The Honourable Mr. A. 0. Ohatterjes: It in the duty of the Bihar and
Orissa Government, not mine. The Honourable Momber from Bihar has
invited me to go and visit the coal mines. 1f he had been here yesterday
be would have known that I said yesterday 1 had lived in that area when
1 was a boy. I think that is more than my Honourable friend can claim.
I have been down to the mines not once, hut several times. 1 have spent
weeks visiting the coal fields and I do not want any invitation from himo
40 go there. I shall go there when I feel that I need to go there.

As regards the remarks of my Honouruble friend fromn the Punjub, 1
‘thall leave himm without any comments. 1 think he has been udequately
dealt with by my Honourable friend Mr. Willson.

Mr, Darcy Lindsay (Bengal: FEuropean): May I offer a suggestion to
the Honourable Member in charge, that he follow the example of my
Honourable friend Mr. Burdon and arrange for a personally conducted tour
to the coal fields. (A4 Voice: ' At Government expense ") Naturally
at Government expemse. I am quite sure that, if some of the Members
«f this House who profess to know so much about the labour in .the coal
fields would join this tour, they would come back with correct inforna-
tion and we would not have this annual repetition of charges against the
Government of India and aguinst employers of labour in the coal fields.
When I refer, Sir, to the employers of labour in the coal fields, it is some-
what refreshing to find that Honourable Members like Mr. Joshi and
Mr. Chaman Lal should have so vory much to say ngainst their own
<countrymen, because, as my Honourable fricnd, Mr. Neogyv, told us only
o few days ago, a large majority of the coal mines in India are owned and
~vorked by Indians. 8ir, 1 have visited the coal fields, I have not been
down a mine, but I have visited the coal fields, and from: what 1 saw,
from whnt 1 heard, I must say I cannot agree with what fell from my
Honoursble friend, Mr. Chaman Lal. The information given to me, Bir,
wnas that the labour in the coal fields is very difficult to procure. It is
elmost entirely agricultural, and comes in and goes out according to the
purticular state of the monsoon. The mep go away to their fields to till
the soil and with a bad monsoon, labour i good in the coal mines. Anothber
goint is that these miners work for as few duys a woek as they choose.
When their pay was increased, instead of working 5 or 0 days a week,
thoy chose to work for three days a weck; and I cannot agree with myv
Honourable friend from the Punjsb that they are in the starving condition
which he portrayed. There is very grest difficulty, us I said, in obtaining
the labour. Another point, 8ir, 18 that the labour iy very much in the
bands of Sardars. They have their gangs, they contract with a partioular
1nine for the raising of so many tons of coal per day, and, if there are
individual hardships, I say that the blame, lies at the door of the Sardars.
With, these few remarks, Bir, I leave the question to others to deal with.

Mr. President: The qumion in:
“ That the demand under the head ‘ Mines’ be reduced by Ras. 100.”
The motion was negatived. . .
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Mr, President: The question is:

‘“That a sum not exceeding Rs. 1,28,000 be granted to the Governor General in
Qouncil to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1925, in respect of ‘ Mines "

The motion was adopted.

DeMaAND No. 238—OTHER BOIENTIFIC DEPARTMENTS.

Mr. Preaident: The question is:

“'That a sum not exceeding Rs. 4.75,000 be granted to the Governor General in
the charge which will come in ocovrre of payment during the year

Conneil to defra; v
ending the 3lst day of March, 1825, in respect of * Other Bcientific Departments ’."

The motion was adopted.

DeMAND No. 20—EDUCATION. *

Mr. President: The question is:

*“That a sum not exceeding Rs. 2,68,000 be granted to the Governor General in
©Conncil to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1925, in respect of * Education *.” -

Maulyl Muhammad Yakub: Sir, I have no desirs to add to the volume
cf the specches on the Budget Demands, but I should consider it a
dereliction of duty if I were to allow this opportunity to pass without
}leading the cause of my educational home at Aligarh. 8ir, it is really
surprising and astounding that out of = Budget of over 100 crores,
the Government of India is spending less than Rs. 3 lakhs on ‘‘Education.”’
I may be said that ‘' Education '’ is now a transferred subject and that
the Provincial (Governments are giving education to the people of the
‘country. But, Bir, the Government of India cannot be absolved of their
responsibilities if the Provinces are performing their duty, though not in

n satisfactory manner.

Sir, coming to the chief point, I consider that the grant of Rs. 1 lakh
i each of the denominational universities at Benares and Aligarh is
highly inadequate and insufficient. 8ir, it is well known to this House
that my community, that is the Mussalmans, are a poor and moneyless
people, that we are backward in education and that we have just passed
through a very great crisis which has upset all our national programme.
Probably the House is also aware that the Aligavh Moslem University
oame into being in the midst of the non-co-operation storm and it deserves
u great deal of credit for the skill and courage with which it managed
10 emerge out of the fury of the tempest. But in doing so, it incurred the
qispleasure and the wrath, at lcast for some time, of the masses on
whose help the national institutions depend to s large extent. Also tha
Mussalmans of India have cxhausted their meagre resources in subseribing
towards the Khilafat Fund and they are not at present in a position to
subscribe towards their national institutions. The result is that' the
Lligarh Moslem University cannot expand, it cannot extend its faculties
und it is now generally said, which unfortunately is also true, that, instchd
of having o first olass college, we have now a third rate university. In
these circumstances, Sir, I hope that the Government of India will recon-
sider the position and will be able to 'increa.ae the grant which they are
making towards tho national universities. In pleading the case of my

02
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university at Aligarh, of ocourse I do not mean to ignore the claims of the
cther denominational university at Benares and I earestly appesl to the
Government of India to find money for grants to these universitios.

Pandit Madan Mohan Malaviya (Allahabad and Jhansi Divisions: Non-
Mubammadan Rurdl): Bir, I have much pleasure in supporting the
rcmarks of my Honourable friend Mr. Muhammad Yekub. These twn
universities are directly under the charge of the Government of Indiu.
Wo are grateful to the Government of India for the grants that they have
‘cxtended to these institutions. But ‘since the grante were fixed, much
(rogresé has been made. The Department of Education has been
sympathetic and they are aware of the progress we have achioved. |
really think that my friend Mr. Yakub is right in drawing the attention
of the Department to the necessity of the grants being inoressed. He
has becn modeet in suggesting increased grants to each of these univer-
sities. I think the Honourable Member for Education and the Honourabl:
Mr. Butler would agree that each one of these universities can very usc-
fully spend Rs. 2 lakhs a year more. These universitics are all-Indin
institutions. Neither Aligarh nor Benares can sppeal to the Provincial
Governments for grants. In faot when they have, they have been told
that they should appesl to the Government of India. Now, I think, Sir,
that Aligarh deserves a great deal more of permanent recurring grant than
it obtsins. It is an ancient institution. It s well known that the
Muhammadsn Anglo-Oriental College had established itsclf very fiemly
as a first class institution long before it blossomed into & university, But
& university is 8 veryv costly affair as every Member who is closely connected
with a university knowa. The Mussalman community has contributed n
large sum towards tho establishment and upkeep of the Aligarh Univorsity,
and I hope that the Government of Indis wiil take into consideration the
represontation which has been made on its behalf. I would also add that
{he Government should also be pleased to take into consideration the needs
of the Benares University. Bince the Benares University was established,
it has developed very rapidly. It has established several departments.
Ite scientific department is very well equipped now. One new institution
. hich has been established since the university was brought into existence,
s the Engineering College which is a unique institution of its kind in India.
There is no college in this country where education for degrees in mechani-
cal engineering or clectrical engineering or mining engincering is imparted
except the Engineering College of the Benares Hindu Univemity. The
standard fixed for education is the standard of the London University
Degree of Science in Engineering, and it has been & very costly affair. The
ccllego oame into existence owing to a munificent grant given by His
Highness the Maharaja of Patiala, a grant of Re. 5 lakhs non-recurring
und Rs. 24,000 recurring.  The college has now been in existence for nearly
six years. It has passed its first batch of students snd it has attracted stu-
dents from all parts of India. Nearly 75 students are receiving instruetion
there from the Punjab, over 100 students receive instrmotion in engineerin:
at Benares from Bengal, about 10 or more come from Assam snd s number
of students come from Madras. In fact, there is no part of India from which
students do not go to the Benares Hindu University. Some of our students
aat st the examination conducted by the City and Guilds Institute, London.
One of them came out first in his subject and another came out first in
bis branch of the subject. That shows the high standard which the college
has established. I therefore think it is in every way meet and proper that
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tbe Government of Indis should increase their grant to both these institu-
tions. The Department of Education is well aware of the needs of these
universities. The Benares Hindu University has collected nearly a crore
uf rupees from the public. The actual collections amount to very nearly
s crore of rupees, perhaps only a few thousands less than a crore. Except
‘or a grant of about a lakh, Government have not contributed in any
vvay towards the non-recurring expenses of the University. We are at
present 15 lakhg to the wrong side of the account. Bo far as our non-
recurring charges are concerned, we need at least 2 lakhs a year more in
order to carry on the depa.rtrnents as they stand. As the Aligarh Univer-
vity a8 well as the Benares University are institutions of an all-India
«character, they do require further assistance from the Government of India.
The Benares University roquires sssistance from the Government of India
ulsy for the reason that it administers specially in at least ome of ifs
departments to the needs of the whole of India. Students come from all
parte of India to its Engineering College for the reason that there iz no
institution in cxistence in the country which® teaches up to the same
ttandard as the Benares Hindu University does. I therefore strongly
support the proposal of my Honourable friend Mr. Yakub and I hope the
(.overnment will see their way to offer a handsome grant to each of these
institutions.

Dr. H. 8. Gour: | cordislly associate myself with the Viee-Chancellor
.of the Benares University and the spokesman of the Aligarh University. My
only regret is thut 1 huve to ask for s similar concession in respect of the
Deihi University. 1 think the Government of India should have granted
to the Delhi University the same grant that they make to the Universities
of Aligarh and Benares. But we are destined to start on a small sum of
Rs. 65,000 which the Government of Indis have voted for the ensuing
financial vear. If the uppeals that have been addressed to the Honour-
uble the Education Member on behalf of the Universities of Aligarh and
Benares receive a favourable response, as they deserve to do, I hope he
will not forget the University which is the creature of the Central Legisla-
ture and works and operates under the eyes of ite Members, These older uni-
versities have endowments running into about a crore of rupees each, but
the Dethi University at present has no endowments to speak of, and I there-
fore appeal to the Honourable Member in-charge of Education to treat the
University of Delhi with the same consideration which he should extend
to the Morlem and the Hindu Universities of Aligarh and Benares, res-
pectively. 8ir, only the other day I held a meeting of the Executive
Couneil and they unanimously passed a Hesolution confirming a Resolu-
tion of the Finance Committee that I should approach the Government ot
India and the Honourable the Finance Member to raise the grant to the
Delhi University to at least Rs. 80,000, which as you sec is a very modest
increases of Rs. 15,000 over the sum ranctioned by the Government of
India. 1 hope, Blr. 1 shall receive an cqually favourable response from
the Honourable Member in chnrge of Education.

The Honourable 8ir Narasimha Sarma (Member for Education, Health
and Lands): Bir, there is only one point in Mr. Yuakub's speech which I
should like corrcet. The Honourable Member thought that the Gov-
crnment of India's expenditure on Education is a paltry sum of sbout 8
lakhs of rupees. I fear that ir an incorrect statement. The demand is
for Rs. 2,688,000, under this head, but the Honoursble Member will find
that more than 80 lakhs are being spent by the Government of India on
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Education in minor administrations, and the Central Legislature is in a wa,
responsible for that expenditure; therefore the sum that is being spent
on the whole by the Central Legislature' and the Govermnent of India in
all its branches is & very much larger sum than the Honoursble Member
thinks Governinont are spemding at present.

Well, wé have had the recommendation of the Retrenchment Com
mittee that perbaps the Government of India are spending, with the
limited resources at their disposal, a little too much on university educa-
tion and on secondary education, and that, if they get additional funds at
their disposal, the first claim should be that of primary education. The
Honourable Member for the North-West Frontier Province also expressed
the hope yesterday that if any money is to be found it must be expended
on primary education, especially in the North-West Frontier Province where
a large number of schools have been closed.

Nawab Sir Sahibzada Abdul Qaiyum (North-West Frontier Province:
Nominated Non-Official): I beg to point out that I never said that all the
available money should be spent on primary education. 1 simply suid
that the allotment was cut down for lack of funds and that secondary edu-
cation as well as university education was as important in that corner of
india as primary education. )

The Honourable Sir Narasimha Sarma: I never meant to say that the
Honourable Member would be satisfied with the re-opening of the hundred
and odd schoole which have been closed for luck of funds, and that he is
not going to urge the claims of secondary and higher education in his own
Province as well as in other minor administrations. What 1 said was
that prominent eattention was drawn to the claims of his Frovince. The
Government of Indis have to sdmit, with sorrow, that more money could
not be found for the needs of primary education in his Province. But 1
think those that have known the attitude of my Department towards
education in general during the last few years will readily recognise that we
bave never minimised the importance that ought to be attached in India
1o the claims of university education. And the Honourable 8ir Muhammad
thafi explained in clear and emphatic terms yesterday that the Govern-
ment of India, realising the paucity of the number of universities in India,
such a vast continent, have done their level best to increase the number
of universities so as to cope with the work that is before the people of
this country. With these sentiments I am in cordial agreement. There
is no doubt that education in all its branches has to advance pan pasew
and with very rapid strides, but Honourable Members will realise that,
so far as practical politics go, there does not seem to be much possibility
of the Government of India being able to find funds for education, and
they should not be accusing my Department or the Government of India
of lack of sympathy, when thev state the plain fact that they do not like
to mislead the people by allowing them to cherish hopes that may not he
fulfilled during the next year or later . s ’

Maulvi Muhammad Yakuab: Sir, may I ask whv we shoul® not with-
draws the grants from the Raj Kumar College? What have the Govern-
ment of India to do with the education of the sons of Ruling Chiefs? The
Chamber of Princes or the Nuling Chiefs themselves may. look after the
ﬁpaﬁoﬂ of the sons of Ruling Chiefs and not the tax-payems of British

in.
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The Honourable Sir Narasimha Sarma: The Government of India will
consult the Commitiee which has been appointed to assist the Depart-
ment as to the distribution of any money that muay be available between
the Chiefs’ (olleges and between the various universities claiming support
from Government funds, and the other branches of educstional activity,
snd wo shall be largely guided by the advice that may be given to us by
that Committes, supported by this House and the Council of State. Alf
that I am stating here is that you may be sure of our sympathy, you may
be sure of the recognition by us of the need of asgistunce to these national
universities, but that you should not be impatient when we cannot trans-
late that sympathy into action in the very near future, and accuse us of
bolding out hopes which we have no means of fulfilling. That is the point
which T was trying to safeguard. The Benares University, the Govern-
ment of India readilv recognise, is  fulfilling o very great national
demand .o _

Nawab 8ir Sahibzada Abdul Qalyum: May 1 ask the Honourable Mem-
ber as to the rules according to which allotments are apportioned to the
various Departments, and whether education-is considered as having the
foremost claim and the first demund on the revenues of the Government
of India; and how these calculations are made and how the money is.
nllotted to the various Departments of the Government of India?

The Honourable Sir Narasimha Sarma: Therc are certain departments.
which are the primary concern of the Government of India, and money
must be found for them readily und us o first charge upon the Govern:
ment of India. Speaking on behalf of the Department of Education, I
will never rest content with relegating eduecation to a secondary position.
but Honourable Members will recognise that education is largely a pro-
vincial and transferred subject, as being undertaken by the Provinces as
n primary charge upon their revenues, and we cannot under the Devolu:
tion Rules undertake to spend any money on edycation in the Provinces.
With regard to minor administrations which are directly under the Gov-
ernment of India, the existing educational institutions are being maintain-
ed, improved and better equipped, and as funds sre forthcoming the needs
of primary, secondary and univerrity cducation would be co-ordinated ani
funds would bhe set apart for all these branches according as mmoney may be
torthcoming. There cun be and are no clear rules ds to how much money
should be wpent on university education, how much on secondary educa-
tion, and how mnuch on primary cducation, or how much should be allotted
to the Province of Delhi, how much to the North-West ¥rontier Province,
und how much to Coorg, and so on.

Nawab 8ir 8ahibzada Abdul Qalyum: Is the Honourable Member awar.»
that a Sub-Commniittee, presided over by the Director of Public Imstruc-
tion, North-West Frontier Province, was appointed by the Local Adniinis-
tration to go into the financial position of the residential Islamia College,
Peshawar, und that ufter research and inquiry into the matter they found
that the institution could not be run without a further grant of Its. 50,007
or Ra. 60,000, and that a strong recommendation was made to the Gov-
ernment of India for that grant and that a grant of Rs. 40,000 was allowed
tor the year 1920-21 or tho yecar 1921-22—I forget which—und that that
grant hos since been withheld, with the resull that the institution is Qeing
run under a deficit )

Mr, President: Order, order. T cannot allow the Honourable Mem
ber to make n specch, and, if he wished to raise that point, he should have
put down a reduction to this Vote. The fact that no reduction was put
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<own naturally made the Honourable Member assume that there would
be very little to answer.

The Honourable Sir Narasimha Sarma: Sir, the Government of India
certainly recognise the claims of the North-West Frontier Provinece and
are aware that the Islamia College which 1 had the privilege of visiting
some years ago is a college that deserves cvery encouragement and, if
ithe Government of India are in the happy position of finding funds, I
am sure that we shall be the first to help t-{mt- College and secondary and

rimary education in the North-West Frontier Province, so that that
vince may, by the growth of civilising influences, be a source of strength
und not a source of anxiety to the people of India.

With regard to the Benares University, Sir, the Princes and people
of India have come forward readily and cheerfully and subscribed larg:
sums of money and I only wish it had been possible to increase its grant.
So with Aligarh. We shall, if funds are available, cheerfully and readily
take cognizance of the demands made by the two Honoursble Menibers
and Dr. Gour, and do hope to distribute such funds ax sre availuble
between them. But more than that I amn not in & position to state at
present. For 1024-25 Honourable Members rocogmise that nothing can
be done and they have not usked that anything should be done. That
is all I have to say with regard to Education.

Mr. President: 1 must point out to Honourable Members that it is not
fair to the Department, if they wish to move a reduction, not to give
rotice. No motion was put down except one for an increass which the
Honourable Member knew was out of order; but because his name wax on
the paper 1 called him,

Kumar Ganganand 8inha (Bhagalpur, Pumea and the Santhal Par.
ganas: Non-Muhammadan): Will it be in order, Sir, to discuss the affairs
of the Lady Hardinge Medical College at this stage?

Mr. President: There is no vote for the Lady Hardinge Medical College
bere. .
Mr. M. 8. D. Butler: That comes under ‘* Delhi ™

Mr. K. Ahmed: May I ask, Sir, for some information from the Honour-
able Member in charge of Education? At page 92, under Demand No. 29,
Education, there is an item of Rs. 13,000 under the head * Grants to Uni.
versities ', that is to the Calcutta University. We used to sce that item in
previous years allotted to the Caleutta University, but how ix it, Sir, that
under this item there is nothing allotted this year? Of course, I know thas
the Government of India are very hard up for monev and cannot allot anv
money for education. But money has been uasked for by the repre-
sentatives of the Universities of Aligarh, Delhi, and Benares, and with
regard to Calcutta no question has been raised at all. Bir, if vou nsk
from where the money is to come, and if myv Honourable friend, Sir
Narasimha Sarma, finds it very difficult to allot money for imparting educa-
tion, I would suggest that it would be better for him to ask his friend, the
Armey Secretary, sitting next to him. It will probably be high time that
an old military colonel, without and work, should throw awav his aword.
gun and bayonet on the frontier and come near the western frontior near
the house of my Honourshle friend, Nawab Bir Sshibzada Abdul Qaiyum.
end, instead of brandishing hix sword, educate the people of those paris,
so that they may not disturb the frontiers of India any longer. Bir,
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how many crores and crores of rupees have been spent on the North-
Waest Frontier to keep order? I think, Sir, the tribes will be very pleased
to receive education . . . . .

Mr. President: The question of education in the North-West Frontier
is not in order.

Mr. Bipin Ohandra Pal (Calcutta: Non-Muhammadan Urban): Sir,
may I put one question to the Honourable Member in charge of Education?
1 see there used to be a grant of Rs. 18,000 to the Calcutta University in
previous years. That has been evidently withdrawn. Does it refer to the
Minto Professorship, and are the Government of India going to withdraw
their support from the Minto Professorship of the Calcutta University this
vear? I will not make a speech, but 1 only want that question to be
answered.

Mr. M. 8. D. Butler: | think I can cxplain that point satisfactorily. The
money referred to does cover the charge on uccount of the Minto Professor-
ship which the Government of India founded in pre-reform days in the
Calcutta University. It has hitherto been paid, but objections have been
raised ns to whether it is now a fair charge on Central Revenues. Pending
n scttlemeat of that question it has not been considered correct to place
it in the Rudget. If we are satisfied that it is s suitable charge on Central
Revenuer, we rhall appreach the Assembly in the matter.

Mr. Bipin Ohandra Pal: 1 hope we shall get it.

Mr M. B. D. Butler: It is all a question ns to whether it is a fair charge
on Central Revenues.

Nawab Sir Sahibzada Abdul Qaiyum: Sir, can I not speak on the
subject of the Islamia College on this occasion?

Mr. M. 8. D. Butler: We are prepared, Sir, to meet the Honourable
Member from the North-West Frontier when the North-West Fronticr
Province vote is taken. This vote, with which we are now dealing, deals
only with three or four specific grants to the Benares and Aligarh Uni-
vorsities, ete.

Lieut.-Oolonel H. A. J. Gidney (Nominated: Anglo-Indiens): Sir, I
wish to tauke advantage of this motion and elicit certain information from
the Honourable Member in charge. Sir, Honourable Members must be
wware that before the reforms scheme Kuropean education was a Govern-
ment of India subject. It is now a reserved transferred subject

Mr. President: That is not in order. It happens to be called ** Xduca-
tion", but it is an extremnely limited Vote. The Honourable Member has
ulready had sn opportunity vesterday, on the vote for the Education De-
partment, of raising a number of matters of that kind. When it comes to
education in the minor Administrations under the control of the Govern-
ment of India, then u.further opportunity will -arise limited to those
Administrations. Ar a matter of fact I think it is & misnomer to call this
vote ‘* Education '". It appears to me to be grants-in-aid to certain
collegen, and it will help the Chair n good deal if the titles of some of thess
votes are revised before we come to the Budget next year.

The question is: .

““That a sum nol exceeding Rs. 2,68,000 Lie granted to the Governor General in
“Council to defray the charge which will come In course of payment during the year
«nding the 3lst day of March, 1085 in respect of *Education '."

The motion was adopted.



THE INDIAN PENAL CODE (AMENDMENT) BILL.

Dr. H 8. Gour (Central Provinces Hindi Divigions: Non-Muban-
madan): Bir, I beg to lay on the table the report of the Select Committe
appointed on the Indian Penal Code (Amendment) Bill.

Clocllzle Assembly then adjourned for Lunch till a Quarter to Three of the

The Assembly re-assembled efter Lunch at a Quarter to Three of the
Clock, Mr. President in the Chair.

THE BUDGET—LIST OF DEMANDS.

SECOND BTAGE~— concld.

Ezrpenditure from Fevenue—concld.
Demaxp No. B0—Mznical. BERVIORS. -
Mr. President: The question is:

‘“That a sum pot exceeding Rs. 7,790,000 Le granted to the Governor Generel in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1825, in respect of "Ilcdiu.l,_x'viou e

Mr. B. Venkatapatiraju (Ganjam cum Vizagapatam: Non-Muham-
madan Rural): Sir, for want of time, 1 do not propose to take up much
of the time of the House. I only wish to raise a question with reference
tc an undertaking given at one stage by the Government of India that,
in order to help the indigenous systems of medieine, namely, Ayurvedic
and Unani, they would start a Central Research Institute at Delhi and
they wanted to provide funds for it. But subsequently, when a question was
put, they said on account of the Retrenchment Committce, they have not
been given any provision for it. Later on, 1 understand the Homour-
able Mr. Butler said that they have not made any provision at all even
this year. The fact that the Government had given such an undertaking
was perhaps not known to the Retrenchment Committee. Otherwise, the,
would have been the last persons to sav thut money ought not to be spent
for such a useful purpose. We know, Bir, that we arc not able to provids
proper doctors for all the millions of the population, because we are abla to
give only one medical practitioner for about 5,000 or 6,000 people. In thes.
circumstances, it is absolutely necessary that, in order to put indigenous
gvetems of medicine on a scientifie and proper basis, as s.large number of
people are dependent upon private doctors, such aa Unani or Ayurvedic
doctors, there shonld be a Research Institute, and I hope therefore tha‘
Government will sce their way to securing the necessary funds for estab
lishing one.

Secondly, 8ir, I want to know whether there is any difficulty in Indian-
ising the civil side of the Medioal Service. At one timo the appointment
of Ingians was stopped on account of some directions given by the Seccre.
tary of State, and I do not know what the Sccretary of State wants to do
now and whether the 30 vacancies have been filled up. Is there any
such difficultv in teking Indian medical practitioners who are otherwise
qualified to fill up permanent posts in the Imperial cadre? In order to

{1850 )
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elicit information on these two points, Sir, I move my amendment,
namely : _
““ Thet the demand under the head ‘ Modical Services * be redwoed by Rs. 100,

Mr. M. 8. D. Butler: Sir, my Honourable friend has raised two points
to which 1 shall be vory glad to reply. One of these is in condection with
the Central Medical Rescarch Institute which we proposed to establish at
Delhi. The Howourable Mcember referred to this as an institute which
was to be started for the purpose of helping the indigenous system of medi-
aine in this country. But that is very far from being the position. The actual
position, as 1 explained at the time when I put the matter, before the Assem-
bly, iy that the Indiun Jiesearch Fund Associution had accumulated a large
capital sum which it wished to devote to building a Central Medical Re-
sparch Institute at Delhi for medical research purely on western lines, and
that various anonymous donors had been good enough to offer to help to
endow such an institution, if we would build it and be responsible for its
upkeep. The only connection that that Institute has with the indigenous
system of medicine in this country is that on one occasion, when a motion
was moved  in this House that some encouragement to the indigenous
nystems should be given, my predecessor in the office which 1 now hold
exploined to the Assembly that, medicine being a provincial transferred
subject, the only thing the Government of India could do, if and when they
created a Central Medical Rescarch Institute, was to consider whether
some investigntion und reseurch ifto matters connected with the indigenous
system of medicine was not possible. That is all, and therc should be no
misunderstanding as to the position. .

As regardg the Inatitute itaeTf, us the House is wware, the Retrenchment
Committec fell heavily on all forms of medicul rosesrch. They stopped the
annual grant of Ra. b lakhs, which had been made for years to the Indian
Roscarch Fund Assaciation. and also proposed to abolish all the unspecified
medical résearch appointments under Government. 1 wn thankful to say
that the Government did not accept that recommendation in full, for they
retained in the IBudget six unspecified posts of research officers. But they
did nceept tho proposal to keep in abeyanee ull the remaining unspecified
research posts, and also for the time being the grant of Iis. 5 lakhs a year
t¢c the Indian Research Fund Association. The result was that it was
# choice between the practical closing down of medical rescarch and the
building of the Institute on the one hand, and the giving up of the proposal
to use the eapital of the Indian Research Fund Association to build- the
Institute and in its place to utilise the intereat on that capital for keeping
alivo medical reseurch on the other. The Indian Rescarch Fund Associa-
tion wisely decided that it ‘was a far more important thing to keep alive
existing research than to spend their money on buildings. especially ax
there would not bo enough monoy to keep them up. Accordingly, the pro-
ject for building an Institute at Delhi has been put in abeyance, and the
Indian Rescarch Fund Association have devoted the interest on their capi-
tal, which amounts to about Rx. 2 lukhs a venr, to keeping anlive as far as
possible medical research work agninst the day when more money will he
nvailable, This, 1 hope, will satiefy my Honourable friend on that point.

The second point which he raiséd wng the question of Indianisation of
the Civil Medical Sorvices. Sir, there is much misapprehension aboub the
ngtual position of the Civil Medical Services. It is often thought that the
Jivil Medical Services sre manned almost entirely by Indian Medical Ser-
vice officers, and as in the past most Indian Medical Bervice officers have
been Europeans, it is often thought that the Civil Medioal Services nre in
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the main manned by Europeans. This is vary far from being the cuse. The
* number of superior appointments in the Civil Medical Services is vastly in
excess of the number of the poste reserved for Indian Medical Bervice
officers. 1 will give the figures. 1 take them from a paper which was pre-
pared for the Commission on the Public Services and the figures are cor-
rect to the 1st July 1923. Out of a total of 570 superior appointments in
India and Burma, 86 are vacant. Of the remaining 484 posts, 270, or just
haif, were held on the 1st July 1928 by Indians, including 59 Anglo-Indians.
Thus the fancied preponderance of Europenn officers is a myth, It ia
also no longer going to be the fact that Indian Medical Bervice officers in
civil employ will be solely Europeans. It is true that owing to the fuct
that until comparatively recent years, that is to say, ubout 10 years ago,
the Indian Medical Service was almost wholly u European service, there
were on the 1st July last, only 50 Indians mmongst the 895 Indian Medi-
-cal Service officers in civil employ. Since then the point in the I. M. 8.
cadre hus been reached where the Indian element plays a much more im-
portant part. Of the 211 officers below the rank of Major still in military
<employ, 97 or 46 per cent. are Indians. Now the transfer from the military
to the civil side of the 1. M. 8. occurs just about when a man comes to be
a Captain or a senior Captain. The reault is that to the number of Indians
not in the I. M. 8. already holding superior posts on the civil side, mainly
of course the Civil Assistant Surgeons who have been promoted to be Civil
Surgeons, there will soon be added about half of the I. M. B. officers
transferred from the military to the civil side. The proportion of Indians
on the civil side is thus about to rise very rypidly. The calculation which
1 niade for the Roval Commission was that, when the point was reached,
when one-third of the posts reserved for Indinn Medical Service officers on
the civil side cume to be filled by Indians, then Indians would hold ranghly
388 out of the 570 posts, or 59 per cent. of the total appointments in the
Civil Medical cadre. To sum up, I would say that the position now is thut
s already half the Civil Medicsl superior pésts are held by Indiana,
*¥ in which I include Anglo-Indians, of whom there are 59 und thas
as officers are transferred from the military side of the Indian Medical Ber-
vice in the near future that proportion will rise verv rapidly 1o close on f)
per cent. )
The motion was, by leave of the Asgembly, withdrawn.

M. President: The question is:

“ That s sam not exceeding Rs. 7,709,000 he granted to the Governor General in
Council to defray the charge which will come in course of payment during thy year
ending the 3lst day of March, 1825, in respect of ‘ Medical Bervices'.”

Mr. M. B. D. Butler: May I say, Sir, before the vote is taken, that,
if Honourable Members who arc going to Dehra Dun wish to see the X-Ray
Institute there, arrangements are being made to show it to them, It iy well
worth a visit.

The motion was adopted.

Demaxp No. 81-—Pusrre Hearn.

Mz. President: The question is:

“ That & sum not exceeding Ra, 3,26,000 be granted to the Govergor Gemeral .in
Council to defray the charge which will come in course of payment during the yoar
<«nding the 3lst day of March, 1926, in respect of ‘' Public Health'."

The motion was adopted.



THE BUDGET—LIRT OF DEMANDS. 1568

DeManp No. 82—AGRICULTURE. -
Mr. President: The question is:
Y That s sum not exceeding Rs. 12,61,000 be granted to the Goveror General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1825, in respect of ' Agriculture "."’

The motion was adopted.

Dumaxp No. 883—ivin VETERINARY DERVICEN.
Mr. President: The question is:
“ That a sum not exceeding Rs. 6,45000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1925, in respect of ‘ Civil Veterinary Services '."

The motion was adopted.

DeMaND No. B4—INDUSTRIER,
Mr. President: The question is:
“That a sum not exceeding Ra. 23,000 be granted to the Governor General in
Council to defray the charge which" will come in course of payment during the year
ending the 31st day of March, 1825, in respect of ‘ Industries '."

The motion was adopted,

Demaxp No. 85—Aviariox.
Mr. President: The question ix:
‘““That a sum not exceeding Rs. 19,000 be granted to the Governor General i
Cournicil to defrny the charge which will come in course of payment during the year
ending the 3lst day of March, 1025, in respect of * Aviation'."

-~
The motion was adoptd.

Demanp No. 8(—CoMMERCIAL INTELLIGENCE.
Mr. President: The question is:
“ That & sum not exceeding Rna. 1,71,000 be granted to the Governor General in
Council to defray the charge which will come in course of p_s_‘mlant during the year
ending the 31st day of March, 1885, in respect of * Commercia o

Intelligence .
The motion was adopted.

. Demanp No. 87—CExsus,
Mr, Prosident: The question is:
“ That a sum not exceeding Rs. 1,000 be granted to the Governor General im
Council to defray the churge which will come in course of payment during the year
ending the 31st day of Mareh, 1925, in respect of ‘ Census .’ .

The motion was ndopted.

DeMaND No. B8-A . —EMIGRATION—INTERNAL.

‘Mr. President: The question is:

““That » sum not excesding Rs. 57,000 be granted to the Covernor General in
Council to defray the charge #ﬁoh will come in course of E:nymont_ during the year
ending the 3lst of Maroh, 1935, in respect of ‘ Internal Emigration’.
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Mr, 8. Venkatapatiraju: Sir, I may be excused if 1 tuke u littlo more
time on this question, which has bocome of cxtreme importance of late.
The House is perfectly aware how the Government of India and the Mem-
bers of this House are taking specinl preeautions to secure proper treat-
ment for emigrants in the colonies. But, unlesy we sot & good oxample
in our own country, it falls flat when we want to insist on the Colonies
treating our lubourers properly. In that view, Bir, 1 appeal to the Member
in charge, the Honourable Mr. Chatterjee, that he has to see, firstly,
whether the conditions which we are insisting upon for the benefit of our
people in the Colonies are being observed in our own country. 8ir, a large
number of people are being sent to Assam; for instance, from my own dis-
trict, Vizagapatem, we sent last vear 8,200 men, from Ganjam sabout 600,
from Godavari about 400, from Bengal they are sending about 11,000 alto-
gether and from various other places, such as Bihar, and the United Pro-
vinces, they are sending a very large number of men.” Now, I want
know whether any steps were taken to appoint u special officer to look
after these people, how they are treated, what is the housing accommoda-
tion given to them, what wages arh paid to them and whether there is any
inc'nvenience or any misery to which they are subjected in those places.
What we complain of is that they should not be given any advances in
order to keep them under contractual obligations for a long period. 1 find
thev are still observing that in Assam. I also notice a large number of
people are indebted as such to the extent of several lakhs.  Morsover,
when we have abolished the indentured system at the instance of the Gov-
ernment of India in all the Colonies, why should we still keep on an in-
direct indenture system under the Act of 1859? The other day the Hon-
ourable Mr. Chatterjce promised that he would repeal it. What is the
-difficulty in getting it repealed at an carly date? Therefore, my first point
with reference o this matter is that all the facilitics which we want our
labourers to enjoy in the Colovies should be equally insisted on in Indis
with reference to the persons that are emigrating—namely, assisted emi-
grants to Agsam. 1f they are free labourers, that is a different matter.

One other matter to which 1 wish to invite the attention of the Honour-
nble Mr. Chatterjee is that during last ybar the sardars appointed have
been increased to such a very large extent that it has become a regular
nuisance. In my own district, Sir, the sardars have been increased to the
extent of 2,620. Formerly there were 1,000 sardars. If 2,520 sardars are
employed in one distriet in order to secure about 8,200 coolies, it tneans
that practically there i one sardar for every omigrant. It is the same
case in other places. It was pointed out by the District Magistrate of
Vizagapatam in his report that he has found out a great deal of malprac-
tices on the part of some sardars and adequate punishment has beén meted
out to them by depriving them of their licenses. 1 do not complain of
that. But why should there be such an army of sardars to wecure these
recruita? I think it'is net at all helpful for proper rcoruitment, nor is it
in the interests of the country. . '

The second point that I wish to point out to the Honourable Mr.
Chatterjee is that there are certain places, like the Agesev Tracts, which
require development. Hitherto there was a prohibition, that no person
ought to be reeruited from these Agency Tracts because the then Distriet
Magisfrate was of opinion that, if the Agency people were allowed to be
sent ort, there was no prospect nf develcping these Agency Tracts. When
we found that slong with some people from the Indian States, some people
from the Agenty Tracts were being smuggled, intimation was given not
only to the Madras Government, but to the India Government that the



THE BUDGET—LIBT OF DEMANDS. 1856

rule which had been till then enforced was not observed, because even the
Agency people have been smuggled with the people from lndian States.
Now, curiously when & complaint was made to that effect, that rule of pro-
hibition was withdrawn. They are now beino freely recruited from tne
Agency Tracts, 1t secms curious, 8ir, that, when we complained that they
ought not to have been tuken, the very rule which was hitherto observed
wus removed. It is doing scant justice to the complaint made.
Now, instcad of sending our people to the various Colonieg for
emigration purposes, if the Government take it into their hend
to develop tho Agency Tracts, then all the men that are gent
shrosd out of India could be utilised in developing this area.
Under no circumstanges, Sir, should the Agency Tracts which are very
thinly popuiated be depopulated by sending a large number of people from
thoso places. Even from the Agency tracts nlone they have been sent to
the extent of 1,025 pcople and about 1,300 men have been gent from the
plaing. When I brought this matter to the notice of the Honourable Mr.
- Chatterjee, the Honourable Member stated that the Madras Government
wanted that these rules should he nbrogated, and therefore they had done
it. I uppeal to the Govermment of India that in these matters they should
take a broad view of things and should bring it to the notice of the Madras
Government ag to why it was that they prohibited pcople of these Agency
Tracts from going outside and how is it that they have now all of a sudden
und for what resson removed these prohibitions. There must be something
at the bottom of it. Therefore I appeal to the Government of India, who,
I believe, ore sympathetic to the people sent abroad, to show the same
sympathy to the people who are sent from these Agency Tracts. With
this end in view, the Government of India should get into communication
with the Madras Governinent and find out the circumstances under which
the’ original rule was framed and the circumstances under which it was
suddenly withdrawn. They should not be induced to take nction
on the representations of the Iweal Government but should exer-
cire their own discrction and judgment and should find out why
all of a sudden the Government of Madras want to go back
upon their former decision. I earnestly desirec that the Govera-
ment of India should take steps to prevent the already thinly populated
Agencies from becoming depopulated. Bufficient precautions must be
iaken to see that the pcople working in the tea estates are trcated properly,
are paid proper wages, are given proper accommodation and, that every-
thin~ that ourht to be done is being dono by having a special officer ap-
pointed and not merely leaving it to the ordinary administration reports
With these words I move my amendment :

“* That the demand under the head * Emigration—Internal ' be reduced hy Rs. 100"
Mr, President: Amendment moved:
* That the demand under the head ' Emigration—Internal ' be reduced by Rs. 100."

Diwan Bahadur M. Ramachandra Rao (Godavari cum Kistoa: Non:
Muhammeadan Rural): I should like to make a few observations at this
stage so thut my Honourable friend Mr. Chatterjee inay reply to both of us.

Sir, for some vears complainta have been r_nadnta_ in :he Mtak:ims Legis]?.
tive C il that the poliov of permitting emigration from these partilv
pI;;ula(t).zc‘lmtracbi of t.h?Mndras Presidency known as the Agency Tracts
was unsound. ‘On reveral occasions we have been informed in Madras that,
though the loos! offisers were not in favour of emigration, the policy of
emigration has beensanctioned by the Government of India. Sir, the
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Agency Tracts in Madras are situated in the districts of Vizagapatan uand
Ganjam and ocoupy an aren of snbout 12,000 or 18,000 square miles. ‘They
are very sparsely populated and the Raipur-Vizianagram Railway, to which
s reference was made the other duy by the Honoursble 8ir Charlex
Innes, goes across that country. The whole question is this. Are we now
in Madras to permit our labour to migrate from u country where there are
alrepdy difficulties in this matter of population? We have been informed
that the Collectors of both the districts protested against ‘this policy of per-
mitting émigration from these Agency Tructs, That was some vears ago.
Then we were also informed that the Mudrus Government made many re-
presentations to the Government of Indin. That also was some time ago;
and I should like to ask the Honourable Member to publish the whole of
this correspondence between the Madras Government and the Government.
of India on the subject of emigration from these Agency Tracts. A year
and a holf or two vears ugo, when the late Sir Srinivasa Aiyangar was
Member in charge of this particular subject, T wus given to understand
that there wus a conference between him and some of the tea planters from
Assam, und that in consequence of the representations made by them the
Madrug Government either consented to the suggestion made by the Gov-
ernment of Indin or concurred in some decision which was come to hy my
Honourable friend. Therefore, Sir, I should like to know where we are in
this department and who ix responsible for the present state of things by
which the already sparsely populated parts of Madrus continue to be de-
pleted of the few perrous who live in those localitiek. That iy the main

uvstion I would like to raise.  After knowing who is responsible it win be
time enough for us to find out what remedy would be necessary.  We nre
at present in the dark. We are told continuously that the loeal officers,
the Collectors, are ugainst this step.  We have also been informed that the
Government of Madras did not, up to n particular stage, concur in this
policy. I would therefore specificnlly usk my Honoursble friend to make
8 statement to us on the subjeet,  Ax regards loenl feeling, several of those
gentlemen interested in agriculture made n representation both to myself.
and to & friend that we should raise this question in the Assembly and
therefore, before procecding further, 1 should like to have u clear and un-
ambiguous statement from my Honourable friend as to what the cxisting
state of things is,

Mr. X. M. Joshi: Hir, I want to draw the attention of the House to
the legislation which supporte recruitinent of labourers for the planta-
tions. The legislation punishes labourers for a breach of contract when
an advance of money is made. This legislation is found in  various.
Statutes. The first in the Indiun Penal Code, rection 492

Mr. President: The Honourable Member is here confined to the
manner in which the law is adminiatered.

Mr, N. M. Joshi: The point which I wish to make is that all the
evils are due to. the legislation which has been passed to support thix
recruitinent. 1 do not propose to take up much time. 1 wish to mention
the legislation which gives rise to ‘these evils, The wecond piece of
legiplation is the Workmen's Breach of Contract Act, I want Govern-
ment to repeal these two pieces of legislation, The Government of India
have agreed to repesl the Workmen's Breach of Contract Act, but I want
the Government of India to tell me when they propowe to introduce that
legislation. Last year they asked Mr. Neogy to withdraw his Bill as theg
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were themselves going to introduce legislation. They bave not dons so
this scssion and 1 want to know if they are going to do it next session.
I want to know what reply they have received in regard to the repest
of certain sections of the Penal Code. Government wanted to consult
the Local Governments as regards the repeal of this kind of legislation.

The Honourable Mr. A. O. Ohatterjes: B8ir, I rise to a point of order.
The repeal of the sections of the Indian Penal Code to which my Honour-

able friend referrced would not concern mercly internal emigration, but'
the genetal luw of the country. I thoughs, Bir, just now you gave a ruling
that tho discussion on this Demand should be confined to a diacussion of
the manner in which the existing law is administered. I submit that the
question of the repeal of certain sections of the law applicable to the
whole country and not merely to the question of emigration is not in
order.

Mr. President: I pointed out to the Honourable Member that the
smendment or repeal of existing laws is not within the scope of Budget
dcbates. The scope of these debates is limited to the administration of the
existing law by the Departments of the Government of India.

Mr. N. M. Joshi? 1 do not wish again to speak on this point, but I
wanted to mention that it is this legislation which is at the root of
the whole evil. My Honourable friend says that section 492 is not
concerned with recruitment. Section 492 deals with the breach of con-
tract nt o distant place to which servants have heen conveyed at their

master's expense

The Honourable Mr. A. 0. mnttor]u: T rige aga.m to a point of order. I
submit this point should have been brought forward by my Honourable friend
when the question of the administration of the Home Department was
under discussion in this House.

Mr. President: I am not sure it would be in order even then, but 1
am sure it is out of order now.

Mr. N. M. Joshi: Al right, Sir, I bow to your ruling, and I now
refer to a piece of legislation which directly deals with this question and
this legislation is the Assam Labour and Immigration Act. Sir, there
are soveral scctions in this Act also which punish with imprisonment
breaches of contract of service as well as refusal to render service. S8ir,
T want the Government of India to repeal that legislation.

Mr. President: The Honourable Member has not appreciated the
point 1 put to him. This is not & stage st which legislation can be
amended or repealed. It is a stage at which the administration of the
existing law can be criticised by Honourable Members. I should have
thought the field of eriticism was wide enough without introducing points

which are out of order.

Mr. N. M. Joshi: B8ir, it is difficult to distinguish between the law
and the administration when the whole administration is supported by
this law. If this law did not exist, this Demand would not have been
put before the House at all.® It is this law which ecompels the Govern-
ment of India to put before the House the present Demand. A% »a
matter of fact, Sir, the Government of India, by executive action, have
stopped the operation of these sections, but they have not repealed those
scctions. I want them to repeal them, not to keep them in their armoury

D
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#o be used whenever they find it convenient. I do not wish to speak
@ow about this legislation, but what 1 want to say is this. This legis-
lation is agninst the modern epirit of freedom, this reduces the worker to
s state of slavery. 8ir, this is rather a strong word, and many of my
Honourable friends here may not like i¢ to bo used againat tho British
Government, but these are not my words, These words have been usad
about this matter by many officers in the service of the Government who
are still cocupying vory high positiona in the Provinces. 1 know some
of them.

The Honourabls Mr. A. O. Ohatterjee: Sir, T am sorry again to
ris¢ to a point of order. You have ruled that the question of legislation
is not in order .

Mr. President: Does the Honourable Mr. Chatterjec acknowledge
that Mr. Joshi is right in saying tho Government have suspended tha law
by executive action?

The Honourable Mr. A. 0. Ohatterjes: Yes, Sir.
Mr. President: Then that point is in order.

Mr. N. M. Joshi: Now, 8ir, I am .not referring 1o the whole legia-
iation. What I amn saying is that the state of the labourer in Assam is
practically wlavery. B8ir, we have been brought up in the belief, s
Lord Olivier was brought up in a belief, that the Englistimen had aholished
slavery.

They may have done it in some other countries, but I an quite sure
they have not done it in India. As His Lordship was disillusioned about
his belief rezarding the salt tax, I am disillusioned about my belief regard-
ing the abolition of slavery, and I am quite sure that, if the Members of
the House will atudy this whole question, they will also be disillusioned—
if they have any illusions now. This state of slavery is not only’ brought
nbout by the legislation referred to by him just now, but it is brough
about by some agreements which the planters have made among them.
sclves. One of the conditions of the agreement ia that the labourer
belongs to the planter. It ia the sense of ownership in the Iabourers.
Then, Sir, another term of the agreement is that. if a labourer working
on one plantation gnet to another plantation, he will nof be given serviea.

Mr. W. 8. J. Willson: Who bas paid his fare?

Mr. N. M. Joshi: I am coming to that. If onc planter has made
some advance to a labourer and he wants to go to another plantation, that
second master must pay the first master the sum advanced. This, Bir,
is buying and selling in humsn beings. Bn all the necessary conditions
which constitute slavery are there. A man is punished if he does nob
do work and is sent t» iail. The senond element of elavery is that a
planter is suvposed to have mome kind of proprietorv richt over the
labourer; he is sunonsed to belong to the planter. Thirdly, his being
-boucht and sold. Now what more is reauired to constitute slavery? I
do hot know; if there are neanle here who can tell me what slavery s,
if this in not slavery, I shall be very ready to hear their explanatien. -

‘The Honourable Sir Bastl Mlackets (Fi Member) : _ _
the Government of Indla. (Finance \ber) : Servfpo for
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Mr. . M. Joshi: I pity the Law Member's lof, Now, 8ir, I do
not wish to take up the time of the House any longer. I would like
my Honourable friend, Sir Basil Blackett, who is very anxious to find out
the minimum income of nn avernge Indian to study the wages table of
the Assam plantations. S8ir, the averago wage in Assam on these planta-
tiony is between Rs. 5 and Rs. 6.

' sir Campbell Rhodes (Bengal: Furopean): Is that resl wage or money
wage? o
Mr. N. M. Joshi: Sir, it ix a renl wage, including
Sir Oampbell Rhodes: I question it.

. Mr. K. M. Joshi: I have got authority for that stutcment: shall 1
quote it? It includes nll the concessions which are supposed to be or
great value. Sir, besides the money value the planters give their labourers
some other concessions which a Committee appointed by Government
has calculated come to 8 annns a month. Now, Sir, this study will be
very valuable to my Honouruble friend, 8ir Basil Blackett, who wants to
find out the average income of an Indian. Now, Sir, this very big income
is the income of u man who goes 200 miles and sometimes 800 miles to
-get a better job than ho has on his own ficld ;—that Ra. 5 or Ra. 6 is the
average income of u man wha has gone 200 or 300 miles in order to get
0 better income. What then must be the monthly income of a man who
remains on his own fields and does not care to go 200 or 800 miles away?
(The Honourable Sir Basil Blackott: ‘‘That is a hypothetical question.’’)
It must be much less. The Honouruble Sir Basil Blackett, I am quite
sure, will admit that the remedy lics in removing these defeets in legisla-
tion and I hope the Government of India will do it.

Mr. B. O. Allen (Assam: Nominated Official): 1 do not propose to
enter into an examination of what may or may not constitute slavery, but
-1 bave some expericnee, in fnct. considerable cxperience of tea gardens
and I also have expcerience of 80 venrs' service under Government, and
I am inclined to agree with the Honournble Sir Basil Blacket® that the

term ‘‘ slavery "' more appropriately applics to the members of the
Government of India, especinlly when the House in sitting, than to the
garden cooly.

Now, Mr. Joshi nsked Government first to repeal the Assam Tabour
Emigration Act on the ground that contracts might be enforced under it
although ho was expressly told that they. were not. T can assure Mr.
Joshi thnt there is not the slightest chance of any contract there being
axecuted under that Act. '

Mr, N. M, Joshi: Whv not repeal that Act?

Mr. B. 0. Allen: He nlso referrad to Aet XIIT of 1859 which is still
in force, but will shortly be repealed. Let me give Mr. Joshi the figures
"of my Division to showgthe extent to which that Act now operates. There
"nre in my Division 8,72,000 adult coolies, and T find ‘that during the last
year 'ther{s were only two cases in which cooller ware sent to' prieon,;

‘Diwan Bahadwr M. Bamachandrs Rao: May I point out, Sir, that

the Honoursble Sir Narasimha Sarma consented in this House that the
-term ** coolie ' uld not be used in official parlanée. =~
' ]
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The Homcurable Sir Narasimha Sarma: As far as possible, but we
are now speaking in an Indian atmosphere.

Dr. H. 8. Gowr: We¢ object to the term ™ coolic.”” Call him n
labourer.

Mr. B. O. Allen: 1 may add that thero were sdvances given under
that Act which totalled over Rs. 14 lakhs, so that the labourer gete u
substantinl quid pro quo. My friend Diwon Bahadur Ramachandra Ruo
expressed some sanxicty ax to the conditions under which labourers arc
employed in Assam. Well, Sir. I have a fairly intimate knowledge of
the working of most of the Assam gardens, snd I can assuro him thst
if he went to Assam and studied the conditions himself he would, I think,
have no cause for complaint aud would be thorvughly satisfied with those
conditions. Mr. Joshi has quoted certain figurex showing what  the
wages amounted to, but his figures do not agree with the figures published
in the Government reports. 1 find that during the last year the rate of
wages puid, calculated on the dnily average working strength in the
Sibsagar gardens, was Ra. 10 for a man, nearly Rs. 9 for a woman, sand
Ra. 5-9-0 for a working child; that is to say, for a family consisting of u
husband, wife und one working child the monthly income was Rs. 24.
In the Dibrugarh sub-division, which containg more labourers than any
wub-division in the province. the averuge monthly income of a family of
that type wuns Re. 20.14.0. The figures: for the total number on the
books was Rs. 18-18-0 in one cuse, and Re. 21-6-0 in the other. , Well, |
think that it is generally recognised in the recruiting districts that one of
the great attractions to labour in Assam is the fact that the lahourer who
comes to the tea gardens will he mble to take up land and settle down
as n peusant proprictor. In my Division alone there arc over 260,000
acres of land held by ez.garden labourers. Information has also been
collected from typical gardens showing the extent to  which  coolies

sces cattle—I find that I should have used the term  labourers,

apologise for using the word ‘ coolie ’, s the House objects to it,
but that is the term by which they describe themselves in Assam—I
find thay 72,000 adult lubourers owned 48,000 cows and 4,800 buffaloes,
that is to say, as the term °labourer’ includes women on the averag»,
every family possessed its cow and some had more than one.

Another thing which shows that conditions are satisfactory is the faoct
that the average birth rate pxceeds the death rate. Before sitting down.
1 should like to call attention to what scemed to me a most noteworthy
pronouncement made by my friend, Mr. Ramachandra Rao. 1 took it
down at the time. He explained to us that the Agenoy Traocts of Madras
were very sparsely populated and in that respect they correspond to some
of the more mountainous tracts in my prmvince. Wo are also sparsely
populated and. we are unable to obtain recruits from these sparsely
populated tracts for permanent labour on the plantations, hecause peopla
there are too prosperous. [ do not think that anvhody ean now contend
that people in the recruiting districts are not familiar with life in Assam
ss emigration to this province has becn going on, for many years. Burely
every one must admit that before a cooly will leave his home and travel
hundreds of miles to another provinee, he must have a very fair idea of
the kind of life'that he i going to meet with there and whether he ix
going to improve his comditions of life or not. Now, the statement which
my friend"mlﬂo was this: He said: ‘' Are we to permjt our labourors to
emigrate?”’ He did not say ‘‘ Are we $0 pravont m ignorant peopla
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trom being misled or misguided?’’ But he positively suggested that we,
the Legislature, should takte steps to prevent people from going to places
which they wished to visit. ]

Diwan Bahadur M. Ramachandra Rao: May I explain, Bir. The
Government of Madras for the last two or three ycars have had a big
development scheme for the development of the Ageney Tracts on which
they have spent congiderable sums of money. My Honourable friend
knows that there is a development scheme in Madras to settle people on
the land there, and it is certainly not a wise polioy to move that labour in
the way in which it is being done, namely, by all these agents, and taking
then away to other provinces. while the inhabitants of these localities
require that labour to settle on the land in Muadres. Excusc me, 8ir, it
is o question as to what the policy of the Government is in regard to the
movement of labour in this country, a subject which has not received
any attention at all. It seews to me, Sir, that the whole question is
this. As 1 explained, we know that the Government of Madras are
anxious to develop that part of the country. The subject has received
no atwntion hitherto ard here we have the case of a few men who are
living in the locality being moved under a promise given by the Gov-
«mment of India to another part of the country.  That ix the point.

Mr. B. 0. Allen: Thut ix precisely the point which I am endeavour-
ing to make.

Diwan Babadur M. Ramachandra Rao: Lt is notn question of free

will,

Mr. B, O, Allen: The Hunourable Mewmber says, it is not a questiou
of free will. 1 deny that statement in fofo. 1 entircly decline to admit
that people in the recruiting distriets now do not know the conditions of
life in Assam and are¢ not in o position to deecide for themselves whether
they wish to go there or not. 1t must be remembered that these garden
sardars Qf whom Mr. Raju complained are people who are resident on
the gardeng and proceed from the gardens to work as a rule in their own
villages and- umwongst their own people. As the Honourable Members
sitting neur mo very pertinently remarked just now, if it is not slavery to
deny u man the right to go to Assam if he wants to go to Assani, what
is slavery? It ix this extrsordinary interference with the freedom of the
individual which fills' me with alarm when 1 contemplate the fufure of
India, if full responsible government is granted. Ts the Madras labourer
to be kopt in Madras simply because the upper classes in Madras wish
to hava him there, or is the man to be allowed to leave Madras and better

the conditions of his lifc?

Diwan Bahadur M. Ramachandra Rao: That is n qiestion on which
we differ.

Mr. B. Venkatapatiraju: B8ir, I want to ask Mr. Allen whether he is
-quoting official figures because the latest report of the Emigration of Labour
of the Assam Government gives on page 8 only Ri. 8-14-0, man, 3-14-0.
woman and Ra. 8-7-10, child, and so on, as the avernge monthly wage
inoluding ticos, diet, rations, subsistence allowance and bonus per head.

Mr. B. 0. Allen: The figures I read out to the House were copied
from the Report here on pago 8.
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" Mr, Ohaman Lal: Bir, the Honourable Mr. Allen has read out to you
certuin figures relating to the wages earned by different plantation coalies.
(Cries of ** Labourers '’). 1 do not see, Bir, how you sre going to improvg
the lot of these poor devils by calling them labourers instead of coolies.

Mr. B. 0. Allaa: Bir, is it Parliamentary language to describe labourers
as devils? - ’
~ Mr, Chaman Xal: I do not kmow, Bir, where he got those figures from.
1 hold in my hand & volume entitled ' Prices and Wages in India, 1928 "
and 1 read that in the year 1920-21, whieh arve the latest igures they give.
the wages earned in Sibsagar by non-Aot labourers is Rs, 6-14-8 per month,
wowmen Hs. 6-14-10 and children Rs. 8-12-8. Bir, u question was put by
the Honourable gentleman over there whether these wages were substantive
wages—money wages—or not. In a note appended to these tables 1
ruid as follows : .

** These statistics are compiled from the vesults of the report on emigrant labour in

Amsanu and they are the average monthly cash wages calculated on the wages varned by
the total number of coolies ou the books for the mouths of Beptember and March,
inoluding (and this is the mowst important point, Sir) ficcu, diet, rations, subsistence
allowance and bonus per head.”
I ask vou, Bir, is there uny other part of Indis where coolies living, as the
Hooursble Mr. Joshi pointed out under conditions of slavery and semi-
slavery, would be allowed to live on wages of this kind without serioux
ineuace of a dangerous agitation?

n'o w- '4 :o m: Exccp‘ tha (‘.'Oﬂl mi.llt‘ﬁ.

~ Mr. Chaman Lal: The Honourable gentleman over therc says, ** Ex-
cept the coal mines ''. I am glad for once he agrees with me. You ought
w0 toke steps to see that wages in those plantations and cosl mines are
advanced to a reasonable level. 1 find that Hs. 5-15-10 were the wages
earned in 1918-14 and in 1920-21 the wuges went up to the magnificent
figwie of Rs. 7-0-5 per month. I hold in my hand un estimate drawn up
reccatly in Madras by a Missionary, the Revd. D. G. M. Leith, as to the
actual minimum subsistence allowance of a working class family in Madras,
which is supposed to be the poorest province as far as workers are com-
corned. He says that considering foou for man, wife and two children, rent,
clothing, fuel and miscellaneous, the total amount per month comes to-
something like Rs. 22-8-10 and that he himsclf leans to Rs. 24 per month;
that he has made no provision for light; that he believes it would be eorrect
to consider the number of children in an uverage working class family to
be more than two; that this estimate does not make any provision for holi-
days. none for the children’s cducation, none for saving for old age, none
for charity, (and I would myself add none for religious dues and social
expenses, rickness, marriages, funerals, and births). It must further be
remnembered that these calculations provide for a most terrible life of hard-
ships; for nothing more than a Join-cloth and a head-cloth, the latter being
used as a covering at night, for a dirty, insanitary hut unfit for homan
habitation. Mr. Leith says: ‘' In thc wet weather when they must all
sleep in the same hut, perhaps 7 feet hy 7 feot, well, it must he bestial '
He oasks: ** How are the ecxpenses to be met?” There in only one
soufco: Diminish the quantity of food. As a men said to me—"' some-
timer we cook and sometimes we do not.”’ That is the condition of workers:
on the tea plantations also, and T cannot for the life of me imagine that it
ou'd be possible for any humane person to stand up in justifisation of
the conditions that provuil there. ' ' o
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Mz. B.-0. Allen: May I riso to inguire, if the missionary referred to con-
diticns in Madres or Assam? If they were the conditions in Assam, how
did a Madras missionary know unything about them? = -

Mr. Chaman Lal: There is none so blind as he who will not see. 1f these
are the conditions that prevail in Madras, if the mininum for a working
class family is Res. 24 in Madras, can you not imagine that it must be a
térrible state of affairs for the workers on the tea plantations whose average
wage according to theso statistics is considorably less than Ks. 247 The
average according to these figures worka out to something like Rs. 16 or 17
n month, In that not an atrocious state of affairs? I find in another officinl
document, regarding the housing of these coolies (A Voice: ‘‘Labourers’t
—the Committee found two different methods of supplying the needs of the
eoohes. The workers were housed in barrack lines and lived congregated
together under rnore or less strict discipline. That is what my Honourable
friend has referred to. They lived in conditions of semi-slavery. They lived
in burracka. They were given fictitious wages and semi-starved, and you
draw your profits cvery year from the tea plantations and raise the pricc
of ten. ' On the whole '“—what this Commission say? They say: “Ou
the whole wages have not kept pace with the rise in the cost of living, '
Of course. they have not kept pace. These driven workers have becrn
starved, What are you doing to amaeliorate their condition? What legisla-
tion have you undertaken for the purpose?  Promires have been made
that all sorts of legislation will be undertaken to do away with this state of
things. Iut nothing hus heen done so far.

The Honourable Mr. A. 0. Ohatterjes: I riso to s point of order, Sir.
Will the Honourable gentleman kindly specify when these promises were
made umd by whom?

Mr. Obaman Lal: [ tske it that when Mr. Joshi made that allegation
und there was no deninl it must be true. 1t is a fact, ns the Honourable
Member will find from the memorandwn that was submitted to him, if he
takes his memory as far back as two years, on behalf of the Trade Unios:
Congress, on the Workmen's Breach of Contract Act and similar provi-
sion in the Indian Penal Codc. That provision is still there in the Indisn
Penal Code, und it has not been repealed.

The Honourable Mr. A. O. Ohatterjee: 1)id 1 muke nny promise?

My, Ohaman Lal: As far as I know, it was the intention of Govern-
ment to do away with that particular provision. If it has not yet been
repealed, T hope the Hunourable Member will give an undertaking to the
House now that he intends to do away at once with this provision in the
Indisn Penal Code.

I have nothing more to say with regard to the condition of the coolies.
I d» think that Honourable Mambers will not deal lightly with this subject
which is scuring the heart of every humane petson in Indin.

« .Mz, Bipin Ohandra Pal: This question of ¢wigration of labour to
Assum has exercised us for tho last forty yeers and more. Objection has
been taken to the choracterisation of this manner of recruitment and securing
labaur for Assun w4 @ kind of guas-slavery. But 1 remember when I was
#till 7 young man, and n very young man in college,—I remember that this
Aot, when it waes first pladed on the Statute-beck, was described by one.of-
the. 'soberest politicians and publiciste of Bengal, the late Rai Bahadur
Knitto Das Pal, as » slave Act. We kod not these troublesome . . ..
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The Honourabls Mr. A. O. Chatberjee: Muy I ask if vhe Honourable
Macber is referring to the Aot of 1901? My information is that the late

Rai Bahadur Kristo Das Pal died in 1884,

Mr. Bipin Ohandra Pal: { know, but 1 amn referring to tho first Act.
I am worry my Honourable friend was thinking of his snswer und did not
listen to what'1 was saying. | said when this firat Act was placed on the
Statute-bouk—this Act hus passed through many incarnations. -In 1831
for the first time the violation of lubour contraets in regard to tea garden
plantations was made penal, poople were penalised for the violation of
these contracts. Before 1881 we had Act XIH, I believe, of 1858 which
regulated these contructs, but in 188l u specinl law was pussed with n
view to regulate cmigration to Assum, sud since then the fundamental
principla of that lsw and administration also has pructically continued.
Thete have been wmendments, therc have been improverments in the old
Act, but our complaint is this that, according to the Act of 1881, tos gurden
proprivtors were authorised to arrcst their labourers when they left. the
precmets of their garden snd were found within five milex of their gardon,
without any warrant or any legal suthority.

Mr. B. 0. Allen: I the Honourable Member justified in referring to a
provision of the Aet which has been repealed many years ago, wd which
hiag no comnection whatever with this enne?

"Mr. Bipin Ohandra Pal: Thiy is the Aswun Labour nud Jaigration Act,
1061 (V1 of 1901), as wodified up to 1st July 1810 and section 193 of this

Act, reads thus:

“ Whoever being o laborer voluntarily and withvut reasonnble couse absents himsolf
fvom his labour for more than seven cousecutive days or for more than | I

Thir 18 not the section . ., .

Mr, President: | can help tho Honourable Member,  Ho canuot chauge
the Jaw at this time, The motion refers 1o the wdministration of it by the

Honournble Member,

Mr. Bipin Chandrs Pal: 1 cannot change the law. | koow, Sir. 1 was
referring to the section. The law is that, if & labourer has deserted a
plautation end is found within five miles of it, the planter is authorised to
urrest him without a warrant. That has been our complaint. 1 know the
law is therc. Though I have the honour of representing Calcutta I belong
to Sylhet. Mr. Allen knows it. 8o I am familiar with the conditions of
labour, if not in the Brahmaputra Vallay, at least in the Surma Valley
und I know this that in my district of Bylhet there are very. few Aot.
labourers. They are free labourers thero snd the conditions of service
therc are infinitely better than the conditions of wervise in some of the upper
reaches of Assamn (4 Voies: *‘ No.") I know it has been admﬂted
times without number by Government officials that good tea gardens do
not want Act-labourers. It is only the mismanaged gardens and sometimes
the u‘;henlthyﬁgnrd;m hitnh“ rlaquirlo“l gnblnboum. What we demand s
that the operation of this law should be stricted as far as possible
those gardens which eannot continue with the help of frec labour n:;dt :2
closed. That is our contention and this, I think, can be to some extent
donr by sympathetic administeation, sympathetic not towards oapital
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but sympathetic toward the labourer, of the law even as it id, und i W
s done, e great deal of the complaint will boe removed.

_ The Honourable Mr. A. 0. Chatterjes: 1 shall first touch on the pointe
that were raised by my Honourable friends, Mr. Venkatapatiraju and Mr.
Ramuchandra Rao, Mr, Venkatapatiraju objected to the fact that labourers
were recruited now-a-days for Assam in his own districts and in the Madras
Presidency generally on the ground that no steps were taken by the Central
Government to sce that these labourers when they rcached Assam were
properly looked after. 1 regret very much, Sir, that he has not really
gono through the various items in the Demand for Internal Emigration for
which he has proposed a reduction. If he had gone through the items, he
would have found that in Assain we have got a travelling inspector, sub-
assirtants surgeons and various other people whose duty it is to look
siter the comforts of the labourers. But the real sting of his chargo lay
in the tail of it, that is to say, when he objected to any labourers going
at sll from the Agency Tracts which he represents. I confess that I was
rather surprised at the line that my Honourable friend took. Mr. Allen has
already dealt with this point to u certain extent. Docs Mr. Venkatapatiraju
asuggest that we in the Central Governmeut should prevent people in
Madras from going to Assam if they want to go? It is for the Madras
Government and for the people in Madras to safeguard their own interests if
they wish to. T am sorry Mr. Ramachandra Ruo is not here, but I can
assure him that the Government of India did not take the initiative with
regrrd to the cmigration from Madras to Assam. The Madras Government
have always taken the very greatest care in looking after the interests of
1abourcrs who migrate from Madras. RRecently they were entirely satlisfled
that people going from Madras to Assam would he Well looked after therc
and would work in natisfactory conditions. It was the Madras Government
which suggested that they might be permitted to withdraw the emibargo
that they had hitherto placed over emigration from Madras to Assam.
Would it have been consistent with the principle of provineial autonomy of
which my friend is onc of the protagonists for us to prevent the Mudras
labourer from going to Assam if both he and his Government wanted that
this should be perinitted? (Mr. B. Venkatapatiraju: *‘ 1 mean assisted
labour ') 1 do not see where assisted labour comes in at all. As I was
going to say, this labour which goes to Assam now is entirely free labour;
there is no provision in the Assam Labour Emigration Act now in forer
which compels n man to execute any dooument binding.himself for any
length of time. Those provisions to which my Honourable friend, Mr. Bipin
Chandra Pal, drew our attention, as I pointed out in answer to a question
from the Chair, have been withdrawn by executive notification (Mr. Bipn
Chandra Pul: “Thank you''.) I quite ndmit that they have not been repeal-
od. My Honourable fmend Mr. Joshi cbjected to the manner of administer-
mg the Aot. The main feature of the administration of the Act is that these
provigions have been withdrawn. Does he object to the withdrawal of
these provisions relating to contract labour? (Voices: ‘‘ No .) Then
Mr Venkatapatiraju asked why the Workmen's Breach of Contract Act
has not yet baen repealed. Last year, in spealting é6n this subject, the
und.rtaking that I did give was that the repeal would teke effect after three
years from the date when I was speaking. There was no undertaking
given that the Act of repeal would be passed either this session or the
newt session. If we do not fulfil, if we do not implement, the promise
that I did make last year, then my Honpurable friend would have a
reason for taking us to task, but he is a little too previous now. He objeatad
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[Mr.-A. C. Chatterjee. ] e
to the large number of sardars going about in his distriet. Well, if every:
agrdar produces only one or two emigrants, it just shows how carefully
the act of recruiting is done. 1f one sardar had recruited about 100 men,
then it could have been wu that these men were misled.'
As a matter of fact, 8Bir, I shall myself never be a party to any
ordinance or law which would restrict the free movement of labour from
one part of India to another, unless it conld be definitely shown that condi-
tions were extremely unsatisfactory in the part to which labour wanted to:
uiigrate. The very fact that people from Mudras are willing to go so far
us Assam shows that the conditions which agricultural labourers meet with
in Madras itsclf cunnot be entirely healthy or entirely xatisfactory.

Siwan Bahadur M. Ramachandra Rao: No, Sir.

The Honourable Mr. A. O. Ohatterjee: )y Homourable friend, Mr.
Rumachandrs Rao, said that they were going to develop the Agency Tracse
und they wanted to get the labourers there. 1 he is going to develop the
samindari tracts there or any other tracts, he has only to pay decent
wages und provide good conditions. There is no need . . . .

Diwan Bahadur M. Ramachandra Rso: May [ point out that it is the
focal Government who intend to do that and not mysell. I have no
property. )

The Honourable Mr. A. O, Ohatterjee: I{ he¢ is spenking on behalf of
the Local Government . . . .,

Diwan Bahadur M. Ramachandra Rao: 1 would certainly not venture
to spenk on behalf of the Madras (Jovernment who huve two ropresentutives.
in this Housc. I was only speaking of the fact that thu Madras Government
had put forward a schemo for the development of the Agency Tracts, and
thas scheme was being given woffect to, but on account of financial restris-
tiou: it has been withdrawn.

The Honourable Mr. A. C. Ohatterjes: Quitc ~v. The Muadrus Gov-
cruuent felt that they could not at presont psy adequate wages to the
tubourers if they wanted to develop those tracts. In fuirness to the
labourers, they felt that they must give them freedom to go to any place
where they could get decent conditions and decent wages.  All that we have
dow » is that we huve not atood in the way of the Madras Government giv-
ing freedom to their own people.

‘fuming now to the speech of my Honourable friemnd, Mr. Joshi, 1 wish
to refer Lo the fact that he objects to the agreements which are now made
by the planters in Assam in order to protect themwclves from the migra-
tion of Inbour from oune garden to another. 1 was rather surpriged to hear
that srgument from Mr. Joshi who, 1 belicve, ut various timos rather flirte
witl, trade unioniam.

Mr. X, M. Joshi: I trade unionk restrict cmigration ?

The Honourable Mr. A. O. Ohatlerjes: Trudo unions, so fur as 1 know
-—] confess that my knowledge is not ‘as extmsive as thut of my Honour-
uble ofriend-—trade unions object to men going and working on cortain
works unless certain conditions are satisfied. This is oxactly the same thing.
A trads union would expel u member from the socioty it that member went
nnd worked at'a particular shop or' n particular works which was interdicted
by the union. ° 1 do not ree that there is really verv much difference. F

4 PN,
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am not talking on the merits of the cuse. 1 amm only saying that I was
surprised when my Honourable friend, My. Joshi, put forward this argu-
ment, Then, Sir, I was rather nmused when iy Honourable friend from tha
Punjub, wha, T do not belicve, hus over been to Assam, endorsed the view
that the conditions in Assam were practically the same as slavery. In sup-
port of his argument, he read out o passuge from the report of 4 Committee
nppointed by the Local Government to investigate the conditions of work
in Assam. That paysage, so far us 1 can remember, stated that the men
were kept under very strict discipline. 1 thought, 8ir, from what
iy Honourable friend said yesterday at question time that my Honourable
friend himself is kept under very strict discipline by the leaders of his owm
purty and 1 should like to Jmow it he does not feel that he is also a slave.
{Laaughter.) 1 shall not at this hour of the day enter into the vexed ques.
tion of the average wage of a labourer in Asram or of the average income-
of anybody in India, not even of the average income of a Member of the
I4gislature herc. Those are very.thorny questions. 1 do mnot pretend to-
have enough statistics on this subject. There has been o good deal of dis-
cussion already. The plain issue in: Has any one been really compelled
to go to Assam and is & man free to go to Assam or not? The only restraint
that is put now-a-days in Assam, so far ns my knowledge goes, is under the
Workmen's Breach of Contract Act and we have already promised to repeal
that Act. If a man does not want to go to Assam there is nothing to com-
pel him to go there. As I have said. I shall never be a party to preventing
# man from going to Assam if he wishes to go there.

Mr. J. M: Turing (Madras: Nominated Official): 8ir, my Honourable
tricnd Mr. Ramachandra Rao has requested me to speak on this suhject as
[ have some knowledge of these Agenev Tracts, to which he has made a
reference. T have only to say that that scheme was a scheme for a very
considerable development. of the Agency Tracts. It was. however, depend-
ent, as most schemes are, on ghe provision of funds. 1 will not say that
that schemme has been abandoncd, but at least for the time being it has
been held in abeyance. It dependg, as all other important Madras schemes
depend, on the reduction in the provincial contribution, which depends, if
T have undemstood the Honourable Sir Basil Blackett correctly, on the
maintenance of the wult-tux at at Jeast Rs. 2 per maund. This is & point
which I trust my THonourable friend Mr. Ramachandra Rao will remetnber
when he comes to vote on that point, (Laughter.)

Mr. President: Reduction moved:

** That the demnnd under the head ¢ Emigration—TInternal ' be reduced by Rs, 100."
The motion was negatived,

Mr. President: The question is:

“ Thet s rum not excoeding la. 57,000 he granted to the Governor General in
Council to defray the charge which will camno in course of payment doring the year
ending the 3lst day of March, 1825, in respeet of * Emugration—Internal *.*

The motion was adopted.

DexManp No. 08-B --EMIGRATION-— EXTERNAL.

M:. President: Tle question is: ’
“That & sum not exteeding Rs, 81,000 he granted to thé Governor General in

ik\mdl to the .charge which will come in cdourse of payment during the :
e e ey e Moo, " 165, " respect of “Emigration—Extersal - T

The notion waa adopted.
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DEMAND No. 39-—JoINT BToCK COMPANIES,

Mr. President: The question js:

Connell 1o eieny "o harpe which Wil oame in>course of mynwuo: Saring the yer

’ to w| wi course o your
-ending the &lt.nc)lfly :l elu?ﬁ. 1&5. in re:?:i of * Joint Sw::. Gmpm’um#"

Dr. H 8. Gour: 8ir, 1 should very briefly state the points 1 wish to
make in conneotion with this motion.* Honourable Mombers are aware
.that during the last four years a verv large number of Companies were floated
in this country in which several hundred crqres of rupeca were invested.
Honourable Members are also aware that a great number of shareholdere
and investors have loat their money. L wish, 8Sir, that the Governmen:
of India will consider the advissbility of concerting rome plan for the
protection of thesc unwary shareholders und investors.

The other point 1 wish to wake in connection with the Joint Btock Camn-
panies is that it is necessary that we shanld have in this country a Patents,
Trade and Property Marks legistration Aet. At present, so far ws I am
aware, trade and property masks cannot be registered in this contry, and I
think it is very neccssary that we should assimilate the Indian law to the
English law an the subject.

The third point is this. 1 have dealt with the investors on the tlotation
-of companies and with the patents, but T wivh now to deal with the actual
manageniont of eompunica by the Munaging Agents.  Honourable Metubers
awre aware thst the sharsholders in the various Joint Btock Companies
livo soattered throughout the length und broadth of this eountry. When
the Managing Agents convene meetings of the Board of Digectors the share-
holders cannot attend. They ara invited to aitend but vannot attend.  The
Board of Directors therefore convene meetings and pass resolutions some-
times to the detriment of the mofussil shareholdors. 1 want the Govorn-
ment to consider some means of protectingghem ngainat resolutions passed
vehind their backe and which might operate detrimontally to their interests,

Honourable Mombers linve recently been in possession of revelations
made in connestion with the fuilure of the Allinnce Bank. 1 venture to
think thav, if Government had token timely action in the intereste of the
investors, this catastrophe might have been uverted and the loss which the
shareholders have suffered might have been minimized. 1 do not say that
I am preparod with a cut-and-dried schieme for the purpome of proteeting
the shureholders nod inveators in public companies, but it has been stated
that the wealth of Indin lies buried underground. 1 venture to submit,
Sir, that for the development of trade and industrics in this country, if this
wealth is to be unearthed, the fimt thing necessary is to insure somo
measure of reasonsble security to the investors, and 1 think, thorefore,
for the development of the country und the prometion of its commerce and
indystries, the Governmeat should concert some plan for the protection of
the people who invest in these concerns. On these grounds 1 move my
mation

‘Mr, President: Tho question is:

- ‘g‘hu the demand under the head ' Juint Btnck Companies ' bLe reducwmd by
. 1 -‘l .t B

Siz Oampbell Rhodes: Sir, iny Honourable fricnd has s;:oken with very
deep foeling evidently from the bottam of his pocket. I am also & fellow-
sufferer from the boom and if he wishes to add to hin collection of dud

i * - That the domand under the head ‘Joint Btock Compenies ' be peduced by
Rs. 100.” -
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shares I cun, I think, meet Lis requirements at quite s nominal cost! I think
he has referred chiefly not to Managing Agents but to mis-Managing
Agents. 1 am asbsolutely nt one with Lim that any protection we can give
to the investing public is very desirable in the way of encouraging invest-
ment in sound compunies. But I suggest that, when Dr. Gour entrusts
any money to any person for any special object, he does it because he
trusts that person. And 1 suggest that, whatever protection the law
attempts to give o shareholders, one fact will remain to the end, that you
cannot protect your money unless you entrust it to people or firms whom
you cun trust. Sir, the Managing Agent also wants protection from the
investing public.  The investing public is often a mere speculator demand-
ing o high dividend in order to get o high market value for the shares
rnd to clear out, leaving r disgruntled shareholder for the poor Managing
Agents to face when dividends are not so large. As regards the non-
attendance at meetings, 1 do not quite know what my Honoursble friend
reforred to when he said that resqlutions were passed diseriminating agu.mst
the mofussil shareholders. . . . . . .

Dr. H. 8, Gour: Detrimental to their interests.

8ir Campbell Rhodes: Detrimental to the interests of the mofussil share-
holder in particular, 1 huve had mofussil shareholders at my meetings.
I remember distinetly at the final meeting of the Tarkessr Railway Com-
pany, when I handed the Ruilway over to the Government, that a share-
holder eame down from Burdwan, and finding there were RB. 5,000 over:
which wo could not divide amnougst so large a number of shareholders, and
that T proposed to divide it half to the war fund and half to the poor of
Tarkesar, he solenly suggested that wo might cach take half. I would
-uggest with due deferencs>, thot any protection one endeavours to give to
the sharcliolder should be done with very great caution so as not to impede
the development of industries and the frec flow of money into sound pro-
positions, and T would point out to the Government that in the case for
wmstance of prospoctuses, when they are issued, if Government were to
vxercise any further contrsl than they do at present over the issue of these
prospectuses, ‘they might incur odium for any failure of a company which
was floated on that prospectus. It is therefore, Sir, very desirable that
Government should not give any endorsement at all in support of a pros-
pectus that is issued as it might give the investing public a feeling that per-
haps the Government sre behind it. It is u point which I have strongly
urged in Denaul where Directors of Industries have, I consider, gone too far
in making statements which have becn incorporated in prospectuses., I
would, therefore, while welcoming any protection that can be given to the
mvoesting public, sound a vote of warning.

Mr. H. G. Oocke (Bombay: Furopean): S8ir, it is very easy to make
the surpestion that stepr should be taken to proteot shareholders from’
losing their monoy, Tt is quite a different thing to give them that protec.
tion. Joint stoek compunics have been in existence now for very many
yenrs. The first important Act in the United Kingdom was passed m
1802, and the firat Indian Act in 1882, and the law has been amended
mainly for the protection of shareholders since then. But I am afraid
no law can ever protect n shareholder from putting his monev into worth
less concorns, The regulations regarding prosnectuses eertainly go further
in the United Kingdom than they do in India, and that is one dreoﬁm
in which the law here might be altered. I should verv much like o
know from Government whethor there is any idea of setting up a new
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wommittee to oconsider the Joint Stock Compunics Acts with a view to
bringing them up to date. I do not think you can proteot the up-oountey
shareholder. One piecc of adv.co to the up-country shareholder, in order
%0 prevent him losing his money, is not to put it into companies which have
therr reg stered offices far from his base. They have Post Office Cash
Certificates, and they have got Uovernment securities and they should
be satisfied with the returns which these give,

The Honourabls Sir Oharies Innes: Sir, the first point that Dr. Gour
made was that during the last few yenrs very many unsound companies
bhave been floated in lndin and a great many investors have lost their
money.

The first point I should like to make in reply to that remark is that
Tndia is not the only country in the world where these unsound companies
have been floated and where the unwary investor lost his money. In
fuct, the boom which aucceeded the War extended over a great many
countries w.th cxactly the same result. At the same time 1 am inclined
to agree with Dr. Gour thst possibly we might do something in India
to proteet the investor aguinst these unsound companies. 1 canm assure
8ir Campbeli Rhodes at the same time that Government have not the
slightost intention of muking themselves respomsible for prospectuscs
‘that may be issued by company prommoters. But we have had this matter
under considerntion from s rathor different point of view. Our attention
was of course attracted to it when this boom was on.  Our firsl idea was
to copy the Engfish law on the subject nnd to impose an ad valorem
duty of } per cent. on tha nominal capital of all companies registored
‘under the Indian Companies Act. We thought of that definitely with
the idea of preventing the flotution of unsound companies. Wo
consulted commereial opinion about it all over India and we found that
commarcial opinion was exceedingly d'vided upon the subject. They
thought that, while this expedient might not operate to prevent the
flotation of unsound companies, it m'ght to some extent hamper the
fintation of sound eompanies, At ony rate opinion as to the efficacy of
the remedy was so divided that we decided to drop that proposal. And
then we took up another proposal. 1t was suggested to us that the law
shauld be nmended s0 as to provide that the m'nimum subscription on
_which the Directors may proceed to allotment when a company commenced
.business should bear a reasonable proportion to the amount of the autho-
rised capital. That suggestion was made because in 1918-1919 ond 1919-
1020 the figurcs given us by the Governmont of Bengal showed that
the total nominal eap'tal of companies flonted in the Bengal Presidency
increased by 80 per cent. and the paid-up capital only by 17 per cent.
We communicated that suggestion to Local Governmonts and commeraial
bndies throughout India and there is considerable unan'mity of opinion
that that proposal is a verv useful propoas! and micht well be incorporated
in our Company law. We have not taken anv action on those proposals
because there were other proposals affecting the Indian Compan'es Act
and we did not thiok it necessary, we did not think it wise, to take up
the amendment of ﬂnt\mAct piecemeal. But we have got various pro-
possls for the amendmont of that Act, and ‘n revly to a question put by
My, Cooke 1 mav say that when obportunity serves and in due course
:‘9& m to place bofore this Legislature proposals for .the nmendment
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Now, Bir, let me turn to the other question raised by Dr. Gour, namely,
this old and vexed question of Managing Agents. 1 do not propose to
spond mueh time in discussing that question, beecause Dr. Gour after nll
only indicated rather briefly that the question needed examination. I
should just like to remind Dr. (lour, however, that the two princ.ples
which we have olways followed in our Company law are these. The first
prineiple is that direot interference by Government in the internal manage-
mant and- control of companies should be avoided. And the second
principle is that the interosts of investors and creditors should be safe-
guarded principally by providing for a full measure of publicity regarding
the promot.on and operation of trading compunies. When our present
Act was brought into foree—I think it was in 1914 but 1 forget the
exact date—the question of Managing Agents was very hotly discussed
in the old Imperial Legislat've Council. It was referred to a Select
Committee. On that Committee there were thrce well-known prota-
gc’miata against the managing agent system, 8ir Ibrahim Rahimtoola,

r. V. R. Pundit and Mr. Vijivaraghavachariar, and I should like to read
to the House an extract from the report of that Seleet Committee on this
subject of Managing Agents:

. '*While, on the one hand, we recognise that the protoction‘ of sharehulders is &
very important matter, on the other hand, it ia ohvions that any excessive restriction
on the powor cither of Directors or Managing Agents, however laudable from that
point of view, would certainly check legitimate commercial development. There is a
point beyond which it is impossible for the ordinary civil law to intervene to protect,
persons who fail to exercise their powers as ahnrel:?den to control the conduct of the
-«company of which they are members, but whilst fully recognising this, we are convinced
that there is room for the imposition of wholesome restrictions in connection with the
management of companies by Managing Agents in this country. We think that these
clauses (i.s., certmin clauses proposed by 8ir W. H. Clark) provide a reasonable

measure of publicity and secure to a reasonable extent the principle that the Directors
should be independent of Managing Agents.”

Now, Sir, as a result of that Committec’s Ileport, various amendments
were carried out in the Indian Company law definitely in order that share-
holders might get a reasonable measure of protection against Managing
Agents who do not work properly; and I think, Sir, that this is a question
in which there will be loss and less need for nny protection for shareholders
as time goss on, because as I sec—I read the company reports very often
rather carefully—that shareholders specially in Bombay,—and 1 think mv
Honourable friend Bir Purshotamdas Thakurdas will bear me out here—
shareholders are beginning to take more and moro real interest in the affairs
of the companies in which they have invested, and they do supervise
very carefully the work not only of their Directors, but also of their
Managing Agenis of the companies. In fact, the whole theorv of nur
‘Compnny law might be summed up in the Latin term with which Dr.
Gour ix no doubt familiar. *‘Vigilantibus, non dormientibus, jura sub-
venicent'’, that is to say, our law can only help those who keep awake
and do not go to sleep.

Mr. W. 8. J. Willson: Sir, ns this matter is under consideration of the
‘Govornment, T should like to nsk the Honourable Member in charge to in-
clude within the reope of his consideration the question of newspapers. 8o
far as I know, there is not in Indis one single newspaper which maker a
“practice of or is enpnble of giving a really good eriticism of any impending
flotation. T can quite svmpathice with the newepapers. becruse it is 8
very dangerous thing to do #o, no doubt, but, on the other hand. there are a
considerable number of newspapers which have no hesitation in boosting
up any company that may choose to advertise in their columne, and T am
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certain from my own observation that w good deal of professionnl gentle-
men’s money is lost in that way.

‘s Honourable 8ir Oharles Innes: Sir, I cun quite sympathisc with the
Honourable Member from Beugal. He has put his hinger upon o real diffi-
oulty in India, namely, that in Indis wo have not got, as we have got in
England, a very powerful financial press to watch and criticize the prospec.
tuses of new companics, und that is precisely the rcason why, departing
from the English practice, we have tuken up thix question of am the

iss Act. But I think that the Government of India will ‘be
extremely chary of attempting any sort of supervision of the newspaper
in the matter of their examination of prospectuses issued by ocompany
promoters.
Dr. H. 8. Gour: Sir, in view of the assurance given by the Honoureblc
Member in charge, I wish to withdraw my nfotaon.
The motion was, by leave of the Assembly, withdrawn.

Mr. President: The question is:

*“ That & sam not exceeding Rs. 1,32,000 Le granted to the Governor Gemeral iw
Council to defray the charge which will come in courss of payment dnri.n’ the yoar
sading the 31st day of March, 1925, in respect of * Joint Btock Companies ',"

The motion wuas adopted.
DrMAND No. 40—-MisceLLaNEOUs DEPARTMENTS.

Mr. President: The question jx:

" That a sum nol exceeding Rs. 14,47,000 Le granted to the Governor General in
Council to defray the charge which will come in course of payment during the yew
ending the 31st day of March, 1025, in respect of * Miscellsnecus Dopartments *.*

Mr. Jamnadag M. Mehta (Bombay Northern Division: Non-Muham-
madan Rural): Bir, I am sorry my fricnd Mr. Das iz not here to move the
reduction of which he has given notice, that 1s, *‘that the demand under
sub-head ‘British Empire Exhibition” Le omitted."” But. as the British
Empire Exhibition is included in these Demands for Grants, I consider it
my duty to oppose this, apart from the genernl principle. Why do 1
oppose this? Why do we nced this Dritish Empire Exhibition? India at
least ought to have no interest at all in this Exhibition. (4 Voice:
“*Why?'') Because, what is India now? India is the maid of the Empire.
India has o most humiliating position in the Empire und the least that
India should do is to throw out any suggestion of uassociation with this
Empire Exhibition. The object of thix is professedly in the interests of
Indian trade and industry. But at bottom, this ix a political propagandn
on behalf of those who arc our masters. 1 have read s pamphlet which
was a gort of introduction to what wax poing to huppen when the Exhibitioh
was held. His Royal Highness the Prince of Wales, I suppose, is the
President of the Exhibition Committee, and it was stated in that pamphlet
that this Exhibition was held for the promotion of industries in the Empire.
That was, of course, one of the objects. But the chief objcets stated there
was to show 10 the world that the British Kinpire which was ane in war ia
one in peace. That wug the object. Is the Empire one in peace? It was
one in war. India was made to be one with the Empire in war. But to-
day Indis is certainly not one with the Empire in peace, because
Indis is not allowed to be. And thercfore, Sir, it would be derogatory to
the celf-respect of any Indian Meinber of this Asscmbly, whether he is an
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official, a non-official, elected or nominated, or by whatever name he goes,
~—for any Indian to associnte himself with this grant. 8ir, I can only call
him an accomplice of his own national humiliation. Therefore, I consider
it my duty to oppose it wholeheartedly. '

Mr. R. D. Bell (Bombay: Nominated Official): Sir, I should like to
say just a few words in qualification of what my Honourable friend hag
said about the objects of this Lxhibition, He is quite correct in saying
that the sole object of the Exhibition is not the promotion of this Empire
in trade. But, when he said that the object of the Exhibition waa to
show that the Empire is one in peace as well as in war, he did not state
that object quite correctly. It is true, Bir, that the Empire was one in
war, and not only the Lmpire but a great many countries outside the
Empire. And the reason of that unity was that we had a common cause
and believed in the justice of that cause. Now, as a result of the war,
there were, ss the House knows, certain movements. In the politica)
:Ehere there was & movement which resulted in the League of Nations. In

e industrial aphere there was a movement which led to various conferen-
ces which had the object of improving and rendering more uniform the
conditions of labour in various parts of the world. 1t is not uocommon to
hear scoffers at the League of Nations and at other movements of a similar
kind, but after all, whatever criticism may be made as to the practical -
value of such organisations, the ideals behind them are high. Now, Sir,
it was such an ideal which led to the first steps which were taken so long
ago as May 1919 to promote the British Empire Exhibition.

It was recognised by a number of people—you may cgll them ideslista
or by any other nnme you choose, but it was recognised by a number of
people—that the cxample which the war had set should not be lost altoge-
ther and that some cffort should be made for giving the Empire an oppor-
tunity to realise certain ideals which were common to all parts of it, so
that, if any one is not acquainted with any other part of the Empire, this
Exhibition provides him with an opportunity of finding out what he hag in
common with strangers and even antagonists. and when you find out what
you have in common with others, you go a long way towards an amicabie
settlement of differcnces. In that sense, Sir, it is true that the British
Empire Exhibition is the result of a political movement, but a political
movement in the highest sense of that term, and that its object is not en-
tirely the development of industry and trade. Looking at it in that way,
it seemns to me at the present time to be entirely in the interests of Indis
to participate in tho Exhibition. A very notable Indian, on his recent re-
turn from a world tour, suid to his fellow-countrymen in Bombay, as the
rosult of that tour, that it was time that Indians recognised that they were
not the only nation in the world, and he added to these words that there
was work to be done outside India as well awinside India; snd I would add
to these words a comment which was made quite recently in the London
“Times'’ that for India at the present time there is-probably more work
to be done in London than in this country.

The Honourable Sir Oharles Innes: Sir, I understand that no motion
for reduction has been moved and that Mr. Jamnadas Mehta was, #o to
speak, merely lotting off steam. In the circumstances, the House will per-
haps excuse me if I treat the mattor somewhat briefly. The first consider-
ation I should like to place before the House is that a democratic Assethbly
inevitably inberits from its predecessar certain obligations in the matter of

]
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icy. "Now, in everything that we have done in regard to the British
mpire Exhibition, we have had the Indian LeFiaIntjve Assembly behind
we  On the strength of the votes and the Resolutions passed by the last
Legislative Assembly, we have entered into commitments and contracts,
lhgli‘t would not be in accordance with the honour of India if by with.
drawing at this stage the money necessary for carrying out our obligatious
in regard to this Empire Exhibition, we were unable to honour our con-
tracts. That is the first and most material ground which 1 have to place be-
dore the House. For the rest, I would only express my profound disagree-
ment with everything that Mr. Jamnadas Mehta said, and my conviction
is that in all that he has said he has taken o wrong-headed attitude and
view. I believe that India would have done herself incalculable harm if
she had stood out of this Exhibition. I believe, Bir, that, if India adopted
in regard to a matter of this kind an attitude of non-co-operation, she would
injure herself not only with the British people but with every other part
of the Empire. After all, the complaint which is so often made by India
is that she is misunderstood, that when her people go sbroad they are
thought to belong to a nation which is not fully civilised. Could there be
any better opporiunity of dissipating these foolish suspicions or these
foolish views than by participating in an Exhibition of this kind and show-
:itoallt.baworldwhat;h ia can do in the way of art and in the way of
ustry? Sir, as I have said, there is no motion for a reduction before th:
House. I wish that there was one, for I believe that the House would
adopt my view and unhesitatingly reject that expressed by Mr. Jamnadasa
Mehte.

]
Pandit Madan Mohan Malaviya: I am sure my Honourable friend,
8ir Charles Innes, will withdraw the word ‘' wrong-headed ' which he used
in criticising the views of my Honoursble friend, Mr. Jamnadas Mehta.

The Honourable Sir Oharies Innes: I substitute the word * wrong ' for
that.

Pandit Madan Mohan Malaviya: The question which hes buen rased
by my Honourable friend, Mr. Mehta, is not so easy to dispose of, rather
it would not be 8o easy to dispose of if we had a full House. The view
<hat the Honourable Sir Charles Innes has put forward is a view entitled
to consideration, but the other view is also entitled to consideration. Un-
irtunately, as the matter stands now, I do not think that any good will
result from s discussion of the view which has been advanced by
‘Mr. Mehta because there is no definite proposal before the House. But
I wish to say in regard to what Bir Charles Innes has said regurding the
opportunity now given to India to show what she possesses and what she
t1ands for, that such opportumities have been abundant.’ Such an oppor-
tunity bas not availed it in the previous exhibitions. Buch sn opportunity
has not availed it in the ficlds where its gallant sons gave & proof of their
valour. It has not avaited India in the fields of civilisation, of epiritual
knowledge, of the knowledge of arts, crafts und other industries of which
1rdja has given the world many exhibits. And it has not availed Indis
in the Imperial Conference where the best talents of India have shown
that they can measure their sjrcnfth intellectually with the best Premiem
of Furope. I do mot think that India is going to get much benefit from
this Exhibition, but, as I have said, the proposal is not in a definite form
tufore the House and there is no use in discussing it. I -only wish -Bir
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Charles 1nnes to know that there is another side to this question, and that
there are many who feel that, if they had any power, they would abstain
from sending anything of India to this Empire Exhibition in order to'make
knowan throughout the Empire the grievance which India has that even
within the Empire His Majesty s fellow-subjects will not treat us as equals.
They have refused to treat us as equals end I wish we could show to
those who have done so, that we do not regard them as equals even for
the purposes of an Empire Exhibition. '

Mr. Jamnadas M. Mehta: Does the Honoursble Member think that
the Bombay Council has been foolish in accepting a motion to that eﬁect?:

The Honourable 8ir Malcolm Halley: The Honourable Member has used
& very apposite expression. .

Mr. Jamnadag M. Mehta: Then, 8ir, I bave been '‘ foolish '* in very
guod company.

Mr. K, Venkataramana Reddl (Gunfur cum Nellore: Non-Muhammadan
Kural): 1 want to ask one question: I had read, Bir, in the '‘ Daily
News '’ that a member of the House of Commons drew the attention of the
Becretary of State to the fact that attempts were being made to secure
T.ame dances for the Exhibition at Wembley, and the Under Secretary
of State answered that he was in communication with the Government
of India in this matter. I want to know, Sir, how the matter stands.

The Honourable 8ir Oharles Innes: I will answer that question at once.
We did get information to that effect. We wired at once to the Political
Officer, Sikkim, to find out whether there was any objeotion. As far
ug I know, we are waiting an answer to that.

The Honourable Mr. A. O. Chatterjee: I understand that there is no
definite motion of reduction on account of the British Empire Exhibition,
hot my Honourable friend opposite is suggesting the throwing out of the
whole demand. T wish to point out to the House that this demand
No. 40 . . . .

Mr, Jamnadas M. Mehta: T am not going to a division.

The Honourable Mr. A. 0. Ohatterjee: I am glad to have that assurance.
1 was just going to point out to the House {hat this demand No. 40
includes not only the British Empire Exhibition on which there may be,
1 do not say there ought to be, a difference of opinion, but it also inéludea
ihe Indian Stores Department to which I believe a very large number of
Members of this House attached some importance. It also includes the
Department of the Controller of Patents and Designs which has been
completely Tndianised and also the Department of Explosives which is very
important, if myv Honourable friends want to be saved from andden death
while trnvelling in railway trains and so forth.

Mr, Presidént: The question is: .
“ That & sum not exceeding Ra. 14.47,000 be granted to the Governor General in

Conncil to defray the charge which ‘will come in covrse of payment dnring the vear
ending the 31st day of March, 1025, in respect of ‘ Miscellaneous Departments '’ =~

The motion was adopted.
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Demaxp No. 41—CURRENOY,
Mr. President: The question is:

“ That & sum not exceeding Rs. 37,58,000 be granted to the Governor Gemeral in
Council to defray the charge which will comie 1n course of payment during the yesr
ending the 3lst day of March, 1825, in respect of ‘ Currency'.”

Mr. Jamnadas M. Mehta: Sir, the hour is drawing near and I canpot
make all the observations that 1 desire to make on the question before the
House; but I want to point out, and I am sure the Honourable the Finance
Aiember will admit, that this Currency Departinent is being used as the
milch cow by the Government of India in order to enable them to balance
their Budget. But for the income of this department and also the
manner in which it is manipulated the Finance Member would have been
wmpelled to admit for the seventh time that the normal revenues of this
country are not sufficient to balance his Budget.

Well, Bir, there are three imporiant matters on which 1 should like to
1 ave some reassuring statement made by the Finante Member. One is that,
a'though there is & specific provision in law that the interest on the
eecurities of the Paper Currency Reserve should be used for the purpose
of reducing the securities created by the Government of India, that pro-
v.sion is not being followed. The second is that the excess in the Gold
Ftandard Reserve of 40 millions is again not being used for the purpose of
‘reducing the created securities but for revenue and the third is that tho
so-called Gold Btandard Reserve has not any gold in it. On thesc three
things the Indian public are very greatly exercised not because they have
anything particularly to object to with regard to this procedure in normal
times, but here we are in a peculiar financial condition; the currency opera-
tions of the Government of India during the last four or five years have
not inspired confidence and when such js the case they ought to treat the
currency question in a manner which will not rouse opposition or suspicion.
Are they doing it to-day? The answer would be '‘ No."' Instead of
reducing the created securities they are taking credit of the interest to
revenue which is to some extent, as has been repeatedly said, not fair to
ke ple who hold these ocurrency notes. In normal times that would
he all right. If our currency question was not full of trouble, if our
yevenues and expenditure normally balanced themselves, then perhaps
I would agree that there is no harm in taking credit to revenue of the
interest in the securities, but to-day the currency polisy of the Govern-
cient of India does not inspire confidence and under the circumstances it
i» not desirable, to do so, particularly without the sanction of the Legis-
lsture. If the Finance Member had come to the House and told us ‘‘Here
vou sre, gentlemen, for the seventh time I am not able to halance my
Budeet. Will you help me by allowing me to take credit to revenue from
this?’’, then the whole world would have known that Indian finances are
#lill unbslanced. But to-day the impression is created that this very
great financier from England has worked s miracle, that after six years of
continuous deficits, and within 12 months, he has brought about an era
ir which he is able to say, ‘* The unbalanced budget is no more '. That
wrong impression, I think, Sir, has been created as a resultiof the Finance
Member's action in not coming to the Assembly first, obtaining its per-
mission, showing his diffculties, and then, taking credit to revenue of the
fnterest from this Currency Reserve. That would have created the right
impression in the country about the position of the Budget. But to-day o
very false impression exists that Bir Basil Blackett has been fortunate



TIIB BUDGET—LIST OF DEMANDS. * 1877

enough to balance the Budget. Similarly the same line of criticism would
apply to the excess of the Gold Standard Reserve over £40 million which
is still credited to revenue.

There is ono thing more, Sir. I think the main objection he has in re.
ducing the created securities is that it would cause a deflation of currency.
As a matter of fuct it need not. If Sir Basil Blackett will take power t)»
tdvanco to the Imperial Bank more monies on the security of the internal
bills, then, without deflating the currency, he can reduce the amount of
created sccurities. I would request him to attempt that. I was told
that even these 12 crores are not digested by the trade. If that is so, I
would not press him, but I would ask him still to make an attempt to
uicrease the number of internal bills, so that without deflating the currency,
of which he is efraid, it may be possible to reduce the oreated securities
m the Paper Currency Reserve.

Well, Sir, the last thing is that in order to help the circulation of cur-
reney, we have off and on to coin rupees; and for that purpose silver is
purchased in England. That is a question which has been long and
bitterly discussed, and the demand of the Indian public has been that this
jurchase of silver for minting our currency should not be made in England.

e history of the last 40 years’ purchase has created an impression in
the mind of the Indian public that the purchase of silver is undertaken by
the Becretary of State at a time when the price of silver is at its highest,
erd that the vendors and the brokers in London being identical persons
in most cascs, it is to their interest to creato practically & monopoly and
vharge the highest rate to the Indian Government when they are in need
of silver; and therefore there has been a long-standing dcsire of the Indian

ublic that the purchase of silver for currency purposes should not be made
. England but should be made either in Bombay or in Caleutta bv open
tenders from all countries, so that the Indian people will get the minimum
rate of current prices and not the maximum monopolist rate as they get
in London. I supposc if the Finance Member can do that, he will achieve
much greater good for the people of this country than by the method by
E'hlich he has ‘‘ apparently '’ balanced the Budget, which is really not

alanced.

Mr. W. 8. J. Willson: Bir, I have one very small point to make so
that the Honourable Member may reply to it. In introducing his Budget,
be explained to us that the amount of Treasury Bills outstanding an the
B81st March, 1022, was 54 crores, and that the amnount would be reduced: to
Rs. 2 crores by the 81st March next. I should be glad if the Finance
Member would kindly explain to us where that money came from, and
how the reduction has been brought about.

The Honourable Sir Basil Blackett: Sir, I will begin with the really out-
rageous oharge that was made by Mr. Jamnadas .Mehta in regard to the
purchase of silver, Without any facts or figures or any evidence he lias
stated (Mr. Jamnadas M. Mehta: ** b o’clock is nearing ") wildly that for a
long period the Indian Goqvernment or the British Government or some
British nuthorities have been deliberately making a profit for the city of
London by buyving silver at the highest possible price at the expense of the
Indian tax-pavor. That is the sort of charge that mnakes one tired.®* Thé
Honourable Member knows that he would never say a word of that sort
of any one individual among ua or assert that we would-be a party to that,
vet he says, the Government of India or the British Government or some
t erson unkmown, who is known as the Government of India in ite corporate
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capacity, is capable of doing that sort of thing. It is u charge which ought
not to have been made and T am sorry to see it made here. So far as the
purchase of silver is concerned, the Honourable Member should not forget
that there have been no purchages for tho last four or five years and there
is no probability of any immediate purchase. Therefore, that improper
charge was entirely irrelevant to the discussion.

Then, the Honourable Member says that the Budget is not balanced,
because we are tnking to Revenue the interest on the Paper Currency
securities, I would point out to him first of all that there is a surplus of
836 lakhs on the figures that I have given and that, if we do not take the
interest on the Paper Currency Reserve to Revenue, the surplus would still
be, I think, 2 or 3 lakhs, 30 that the statement that it is not balanced . . .

Mr. Jamnadas M. WMehta: And the excess of the Gold Standard
Reserve,

The Honourable Bir Basil Blackett: The Honourable Member's state-
ment referred entirely to the Paper Currency. He went on later to com-
plain about the Gold Standard Reserve. My first answer to him is that
the Budget is balanced. If he likes to he a purist in finance and demands
that the Budget should be balanced without the Paper Currency Reserve,
I will not stand in his way if he is prepared to vote for the salt tax at
Rs. 2-8-0 a maund in order to balance the Budget. He goes on to say
that the Budget has been introduced in this form without the House being
informed that tflis was being done, and that it might be proper if it was
done with the prior assent of the Legislature. The matter came up last
year and a clause was included in the Finance Bill empowering the Gov-
crnment for the year 1028-24 to take as revenue the sum in question. A
gimilar clause is being included this year. It is in the Finance Bill as
oirculated to the House.

Mr, Jamnadas M, Mehta: It has not yet been passed.

The Honourable Sir Basil Blackett: The question whether it is passed
is as irrelevant as a great deal else of what the Honourable Member has
said. The proposal was made directly and clearly and openly in the Finance -
Bill and the suggestion that it has been hidden has the same sort of founda-
tion as some of the other suggestions that he made. The Honourable Mem-
ber went on further to talk about the undesirability of using this monev fo-
revenue, and he said it ought to be used fqr reducing the created recurities.
He went on to say that it was desirable that the Government of India should
take some steps to increase the amount of paper currency which they can
create during the busy season in order to prevent stringency in the money
market. I would like him to explain to himself first, and then when he is
canable of doing that to other people, what use possibly could be made of
this interest other than the use we are making of it, if it is not used to
contract the currency. The provision in the Currency Act of 1920 is that
5 the time being the interest on these securities should be used to contract
the currency, that is, a sum of money should be paid from our balance
with the Imperial Bank for the eancéllation of notes. At a time when we
have‘just passed an Act enabling us to lend 12 crores to the Imperial Bank
agninst hundis, the suggestion that we should follow up that action bv
contracting the currency at the same time by 5 or 6 orores is entirely
sontradictory. T do not understand how the Honourable Member would do
it. . He will see that his suggestions at the beginning and at the end of his
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speech involve two entirely contradictory things. I ask him to consider
where the Gold Standard Reserve came from. What does it represent?
It represents the balance of the profits not pocketed by the accused person
unknown on the purchase of silver. That 40 million sterling has been
created entirely out of the differcuce between the value of the purchased
rilver and its value in the forn of silver rupees. It represents the tatal of the
profits thus secured plus the soeumulated interest on the securities in which

p_— they wero invested. I have no time to say more. I have

answered, T think, most of the points that were raised by the
Honourable Member. -

(Tt being Five of the Clock Mr. President proceeded to put the Questions.)

Pandit Shamlal Nehru: May 1, Sir, ask a question as to where this
Gold Standard Reserve is kept ? -

Mr. President: The Honourable Member is just 5 seconds too late. *
The question is:

. “ Tlhl::; ;.d gfum ntoht- exl;:eeding hl‘hﬁ 3’{,1?8,000 be granted l.é: the (::‘vmog Gﬁ:rd in
ounci efra, e charge which will come in course o eat during tb
ending the 3lst day of Mm%h, 1925, in respect of ' Currency parm your

The motion was adopted. 3

ptn

Demanp No. 42—Minr.
Mr. Presldent: The question is:

& '“That o sum not exceeding Rs. 13,893,000 be granted to the Governor General in
“Council to dafgg the charge which will come in course of payment duripg the year
gding the 3lsthday of March, 1025, in respect of ' Mint '.” :

' The motion was adopted.

DeMAND No. 48—Civi, Works—INcLupiNG Exienprtune i ENGLAND. |

Mr, President: The question is:

“ That a sum not exceeding Rs. 1,59,68,000 be granted to the Governor General in
Council to defray the charge which will come in course of ﬁaymant during the year
ending the 31st day of March, 1825, in respect of ‘ Civil Works—including expenditure

+in England. (Under the control of the Public Works Department) ’.”

The motion was adopted,

DeEManDp No. 44—Faming RELIEF.

Mr., President: The question is:

“ That a sum not exceoding Rs. 14,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
onding the 31at day of March, 1825, in. respect of ‘ Famine Reliof '."'

The motion was adopted.
DEMAND No. 45—SUPERANNUATION ALLOWANCES AND PENSIONS—-
INoLUuDING EXPENDITURE IN ENGLAND.

Mr. President: The question is: '

“That a sum not exceeding Rs. 20,00,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the yesr
ending the 31st day of March, 1825, in respect of ‘ Superannuation Allowunces apd
Pansions—including expenditure in England """ S

The motion was adopted. .



1880 LEGISLATIVE ASSEMBLY. [15 Marca 1924.

DEMAND No. 46—STATIONERY AND PRINTING—INCLUDING EXPENDITURE
IN ENGLAND,

Mr. President: The question is:

*“ That a sum not exceeding Rs., 48,38,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the gw
ending the 3lst day of March, 1835, in respect of * Stationery and Printing—including
expenditure in England '.” -

The motion was adopted.

DeEMAND No. 47—MisSCELLANEOUS.

" Mr. President: The question is:

* That & sum not exceeding Rs. 48,22,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1025, in respect of * Miscellaneous '.”"

The motion was adopted.

DEMAND No. 48—ApJUBTMENTS WITH PROVINOIAL GOVERNMENTS.

Mr, President: The question is:

“ That a sum not exceeding Rs. 22,65,000 Le ‘granted to the Governor General in
Council to defray the charge which will come 1n course of payment during the year
ending the 31st day of March, 1825, in respect of ' Adjustments with Provincb;

Governments *,

The motion was adopted.

DeManp No. 49—REFUNDS. =Y

‘Mr. President: The question is: : -

*“ That a sum not exceeding Rs. 9,76,000 be granted to the Governor General E
Council to defray the charge which will come 1n course of payment during the ycar
ending the 3lst day of ll.ar‘:h, 1925, in respect of ‘ Refunds '’’’

The motion was adopted.

Demanp No. H0—NorTH-WEsT FRONTIER PROVINCE.

Mr. President: The question is:

“ That a sum not exceeding Rs. 1,00,38,000 be granted to the Governor General i
Council to defray the charge which will come in course of payment during the ycar
ending the 31st day of March, 1925, in respect of * North-West Frontier Province '."

The motion was adopted.

_DEMaND No. 51—--BALUCHISTAN,
Y

- Mr. Presldent: The question is:

*That a sum unot exceeding Rs. 26,14,000 be granted to the Governor General in
Council to defray the charge which will come in course of puyment during the year
‘ending the 31st dey of March, 1825, in respect of * Baluchisten *.”

The motion was adopted.

Demanp No. 52—DEeLui,

$ar. President: Thc question is:

* That & sum not exceeding Rs. 31,562,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1926, in respect of * Delhi’." '

The motion was adopteg.
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DeMAND No. 53—AJMER AND MERWARA.

Mr. President: The question is:

“ That a_sum not exceeding Rs. 14,06,000 be granted to the Governor General in
Council to defrny the charge which will come in course of gw‘mem during the wyear
ending the 31st day of March, 1925, in respect of ‘ Ajmer and Merwara '."”

The motion was adopted.

DrMaAND No. 54—ANKDAMANS AND NICOBAR ISLANDS.

Mr. President: The question is:

* That a sum not oxceeding Rs. 39,62.000 be granted to the Governor General i
Council to defruy the charge which will come in course of payment during the year
ending the 31st day of March, 1925, in respect of ‘ Andamans and Nicobar Islands’.'”

The motion was adopted.

Demanp No. 55—RaipuTaNa.

Mr. President: The question is:

“ That a sum not excooding Rs. 467,000 be granted to the Governor General in
Council to defray the charge which will come in vourse of payment during the year
ending the 31st day of March, 1925, in respect of * Rajputana’.’”

-The motion was adopted.

Demaxp No. 56—CeENTRAL INDIA.
Mr. President: The question is:

“ That a sum not exceeding Rs. 6,44,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1925, in respect of ‘ Central India'.”

The motion was adopted. -

DeMaND No. 57—HYDERABAD.
Mr, President: The question 1s:

“ That » sum not exceeding Rs. 1,97,000 be granted to the Governor General in
Council to dofray the charge which will come in course of payment during {he year
ending the 31st day of March, 1825, in respect of ‘ Hyderabad '.”

The motion was adopted.

Demanp No. 58—FxpeNpiTure 1IN ENGLAND UNDER THE CONTROL
. OF THE SECRETARY OF STATE ForR INDIA.
Mr, President: The question is:

““ That a sum not exceeding Rs. 23,688,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 31st day of March, 1925, in respect of ‘ Expenditure in England under the
control of the Secretary of State jor lndia'.” B

*The motion was adopted. ;
DeManDp No. 59—ExpexpituURE IN ENGLAND UNDER TRE CONTROL oF
TrE Hien (CoMMISSIONER FOR INDIA.

Mr. President: The question is:

“That a snm not excceding Rs. 47,359,000 be granted to the Governor General im
Council to defrav the charge which will come in course of payment during the year
ending the 31st dav of March, 1825, in_resvect of * Expenditure in England under the
control of the High Commissioner for India ‘."

The motion was adopted.
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. Kxpenditure charged lo Capital.
Demanp No. 60—RaiLways anp IrrieaTioN WoRKS.
M. President: The question is:

‘*“ That a sum not exceeding Rs. 28,87,61,000 be granted to the Governor General in
“Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1825, in respect of ‘ Railways and Irrigation Works.”

The motion was adopted.

DeMaND No. 61—CaPITAL OUuTLAY ON TELEGRAPHS.
Mr. President: The question is:

‘* That & sum not exceeding Rs. 1,73,85,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment duoring the year
anding the 31st day of March, 1825, in respect of ‘' Capital Outlay on Telegraphs'.”

The motion was adopted.

DEmanp No. 62—Dermi CAPITAL OvUTLAY.
Mr. President: The question is:
“ That a sum not exceeding Rs. 1,42,97,000 Le granted to the Governor Gemeral in
Council to defray the charge which will come in course of payment durinﬁ the year
anding the 31st day of March, 1025, in respect of ‘ Delhi Capital Outlay "7

The motion was adopted.

Disbursements of Loans and Advances.
o DeManDp No. 63—INTEREST-FREK ADVANCES.
Mr, President: The question is:

* That a sum not exceeding Rs. 5,80,80,000 he granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
anding the 31st day of March, 1925, in respect of ‘ Interest-fres Advanoces '.’

The motion was adopted. :

Deuaxp No. 84—LoaNs AND ADVANCES Bearinc InTERESTY.
* Mz, Pregident: The question is:

““ That » rum not exceeding Rs. 14,15,26,000 be granted to the Governor General in
Council to defray the charge which will come in course of payment during the year
ending the 3lst day of March, 1825, in respect of ' Loans and Advances bearing
'u‘ ".d ".‘

The motion was adopted.

The Assembly then adjourned till Eloven of the Clock on Monday, -the
17¢h March, 1924 :
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